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LOK SABHA DEBATES

LOK SABHA
0

Monday, December 5, 1977/Agrahayana
14, 1899 (Saka). v

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS
News Item Captioned “Sugar Crisis
Artificial”

#265. SHRI K. A. RAJAN: Will the
Minister of AGRICULTUKE AND
IRRIGATION be pleased to state:

(a) whether Government's attention
has been drawn to the news item ap-
pearing in “Business Standard” of 6th
November, 1977 captioned “Sugar Crisis
Artificial”;

{b) if so, whether a thorough inves-
tigation has been made into the allega-
tions; and

(c) if so, the details thereof and
action being taken against the mills
involved?

/"
- 2

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c). A
statement is placed on the Table of
the Sabha.

Statemepnt
(a) Yes, Sir.

(b) and (c). The free-sale quota
released for October, 1977, was 1.30
lakh tonnes. With a view to further
improve the supplies of sugar in that
month, the validity period of additio-
nal 20,000 tonnes of free-sale quota re-
leased on 14-9-1977 was extended be-
yond 30-8-1977 upto 15-10-1977 and
the validity period of November 1977
free-sale quota was also commenced
from 23rd October, 1977. The total
off-take of free-sale sugar from the
factories against the aforesaid three
quotas during October 1977 is estimat-
ed at about 1.36 lakh tonnes which
represented the highest off-take dur-
ing the last 12 months from October,
1976 to September, 1977 (sugar year
1976-77). As regards the levy sugar,
the despatches made in October 1977
at 2.39 lakh tonnes were the highest
in the preceding 12 months and slight-
ly higher than the releases at 2.37
lakh tonnes, accounted for by end-of-
the-month figures and adjustments.
The lapses reported by the factories
on free-sale are as under:—

(Quantity in tonnes)

Tapses  reported by factories in

Particulars of quota Total U. P. and Bibar against 1956-77
lapses  season releases (included in total

lapses given under Col. 2)

(1) (=) (3)

1. Against 20,000 tonnes additional release given on 105-4 SU.DP. |, i . 82-0
14-9-1977 and valid upto 15-10-1977 _Bihar . . . 23" 4
2. Against 1- 30 lakh tonnes {ree-sale quota released - 5,763:5 fU.P. | 3:357" 1
on 24-9-77 (valid from 1-10-77 to 31-10-77) Bihar . 542'5
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(Information pertains to 244 facto-
ries out of 247 factories to which re-
leases were made—information from
2 factories in Maharashtra and one
factory in Bihar is still awaited).

9. The reason generally mentioned
by the factories for the above lapses
is that on account of slump in the
market buyers were not forthcoming
to purchase sugar. In view of comp-
plaints regarding slackness on the part
of sugar dealers to lift free-sale sugar
from the factories, a circular letter
wag issued to all the-State Govern-
ments on 13-10-77  impressing on
them the need to ensure adeguate
lifting of stocks by the dealers who
have been licensed by them under
the Wholesale Sugar Dealers Licens-
ing Order. A strict watch is being
maintained to ensure regular despat-
ches by the factories against the mon-
thly free-sale quota released to them
and whenever wilful violations are
observed, necessary corrective action,
including warning the defaulting fac-
tories, is taken.

3. As regards 25,000 tonnes of addi-
tional levy sugar released as festival
quota for each of the months of Oc-
tober and November, 1977, the State
Governments were advised to make
suitable, arrangements for distribu-
tion through fair price shops. Besides,
the levy sugar allotments to the States
has been stepped up substantially from
the usual 2.05 lakh tonnes to 2.71
lakh tonnes from December, 77.

4. As a result of these steps the
wholesale prices in the prineipal mar-
kets in the country at the end of No-
vember, 1977 were lower by Rs. 75 to
Rs. 100 per quintal as compared to
the prices prevailing a year ago and

. at the retail level, they are lower by
about Rs. 0.80 to Rs. 1.20 per kilo-
gram,

SHRI K. A. RAJAN: The news-
paper report says that several mills
in Bihar and Uttar Pradesh have al-
lowed their October release quota for
free-sale sugar to lapse, creating an
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artificial shortage and that the mills
also refused to csell sugar when pri-
ces started falling in anticipation of
sugar decontrol. But the statement
does not mention what action really
has been taken  against those who,
have created artificial scarcity espe-
cially in a season when people are
demanding sugar. May I have a cate-
gorical answer?

SHRI BHANU PRATAP SINGH:
No action has been taken beyond
warning these factories, but I may also
give this additional information that
most of the lapses were opn the part
of the public sector sugar factories.
That is one of the reasons why we are
hesitating to take action. The crisis
which is referred to in the newspaper

_report was really no crisis at all and the -

lapses were insignificant compared to
the total releases. In fact, the releases
in October/November, 1977, have been
the highest during the last five years.
In spite of the lapses, the sugar that
was put on the market in October
was the highest during the last 12
months,

SHRI K. A. RAJAN: I am surprised
to hear the first part of the answer:
If it is a lapse whether it is by the
private sector or public sector, lapse
is a lapse. Moreover, the lapse is in
the cooperative sector. Why are you
hesitant to take necessary steps
against those who are doing such cri-
minal acts?

SHRI BHANU PRATAP SINGH:
These factories of Uttar Pradesh are
not cooperative factories but are being
run by the Sugar Corporation, a State
enterprise. 'We have written to the
State Government to warn these tac-
tories that they should behave beiter
in future. The percentage of lapses
by the public sector has been wvery
bigh. 1In fact in UP out of total lapse
of 3357 tonnes, the lapse by the pub-
lic sector factories was 1852 tonnes
i.€, more than half. Similarly, the
lapse in Bihar is also mostly by the
public sector sugar factories.
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SHRI DHIRENDRANATH BASU:
Whether the Minister is aware that
sugar is being sold in open market
at Rs. 425 a quintal and if so, what
steps he proposes to take to s{t,op
this and fix the prices?

SHRI BHANU PRATAP SINGH: I
have got today’s newspaper hefore me,
It says ‘Sugar bearish’ and the price
quoted here is decline from Rs, 400 to
Rs. 420 to Rs; 390 to 400. I have gol an-
other newspaper which also confirms
the same. So, there has been a ten-
dency of decline in prices.

=Y W NET @AW T A a3
& #wgraq & | WL X 9y g
F @y Fga Gy A WY oame ¥
freret & oF ¥ 9@ F 9 7 a8

wtg § 5 aRaad § 5@ 9w & e

AMAEE WX T F F2 amerd §
ST EF ¥F AT BT @A FRSH &
ATF AW & § W W 7 AEt-
fofraer ehaefady a1 33 & 7 =@
SHERC F A AAT AAAEH & 3 q4AH

AT #Y @0d G 7 qgT TF A4A )

§ ok are § eacfed dar W X
AT T ¥ q1gF AT F@ & | T
GTHIL IT FT FL1F X F I A TO

|/ W o ?

=t Wi waw fag ¢ Afwm @
HE AT AG & 1 ATeAT F ArsAA
fire @ & 1 AT 37 AW F IS PR
FnAEg § W & F o afcfeafs A
A WS | ow g S A @07 #T
grE g F@ |

AGRAHAYANA i4, 1899 (SAKA)
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it RIS SF A A
T SR T & fF oo W §
# WSTR dga WEF 19T gl § WK
qqd Wa ag Ag WY T F@l
& 7 BT HOA I F FOEIhA qgAql
afgr @ FT HeY Y ¥ ¥ A I
TFaT § f I T HwE wW A
I 41 v wfeATs § qfs e &
SqTET @Nr AT @dE @ !

st Wi waw  fag @ & sfeargar
%lq'a’?ﬁﬂ’fqaéﬁﬁwéwwmﬁ
S T 9 A 39 A F ;e @y
9% & f5 97 1 2 To 15 49 vl -
WA 9T @4t R faedy | T
IHT &Y w1 &7 f@ar Sowm §@ 599
3 ¥ wfq fFame 98 faeen amr
85 4q 2fy fasrary warer 97 =M 0
THY STHFATH] & & I a9 § FEATY
gT & 1 gEt wAT A fiT e
F o as fre s & T a9 sEy
FTRHT FAWT FT TFFT FqAT | 59
I ITW &1 T FErC QAT Sy
I 3% AR HET—Frhr gifq g
A g FMAA L g0 | (s9q8H)

Success of Food for work Programme’

*266. SHRI CHITTA BASU: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the success of the ‘Food for
Work Programme' in different States
during the current year; and

(b) whether Government consider it
necessary in the light of the experience
gained so far to recast the programme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Though the
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scheme ‘Food For Work®’ wag introduc-
ed from Ist April, 1977 it contained
too many restrictive clauses that made
it difficult to  implemment. Many of
these restrictions have been removed
and the scheme substantially modified
in the light of difficulties experienced
by the State Governments, This has,
however, been done only towards the
end of the last month. It is, there-
fore, too early to assess the success of
scheme.

(b) The scheme has already been
recast making it more acceptable tq
the State Governments and easier to
operate. .

SHRI CHITTA BASU: 1t is apparent
from the reply given by the hon. Mi-
nister that this programme has not
been actually launched properly., As
far as my information goes, only five
States have shown interest in this par-
ticular programme, namely, Karnata-
ka, Maharashtra, Orissa, Uttar Pradesh
and West Bengal. But the situation
is such that there is mass hunger in
the entire country. I do not see that
other States which have not taken in-
terest in the programme have not got
the problem of rural unemployment
and that they do not require the pro-
gramme. The hon. Minister has men-
tioned certain restrictive clauses, May
I know from the hon, Minister what
are those restrictive clauses which
have been modified, in what manner
they have been modified and whether,

in course of modification, the State
Governments were consulted.
SHRI BHANU PRATAP SINGH:

Formerly, foodgrains could be utilised
for payment of part or all wages of
workers relating to maintenance of
public works in the rural areas. Se-
condly, the work project could be exe-
cuted during the lean period of four
months only and the project could be
executed only in areas where expen-
diture on the maintenance of public
works was to be incurred. All the res-
trictions have been removed. Food-
grains could be utilised for payment
of part or all the wages for work re-
lating to on-going Plan and non-Plan
schemes, new items of capital works,
maintenanee of public works and

DECEMBER 5, 1977

Oral Answers 8

works relating to floods. The
project can be executed throughout
the year. It can be formulated for
areas experiencing acute unemploy--
ment and under-employment. Food—
grains made available under the sche-
me can be utilised for payment of
wages in kind to labourers engaged
under the contractors provideq it is
ensured that the contractors maintain
proper accounts and, do not mis-uti-
lise foodgrains to be distributed to -
labourers, The State Governments
may at their discretion execute the
work project through’ voluntary or--
ganisations or good standing, A1l
these modifications have been made
as a result of which the State Govern-
ments have shown considerable in-
terest. It is not a fact that only four or
five States have shown finterest in this
programme. Andhra Pradesh, Assam,
Bihar, Haryana, Karnataka, Kerala,
Maharashtra, Himachal Pradesh, Oris-
sa, Rajasthan, Uttar Pradesh and West
Bengal are some of the States which

have shown interest in this program-
me.

work

These are the States which have
come with their proposals and we have
already issued instructions for the
issue of wheat to Assam, Bfhar, Kar-
nataka, Maharashtra, Himachal Pra-

desh, Orissa, Uttar Pradesh and West
Bengal.

MR. SPEAKER: What are the

changes made in consultation with
the State Governments?

SHRI BHANU PRATAP SINGH: In
fact, we ourselves realised some of the
difficulties in the implementation of
the earlier scheme and made modifi-
cations which have been welcomed by
the State Governments. As a result of
those modifications, the scheme is now
becoming very popular.

SHRI CHITTA BASU: We have got
20 million tonnes of foodgrains as food
Teserve. It is quite welcome. May I
know from the hon. Minister whether
the Government considers the des-
irability of launching a scheme guar-
anteeing employment for the rural
population in view of all this food-



1

9

grains available in  our couktry?
Whether the Government proposes 10
Jaunch a scheme for guaranteeing
employment for the rural people on a
massive scale on a national basis.

SHRI BHANU PRATAP SINGH:
That question is under the considera-
tion of the Government; it is a wider
question; it has nothing to do with this
immediate scheme. of foodgrains.

SHRI CHITTA BASU: He 's'a_ys ihis
question -is not related to the gquestion
which he himself examined. I say
20 million tonnes of foodgrains are
now lying with the Government 1n
the buffer stock. I put this question
in this way. Whether the Govern-
ment proposes to take it (a) as a
national programme guaranteeing
employment for the rural pe?ple on
the basis of available foodgrains.

MR. SPEAKER: He says the matter
is under consideration with  the
Government; your suggestion is under
consideration of Government,

st FA WEW faar<t @ SOT 93
ﬁam%f*a’#aﬁmﬁ?ﬂmm
ﬂhfm&ﬁﬁmwﬁﬁm“m%
R FaT T I T2H qLHL ¥ moqet T

¥edva g F qT A E

ﬁfmmfﬂg:gﬁ?ﬁ'ﬂwﬁ
¥ wodt e aen § A I 1
ig @y i #r g fow

ArT 66 TATL 21 T
§ ¥ 22 g9k & AR foefrar fopam

mgmglmﬁﬂ’fﬂ*ﬂ@“ﬁ%
araaﬁwzﬁrﬂéamqaeﬂﬁﬂ

St |

H: 1 would
SHRI DARUR PULLAIA we
like to know from the hon. Minister

whether this 'scheme js extended to
wells digging programme.

PRATAP SINGH:

19) .
SHRI BHAN for major, me dium

This can be used
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and minor irrigation works. The dig-
ging of wells comes under minor irri-
gation. So, there is no difficulty.

SHRI KRISHNA CHANDRA HAL-
DER: MR. Speaker, Sir, I want to
know the total amount of foodgrains
allotted to different States State-wise.
I also want to know the total number
of unemployed cavered by the “Food
for Work Scheme” in the rural areas.

SHRI BHANU PRATAP SINGH:
1 will give State-wise allocation, etc.
But I want to remove one misunder-
standing. This scheme has not been
taken up just to reduce our stock.
The situation is not as if we have
something to throw away. Secondly,
this has not only to provide employ-
ment, but somehow, this scheme has
been launched with a view to provi-
ding additional resources to the States
for development works. This is the
clarification which I wanted to give.
Now I will read out the quantity-re-
quested for and the quantity already
allocated: It is like this: “Andhra
Pradesh—1,000 tonnes. There has
been no allocation so far; Assam has
asked for 30,000 tonnes, allocation
made 7500 tonnes; Bihar—1 lakh ton-
nes, allocation—10,000 tonnes; Gujarat
hag asked for milo which we do not
have. So, there has been no alloca-
tion; Haryana—11,000 tonnes it has no
allocation so far; Karnataka —4571
tonnes, allocation—1,000 tonnes; Ker-
ala—3,000 tonnes, but there has been
no allocation so far; Maharashtra —
4,800, allocation—1,200 tonnes; Hima-
chal Pradesh—2,758 tonnes, allocation
—940 tonnes; Orissa —T78,625 tonnes,
allocation —10,000 tonnes; Rajasthan
—11,894 tonnes, but there has been no
allocation so far; Uttar Pradesh—1.66
lakh tonnes, allocation—22,000 tonnes
and the West Bengal —78,227 tonnes,
allocation—21,002 {onnes.”

ot feoit waw (aore @ gow
HAET § HAH ATHR ¥ FAAT IR
z f Stgr s siTar ardf ¥ waw Squr
qg 7 ff w7 2 fa gl 7 Ff qwan
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T fawre & o g A SwwE SEy
O faiy w7 § AT WT F ae F
stwt areat g 5 @i wfy w3 afe-
faai & wv% fagre & fad gaz Ry
FERX A FT 9 I9 & (97 =2 &
1§ #fafew AF W 7FM & 41 1
W 66 AL &4 7 g glzafaa & ?

ot Wi A fag o oAfedt &
fewma @1 & 997 4 § 9 fee o
7 73 FaeiAr Srgan 3 5 ag 91 afeni
& o famrg & (o o7 a1 7© 69
JIH F | gSHI Fr aOmw ¥ for
Z® 79Ha WA A TEIT g § at
awdr are e sfe wizal T @ €
IAT WRW H, AR IH A A av
g3l ¢ ag ¥a fEar s | A SRl
a1 fawmT 1,000 fwatETeT gEar
IR qA H JAT W F T80T § )

SHRI C. N. VISVANATHAN: The
hon. Minister, in his reply, has men-
tioned about 12 States, but he has not
said .anything about Tamil Nadu and
Pondicherry. I want to know from
the hon. Minister whether Tamil Nadu
and Pendicherry will be included and
what steps have been taken to imple-
ment the programme? What are the
reasons for leaving out Tamil Nadu
and Pondicherry and what is the
quantity they are going to supply to
them?

SHRI BHANU PRATAP SINGH:
We have written to the Chief Minis-
ters informing them about this new
and inviting requests {rom
them. We have made allocations
only in respect of those States from
which requests have already been
certainly wel-

scheme

received. We will
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come émy scheme from Tamil Nadu.
but, so far, none has been received,

feselt ¥ amr-wT &Y T@wEAr

*267. =¥ AW SFTH @O : FAT
foem, @ww wemror WIT @efa A
3% AT W FT S F

() 7ar gearT @t faare faeett
aar aEEY et & wrAT A |/ Fr
saffas qar @ fasm & ward
&N & fan feeelt & qru-"¢ Fanr
& 2

(@) afz g & ag Iz 7
aF Taifaa BT 9 a1 fre ) #ie

(») afz 7€, & z8% Far Fraor
? -

faer, v I A defa
WAt (Sto sorw W wew ) ¢ forer
ATET GATST Hoqmu Sarad § Gar 75
AT g% fa=rd| @ &

(3) 7 (v). 9%7 4 S

= W THET AW ;WG I A
A WRIRT FT IO YT FHTE, IR
Fgr & 6 T A% weare freme
T8 8w omEdw g ?

Mo SATT =% T : ST gh, HI5
s@rd faamnfm & & )

st Y SwT A HAE WRIE,
fafagt #1 suifaw A @ne fa=w
IET & o8 @ T T ATU-aY
qUATE™EF & | FEFAr A a=E d
g feg@rmar 215 =gt ux &=
faenfaay £ &) g8 aw = g &, e
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QLT STAqT € I & Fga AT ISTdT
g afoadr g e ama wE g, S
¥ FE v afys g7 fesei Fww
¥ TE AT AT TFT g 1 H AAAT
Fgar g fe faenfagt & arw & gltewor
¥ qEX FTAZG  gETHEEF @
T IgET ANT HY wedr &Y fewme T &
wreAy ¥ oI g1 S, G ACEES

FT NEATT TR & (q=e= &7
@Y % ? Tmwremr swr g !

Mo AAT F7F AF : AWl d6 T3
g&ITE AgY wET g | S gare q4e-
Wy e Fqerd, TEATERr
Afpr WX T A T AT T
™ ¥ aga R Ed ger |

qfrafad mieg FHPA B AT
¥ fofgre, S samw # foedl
# uF wewkaed e} an & fau
Hfew # 7 A AT gF T T A
SHT g, AfeT 9@ T e
afvafadl @ F g F G §
faaiaaY #r forrr & forg ot sTea<-
e eTax ¥FW WA gRdT € |

=t Ww qFTT AW i;%m‘rmaj_
% qer a7 WX ag ag o e
# foerr % foy qrowe OF A
s % AfE ww agl sreeEed
T s g §, I gEr o T
wrr wgn ¥ odr feafr F F1E T
ad @rm ) AfFe armey @ T
ATITOT AT S 9y 2gdr, 99 9
fers aa ¥ weAr @) AR
g ogwr ) § ST =R ?2'%
@ A F S o aE Al Al
faare  Fv @y & w@wr A
FOT g7
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Mo SATT 77 a7 : WA a7 g/
garagt @&y g | faard’ ot & fiy
5 FT 93T §, TR 47 =ga o<
&g &l

// DR KARAN SINGH: I think, the

hon. Education Minister should ap-
preciate that a planetarium is some-
thing which is really very very im-
portant and it is extra-ordinary that
a capital city like ours does not have
its own planetarium. We have
Nehru Planetarium in Bombay and
there is one in Calcutta also. To have
observatories and to see the stars
through a telescope is a different mat-
ter. A planetarium is an absolutely
essential thing for education not only
of students but also of public, May
I, therefore, suggest for consideration
of the hon. Minister that if it is not
under the University Grants Commis-
sion, some other agency should be re-
quested to put up a planetarium here
so that we can see the magnificent
spectacle of the Heavens as they have
been and as they will be in the future.

MR, SPEAKER: I think this is a
suggestion for action.

PROF, P G. MAVALANKAR: The
hon. Minister comes from Calcutta and
he would be aware that the Planetar-
ium at Calcutta is one of the best in
the world. May I know frem the hon.
Minister, whether he would be good
enough to have thig nroposal sericusly
considered in his Ministry, while he is
the Minister, because Delhj is not only
the capital city of India, but it is also
a good place for study and a central
place in the sense that a wvery large
number of people come here from all
parts of India and the World. A vari-
ety of students also come on study
tourist from other States I would
like to know what the hon. Minister
thinks about this.

Secondly, since it is connected with
astronomy and astrology, and a large
number of politicians are conncernea
with astrology—whether of this Govern_
ment or of the previous Government
—it would be helpful to them, too!
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MR. SPEAKER: The seo6nd part is
more important.

DR. PRATAP CHANDRA CHUN-
DER: As far as I know, the Planet-
arium in Calcutta has been constructed
through private munificence and some
well known industrial house has finan=-
ced it and is looking after the manage-
ment. I do not know how the Bombay
Planetarium is coming up. Government
certainly would not have any objection
whatsoever if some private industri-
alist or some other body comes up for
putting up a Planetarfium. In that
case, if such a proposal comes, I would
plead with my esteemed colleague
Shri Sikandar Bakht for commission-
ing of land.

SHRIMATI V. JEYLAKSHMI: Is it
a fact that many Planetoriums have
been set up in North India but oniy
one has been set up in Vijayawada
for the entire south, if so, will the
Minister consider establishing Plane-
toriums in all the State Capitals like
Hyderabad, Bangalore, Madras etc. so
that students and other people might
be educated in the fields of astrology
and astronomy?

DR. PRATAP CHANDRA CHUN-
DER: There is no such proposal.

St gifeemra faard @ s
Hdt WER@ Y Tg A g7 FT AR
arv=d gar 9= A== @Y 9@ F
e s Jo91 g3ar & av
ctefan mfs S % I 91 gy
g wWaamr T8 g araa
oA & faq wRawam = A
TEA, T aF FE AR FAAT S
a1 gftdaed Fig aw
gFar g, dreHefs 9y agf aw
gFar g !

DR, PRATAP CHANDRA CHUN-
DER: Tt is always a question of pri-
orities: I have not said that labora-
tories are not important....
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AT A AAT JAAT FHFAT F ATHA
q g qan A A A T NEq

*¥268. S AT OH TG : FT
#fw Al faas w47 ag aa & Fqr
@ f5 @

(F) #av @ 7 A5 qar H4w
AT : 150 §IC T4T 430 &9 %fq Fee
;I FaA MR E, 57 5 aowdr
NI # W) AT A S@Far TG
§ A fd few wmg @ o R
£ 154

(@) afz g, ar #0r a@ w7
fa=re &7 @ FEY F aer fAatfa
A 4T FFE GI< AT qAT FA@T
IEET F AEAN ¥ A F AT
saT fe | aret & wrae @ faar w2,
afs @gt, Ars@FATFAT § 7

gfw it foar dx=mw & Tow
@ (st W e fag) o (F) 24

AqEEL, 1977 F IIAM AT I
QAAR,  WEE AR AU J9T Hed

W F e WE 93 9 sl
afgm frew & fou ofes a7 g 2,
# Bl FC A & 41% 00 /W JR N
150 serafafimess a&a a1 w0
TFRX,  SHr F ANF geq " A
@ 9T 430 ¥ wfad fzw ¥
FH Oq |

(@) g s N Sfem T A
gFeAT ¥ Praffer gew T fag 9@ §
forr & e ez ¥ wrow A
% fagm g &1 W ara
fedt qu e 125 T wfr fraed W

Question No.
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Ft Y w0 ST WA 2. 15 T
gfa fesdl 2 | EXETL & W I
weq WIQ gRRAd Wi & 83w
Hyedi ¥ wgr wwr 2 fF &
agafas  faawor goet ¥ W &

# 3sr A #IT IIAEET A/ oAE-

AT B g ag rad |

W\ ST ITX AT gHMT I ST &
i Y A2 T g0 AE@FAHi
T q7T FTY F ALET FAHAT A
@d T Fged] @ gArEa w7
¥ far frgeas, 1977 & #TA Fal
RN omfaw  faaTn FW AR
‘ghrs  wET§ @4 gEd N A E
afez g afas & wiow aea fraifea
F 9T ¥R AT AEEE AL
guar war & 1 g4, g AN
F4T w40 gFA & AGA F
s FvA & fag Tda ¥

st =gy A TR Hel AgEd A
aamr 2 fe 24 FaE7, 1977 §F
U ¥ 150 518 Sfd e
AT TEHT 3 430 77 wfa faea &
% ¥\ amafigar mey fF I

WA, Wi v Eyd & ¥ AT

A & i Faw qA 15051?‘7
aft fes & F4 AT 9T,
s § sw gug N IAIARE L
T feafs ey Ay &) wAD

A fp g aAa gl 91
# a5 s S A FEAES Frad
wﬁg ? :

afasr ggAadl §  @rar #
arare AT & @der 9 &
wiifs 7ar a4 faew A ey T
R gEEl F AT ¥ e 7@
faar wmr & ) # FEHTC IATTN

¥ gy A @ &Y @y ST A
T GHAT F AreAN F A F7 aFoqy
Far ?

st W7 s fag : ST 3w
wer wfgai #§ 24 qEEAL, 1977 F-
T F WiHed wafqa ¥, § sE @
AT AAT §—

. Efl‘hﬁ 120 ﬁq.'ﬁ‘,?,.ETEl‘r: 128
TIT , TARMER © 130 TI4 , GG
130T34, &i_T : 145%7F, (FA-
W F AR R A A g,
agLEA 120 ¥IF, FYF : 132
€T | FAIT : 130, HleqT 126
AT "WEAIT 126 | W T @r
Sr ahar g fF FE s 150 % ewwT
JaT AW q L) H‘Qﬁ' AT |

gga g et § fw el i ax
®a¥ wigd  wrd AgY g ay gw ar
FET T GFR 41 fqEy @
2 5 & gravrwaEmT wfus ¥ wlas
RUT UMY GG, FHIRI aF ¥ 99
fedl Y WM § WA owiE, 2[WH
1 wfears w8 &

ot Tmraw W 97 FUER
fosad frer <@ & siagiaes
7z aafemw gd & 5 gmat
gaue  gEE  afadY  wrEatg wEY
g Tama ®F ¥ Wl A wES
a7 FY gEEIa U 4 Sy @
g9 1 fagor HF gF F TE
grar & ) @ s oW ozw &Y
el §  gx g A forwraa awft
ar W ¢ f& wrwrfaawn frak
frd amaar Ad g1 | & W
ardt A EE YR FR a @
Z9 I FAe F| QT R
gA  ETAAW STEg Q@€Y &) e
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T @ QAT gEeEr Foi fom F
A Tafes TR 9 F I 9%
AT Frfaw 9% ?

ot W wa™ f8g : a7 9@ 7o
g awaw g fo 3 aar § aar
Y @ fqacowr dsre, g,
AT HT I, FAT 7T TR AT
T BIE & WAX BF A F
TA AR T § T2 F AT uror g
T & faawr &Y sraenm g=Er
o GNTTE 4 AR g el §
EEAARECIIE et R i e saCr
I wod ¥ Al ow=r oeEt o
gEaedr A W T Il F7 w9
AT fradr 4y | gET I S e ®
@ g aFR A foir frarg
AT HIR M ddT F FHEy A
@i AT IiW ¥ ¥ @R
T HIERT W FET T 1 gH 3
Tem " F faar 2 fF oo zwer
smeaTFl  fom ¥ gnier a7 §
At S T ae faawor @ gwi
Fr frarmr §fF s ooy
SHFEAT TET FT IITF A QAT Y
F1 et TE faar s ) @
at UsAT & aferdt X g T dom 2
& gr fama 1 s s 9% 3
T W F e Fer S, g
AT AT H WS L F ag Wi waew
ST § o 9 GO ST & A Wi d )
aeft St QAT FrET IX Y At
ag fawvaz & fdfior d wr &, /g oy
foei o a2 7t & 1 g% %t o &
i 7€ fasre &= sifee fF s
ATFTL T H HAHA 7@ | T 91T
TVAT § FHIT @daT F T e
& & A & faawor g § @ 9%
For TGt & % ovr uent | o g
q g as |
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WV W THR T0EEY : He AgteT
F aamar fF TG | A a4l 7 g
faaor g1 @ & 1 & ST Amgar g
fo Fat =09 & A oY 9 FF F7 999
frar ar omr & qro T 9FT AT FE
frad oré 5 we<d &, ot ¥ =
3T & fawar &, ag @ar wgea &
ar 1 TG agar g, AfEw o 7w
faqem F37 arefr g# & @5 ¥ 3@
g wE @l T & safae e
ag Ag SHEI @ @Y aEE g E S
TG =T OFAT § AR gHL, ST S
wedl # faaf@ &t 2 & #r wEr
300 a1 400 AR AT =afeT & sarar 7%
& HIT 7Y # &Y A FT AT aw 7@d¥
g TE I ¥ AR ISATT FT Far
@l g, AW ST FY AT ST A A
a1 ¥ ag. ST Sgar g % aur we
TgIE B ATEH W & faw sy
I AF A AW FW HIT G STTE=_r
o1 o ¥ 79 & w9 AW ¥ @y
avg Ag agi faar sma ? armr @
at FRIR & @9 o &R e Sy T
# qig fasar g ag av aqr gt 2 5
T AT FaR WY AgY @ gHe 0
qL T AT WG T Y qIEqT FRA
R AT 300 AT T St 1 FEet
FH X F9 3 7

st Wiy wa fag: o=t qF Sy
F faazor &1 597 &, & oot Frdaw &
=T 6wy drar it =mer g arelr
€ | T AT qIAT A wEET 4,
ag A TR FIAT § | 91T THT FY
os 7 s § ¥ 7 fremy 2, o7
F WA A A wmfer faa
TFEAT TG AT | gafAg  9TEY AT
F1 I@TTH ¥ A FE T Y L |
6 WA T I 2, § frday aw
FF & S owft feefe 2E g,
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A 9= qTd &, T 98 WoF 9%
A F qE qger AE 2 mfag
ATST a7 Y g9 W | T@4 991 aF
AT El & wE T gaT W@
IAHT GH TNT &7 DIAT FT Q@ & 4
# ug WY faagw Fom =@gar § &
dacedt 1 Y vda g 5 § Tow
FLHT 9 419 <14 5 7 Sfae faawr
I FL | (HIET) |

MR. SPEAKER: He said that he

is accepting it:

g feww . qEEm W S
F IAT G wafaa | AT AR T
st 7 Fgr fv @9z geEdl FT 6
Fa g fF 3 o0 g 9T @
s, & #UH g7 qg JoT ARAT §
Tqra Iraq F g qww @Y 3 7 oFW
¥ #  wg 9X SWar 9 ) o
THTE &, agF I FEa G qa@ T
T FHT g AR A%t @ fAdw ?
GECTEE

gEdr ara ag & f6 sgr o Sy
F feaor #Y I & @A F9r "Auar
3 SRT F =AW TN AGH
g f wAoae #1 qr faar ot @
afer aoflor @df § T aga 9
fradt & #iT W@ arei H SgTEr
faedt & 1| gg WikW@ §AT T
F1feq | 9% memar o 97 asat §
T &Y faaor suaeT s=EY & T
X Fa1 faaor gort § Sud g
o HeT off gar & arf® g9 HIq AgT
ST AfewTiE ¥ 993 ar ¥ a9
F D |

ot Wiy v fag 0 Al sy
F A AT AR oTEd a9 &

frnfeat & 425 o sfq =afe afr
A A e w7 TS g 2R I
feorm & wow @@ @ A A
Teede fear mar g

o TR TE AT HR Tl Sl
H WEWTT g &7 9% Iaw@T T, §
fraem s 991 § foF ax<me w@r 7
A1 &at & frarfeat w6 &
ST, |

SgT a 74T Qe F¥ 41 g, &
T AL SHI § SO T2 ¥ q9A
FTE qE AT @ F |

sftader fowm : a3 & qger & &g
SR g

feerit & mfas frew & fag ofy
¥ qufmw aow

*269. it T #¥mx &g

Far gfw sitx  faad wet ag a@na
Y Far Fa fF

() 2w & frami fages< B2
feami & sfas fawm & fou sfy
& quifas qTOF ATSW FI9 I F7T
AT g9 K A 1 §; AR

(@) 37 Tl F wEeEEw
gHT ga9tE gt & o fFamt
F Sfta-+aX 7 Fg TF YU gATE 7

gy wiv faard w5t (st g
fag ) (F) IR (@), ©F
fararzor T gew 9 <@ fear wr g

faacor

(%) =8 1951-52 & J90 47
aify areT F oW ¥ & Ff F
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saifrs fafe &1 fagm #3993
mwmfﬁm@%'wm&ﬁ
II'ETHIETUT wﬁwmmﬂfwﬁm
ara'r gfafaa gﬁq’tm'n % g F
f‘mm'gq' Y fasrm & 9T TH-
F4i ®T 44T FA qAT IAGE G
7u sl GF B g & 9@ g
-ﬁm%ﬁqmmmaﬁzﬁw
SOqATAT 9747 AT | WA guEET & SudE
% g wFar fHar wr fF faard A
gfafraa aat 9 &t & Fot & FATE
g yafaere @4t ¥ farm 9x #fgs
s fear s aifge 1 5@ gfeewr
& A9, 1960-61 ¥ TF A
gy faer srsw & fFar m@r ok
-4 1967-68 % 18 fyai &
&1 faea fear w@r | @9 Ffy
et FrFT 4Fw FEET §  gieEwr
qz mratfed g, foasr wfasma v &4t
F afear 1 AT 9Fic HqET F ITHT
F WU ud gAeafq TEor 39y Ay
TUATY & graE H A9-919 £AT a0
2, Sgl 93 g¢ I TRA & w7 F A9 q
AT fasr FF | 9TT gU Se@gaEw
ofomai #Y gfee & aw= i
FEFA T AUATT ¢ I3 FAH7 *
gfesior &t duifaq &0 § aga =<

derr § A1 fa=i & v fear mr )

@t AN gfas gew I gy
fret & fasm § g€ wify #y gfee
ﬁmgﬂ.if&ﬁmﬁ@ 7€ Af
mﬁiﬁﬁawwmﬂqﬁg
T FH ¥ IeW ¥ 1966-67 X
W R FraEr g% & 0 ) 7€ Ay
gy IrEFar 9z ¥ faam sk 3-
AAA F TgA gT FATT 9T FIX AT
g1 3| 7 AfF Y g7 a1 ¥ i
At A ofew Jo 27 IR T Py
&Y G 3AT, TgEEA a1 fawrg
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FCAT, G99 g & fac faars =7 faama
FTAT, YaT T4 q 944, AfgH 9
3y g A afgd 9h sonferdt Y
HAATAT, IITHI FI AT AT T4T
e fgan & IqT FAT, AT
g1 TEF FAN 9% W1 [, FAF
afgeror aar fwem, wor J97 faqm
% wgoamAr &1 fawsm F@rn, sf
qTETAT #T TS & faq faaor sy
arfe | g8 Afd & oqacn & fafes
Friwn Crrfaa fFe ST | &1 593
gEr, @t wadl, Fifnfas wwer,
AREET &1 FHAL, HIT T4T qH Jad,
-famma od sfagsifad, qg-faam
g Ay & fau wfes W@
wafaq Aq@wE afEead € gy
T & TS &1 3Ad ¥ wfawiw sy
Tad: IATIT IAET § AqT B AT
fearm ot 37 & @9 3217 § |
Y Arwarafy F A A gaF
cdfrai—oF B fFEE P
& fag (g 735 fasm
A=) #R @A @R past
g Fy =t F faww
& fau (dmt@ g9F agr F =faw)
—q& & T 41, qIfF T IFATE
F w9 & o ardr &a1 ¥ 217 are
wifgs fasme & @rst 1 o aq1-
qeqT F FHSIC JT F SART WY 9T F2
5 | 99 3% fav@ gawr afal-
AF 46 9N T AT F qar Awig
9% ud Ffw wfas ofgead 41
qal & wE &1 € 9¥ | qit Fror-
afy & w37 af@sant srafea
a1 faar mr @ AR gaF afdeEr
B qqr  dwiq feeel 0w
F  afiml N wEwmsaE o
T & | TART HEAT AGIFT 160 FT
& wf }, fad =g afEAe i
mfwa & | Iwa sfw F F4wAT A X
wifgs F—wfn fasra. wer wweror
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@y s, amamY, 79 qar a8 AT
gad §g& fael aur e & sfewml
AT FAT |

wtor quit F S I, FAFL-ITA,
AL I, K3-79, IFY 99T
aaey wifga £ 1+ g afEsmm
¥ ger-qraq 9 faag g« faar T
g1

(=) sfa faFra  FwwAT &
fraraga & FTOr @A-gEN F Wl H
faFeaT g gaT &, ST SF-31F AT
T wfew g 1 aaly, wf & § fafas
iy fawrg s=al & fFavaga &
FAeqeT  F g@rEd ¥ famfafaa
T Ifegig —

(9maTT : 1961—-62 FT FATK G
FrET AT 9 F¥ wAfT—100)

Fla omRT & gaFF

1950-51 68. 9
1955-56 84.4
196061 102.7
196465 115.0
*1965-66 95.8
1968—69 114. 8
1975-76 . . 148.6

*I0 F 33 Al WAHE @ F
feafs F 1771 1965-66 A SeqrawA
¥ ardr froaz o

"2F AT (1960-61 F AT
q<) % fqas wcfig s § Ffw &1
AT 195051 ¥ 4936 FUT &9
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Fa¢ FI 1975-76 & 8712 %3
&qx g1 war g | fafae avsrar 7 wafusy
¥ 7is 13 fag g & —

fazF aE@ (1960-61 & HFAT )

q< fAas et S # O OFfE ST
IR |

(%o FUET #)

1950-51 4936
1955—56 5699
1960—61 6580
1964—65 7224
1965—66 . 6148
1968—69 . 7155
1973-74 . 8042
1974-75 . 7699
1975-76 8712
(mdfaw)

sit o ¥ fag ¢ Far A=Y ST

g & gq g & 99 ey #r

I ZAT § IARYT g WRW F £ G4
FATHCATE °  FAT T AT TG v aqAry
Fr 01 w4 fw fFaa oFg A @A
qrar e # goRd g e
qrHar g ?

Nt geeita f6g I - dear ar
Fars &7 S gHAY IAOF 9% qrFI
gaT< wra 741 & dfew wEr aw e
fea@ &1 a g, faas om 7 oFy
FA FY & IaRY o1 fFam s
Srar g\

ot Tt T Tag © F@r wqFT ST
wEE HAFL 24 F 9 O @ FHa.

g7
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s gt fag T qiFg ql
foyer 73 @Ha & |

«ft TR o< Tqg ¢ wA AHT ST
feqt ®Y aafas adF FIAN
ferg FpdY TFTT AT afswsy o 2 7
a7 &f, &1 frg War A AR T at

a0 g wEsr ¥ 3 fwar TA
r waqrdy 2% o7 faare T @R

=iy geeta fag aTans wlegsl &1
‘wgi @ AT g-—2ad argfrel®s
dagg g9 FIA F fax =% dar A8
faur ST & 1 5@ A agq av Sk
5--fag 37 ¢ G A Gfaefaa—
frad Ia71 giaarg &1 s[y §, AT

Gar 747 fear srar g |

SHRI HITENDRA DESAI: Is the
Government satisfied with all the va-
rious schemes mentioned in the state-
ment? Has the Government in mind any
other scheme for development of ag-
riculture? What is the target of agri-
cultural production this year?

SHRI SURJIT SINGH BARNALA:
"“The target of agricultural poduction
this year is 118 million tonnes. So
far as the working of the schemes 1is
concerned, we are quite satisfied with
the working of the various schemes
but we are making more and more
efforts that the working should im-
prove further. For the iime being we
do not have any new scheme to add

to the present one.

s Sraet W ;. GIET A B
faparl #1 Graar qgeTy & fad AT
gy gars ¥, faad uF gg W g 1®
10 @ i fraet & s A faar
S | & wEar gmgar g /5 ag v
F7 ¥ WiE fwar qgaw | Fw A
g% g # ey FIE FT Fd
a% wr2w 3 5% frw ardg & IAR0
ST HIE g1 SrEAr ?
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zq qroAr F wAid wre faaral
& ot o glaad & sidr § S

&4y 7 A &4, ¥ gfquml & art ¥
o 3o fs2a ¥ FIATE, d FADIT

#r gfaard & °

st geata fag T A T
w& a% arqe—warHaT TS
oo frga ¥ 5@ AWM A LR E |
frdt T amw #< fear g, fHET ER I |
&7 fear & w1 fody 7 1 5 foar
&1 T FH A A WES &Y FT  GHA
g § wor-wad A F A # 7E-
AT 7@F §T FF FH 1 FI w® e

“SHRI P. RAJAGOPAL NAIDU:
The hon’ble Minister says that they
are implementing the scientific sche-
mes. Sir, without giving assistance to
the small farmers how can they im-
plement the schemes?

SHRI SURJIT SINGH BARNA-
LA: Assistance in many forms is
being given. As I have already
said, it is a package of practices and
it is all assisted by the Government

in this matter.

Drought Prone Area Programme during
Sixth Plan

#273. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Drought Prone Area
Programme is to be continued in the
Sixth Five Year Plan also;

(b) whether the amount to be spent
is likely to be enhanced during Sixth

Five Year Plan; and

(c) whether money is to be spent on
developing and exploiting  ground
water resources in the country during
that period?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a)
Yes, subject to modifications consi-
dered necessary in the programme
jtself and the changes that may bhe
brought about by the new approach
to Irtt‘egrated Rura] Development.

(b) Yes.

(c) Yes, Sir, in view of the in-
creased emphasis on ground water
development, B

L]

SHRI P, RAJAGOPAL NAIDU: I
would like to know why is it that in
the drought prone. areas where
Drought Prouie Area Programme  is
existing, the small farmers’ develop-
ment agencies programme has not
been imp]emeni‘ed?

SHR] BHANU PRATAP SINGH:
Sir, these are the proposals which are
under consideration. That is why I
have said: We propose to bring
about certain changes that may be
considered necessary in the new ap-
proach to Integrateq Rural Davelop-
ment,

SHRI P. RAJAGOPAL NAIDU:
Drought prone area programme is an
area programme whereas small far-
mers development agency programme
is meant to give individua] assist-
ance to the farmers. Therefore in
the Area  programme  potentiality
will be created. Unless small far-
mers and agriculturists are assisted
how can they exploit the potentia-
lities created?

SHRI BHANU PRATAP SINGH:
The new approach will include new
rural industries, self employment
programmes. That main elements of
DPRP and SFDP will be brought to
bear ©n such areas covered by any
of those programmes depending upon
the suitability of the programme.
That is also under consideration.
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st gfeam Tgge - A, 7 AoE
mean ¥ weAra A4l St ¥ A

g % gfqad  WAFT gEr qaqv

/g i gad fEamt N aga i gan.

FTdr &,a1 FT B At o fgerg &
fg #vE fadty STATAFALER T FT5r
T wWE N

-~ oft wry s fag ¢ faard oT qaw
stfus. a1 a8 AGHT FHT A F
foq aemwe & | T & faw ag
ey 9T@aT E & 1950-51 ® 23
fafer 2o ufw § faard @dr o1
i< frgwr ad 46 fafea gada g
%t qaeargE g | g AT T 25a7 °
fad 23 fafaan gweacwfa A fa=rs
% afz g% & wafe Fqw AT
m;# 5 a% # 17 fafaus @< wfw &
ac fgard wQ &1 T JAAT |

. PoWTEay § gETaEd
gama f& @ g =
f"{"ﬂ'ﬁﬂ EF-T Erii) iq ﬂ’uﬁ ST T% %_! Fﬁ

sy sra ag e & 6 w@i aw s fag

ST #r aEE & 7 99 w1 faar
mq|ﬁm¢%ﬂﬂﬁ°‘ﬁﬁm Fgar g
fie Prfasma @3 "6 ghear =t
f{q‘}i%ﬁ?ﬁ'ﬂ'ﬁﬁ agﬂi’t &ﬂ!’:\a%
fir war ¥ Qarfor & Fwd g W
svscrrgwe AT A1 &a fwar o
L foaresieer a9
1% gfoear ®) ag fadw I fir ag foe
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%Hﬁﬁa‘fm{ﬁmﬁﬂhmia
#qal ¥ MY q2rz Hi qare 3, av aar
TG AT wata Aafor w@y TFEqT
w7 |

N WA g g st
2 5 AT § SR S F fgars @
HIEAT FL T a7 €T §q g a8 WY
WA IFM o S & faars ¥
mTﬁﬁﬁ’f‘mmwé|q§
TC U SAEr @t Ak wem
SR A T aga DAY T i} oy
ﬁﬁaﬁu‘m‘é’%@m%mﬂmﬁt

] X Afar g g€ § A sEa
T F oA F @A, §C FH TET

#fas ¥ nfys faars £t caeq o
* =TT FIA |

SHRI NANJESHA GOWDA.: There
are various schemeg for employment,
whether DAP or SFDP. All these
years we have been Biving  the
schemes tg the state governments or
some officers but we have seen how
those schemes have failed. Would
the Minister assure us that responsi-
bility would be fixed on 4 particular
officer in ccusultation with the state
government to  implement those
schemes ang within a particylar *ime
50 that we ¢an see some progress?

Would the hon, Minister give ys that
assuratice?

SHR1 BHANU PRATAP SINGH:
There may be someg confusion here
and there about the rural develop-
ment programme but I want to sub-

mit that it is 55 5 result of such pro-
grammes that the

sufficient j;, fooder

SHRI YESHWANTRAQ CHAVAN:
My point is that the Drought Prone
Area Programmes aré normally ‘n-
troduceq with a view to provide em-
Ployment ang some other develop-
ment worka, But, if at all, we have
to make an impact on the drought
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Prone areas, the main question and
the main responsibility will-be to in-
troduce the dry fall'ming_ techniques.
I woulg like to know whether we
have made any organiseq efforts in
this matter, whether new approach
is being thought of, ‘whether the new
scientifie researches that are being
undertaken are being introduced here
and whether we want to make the
introduction of dry farming techni-
ques a part of the Dmug’ht' Prcme
Area Programme,

SHRI BHANU PRATAP SINGH:
Yes, Sir. That s very m'uch s0. In
fact,. I hag stated earlier that the
main elements of DPAP, SFAD and
CAD Programmes will be

brought
to bear on each other,

Now it will
not be any more ap isolateq pro-

gramme. We want to jutegrate them

to- get better results,

UL CUIE G CIE 5 TP,
WREA, § SHAT WA E o T o
3 W ofe &1 &7 gan ar a4
frodt @ & fow #£ foal 51 -
Afs F1 § 3 517 ofcars €
AT # wheafas 537 ¥ oYz fear argie
fas  afasat qar ozt s 2 a@)
FTHEAY AT T w5537 5 oy foe
F1 ft 48 ¥ warfaa gai F g §
afemfaa %3 ferar smo anfr <5 faay
F1 oY fo=rs onfz &t asit gfaurd fasr
% 1 T aat w1 fam e 37
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S& QU AT FTAT R AE & aga
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& a0 ST gara awET gamr ¥ ST
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qHar g |

MR. SPEAKER: The question Hour
is over. Short Notice Question.

PROF. DILIP CHAKRAVARTY: A
few thousand college ang university
teachers are on a protest march be-
cause the new pay scales announced
iy 1971 for college ang university
teachers are yet to be implemented.

DR. VASANT KUMAR PANDIT:
I have put a starreg question No, 272
which has been listeq today. It has
come in the ballot, But I haye just
now got a letter today saying that
it has been postponeq to 12th Decem-
ber. No reason has been given to me
why this has been done. I have lost
my chance now,

MR. SPEAKER: You have given
notice to the Minister of Agriculture.
It has been transferred 1ig be ans-
wered by the Minister of Commerce
and Civil Supplies and Cooperation.

SHORT NOTICE QUESTION

Demands of Teachers and Stadents of
Delhi University

+
SNQ. 3. DR. VASANT KUMAER
PANDIT.
SHRI SAUGATA ROY:
SHRI VIJAY KUMAR
MALHOTRA.
SHRI SAMAR GUHA:
PROF DILIP CHAKRA-
VARTY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Delh; University
Students’ Union hag sealed offices of
the Vice-Chancellor, Pro-Vice Chan-
cellor and two Deans of Colleges;

(b) whether the students

burning of files and tamperin
records

allege
g of
containing incriminating  in-
formation regarding excesses and atro-
cities by the authoritieg during the
emergency period;
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(¢) if so, whether Government in-
vestigated into these charges and pro-
bose to institute any enquiry com-
mittee to go into the affairs of Delhi
University during the emergency; and

(d) whether Government have de-
cided to set up a se

Parate inquiry to
look into the demands of the Teachers
and students?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d), A statement is
laid on the Table of the Houyse.

Statement

(a) Accordiug to the information
furnished by the University of Delhj,
a group of about 30 students led by
the President ang Secretary of the
Délhij University Student's Union
came to the office of the Vice-Chan-
cellor arounq 10-45 a.m, o1 Novem-
ber 12, 1977, Not finding the Vice-
Chancellor in his office, they askeq
the personal staff of the Vice-Chan-

cellor to vacate hig office ang alsp the
persenal staff of the Pro-Vice

-Char-
cellor 1{o do likewise. The Dean of
Colleges ang the Dean of Student’s
Welfare who were in their rooms,

Were also made to vacate their offi-

es and all the rooms were lockeg by
the students, However, on Novem-
ber 14 1977 auother group of about
60 students went to the University
around 8-45 pm., over-powereq the
security officer ang chowkidars on -
duty, and broke open the rgoms
which had been lockeq earlier.
(b) Yes, Sir.

(¢) ang (d) An enquiry was made

from the University of Delhi about
the allegation regarding burning ot
files ang tampering of record
ferreq to in part (b) of the Question,
The University has stateq that the
allegation is baselesg a@:d unfourded.

The other allegations made by the
Delhj University Student’s Union ana
the Delhi University Teachers’ Asgn.
ciaton iy their representationgs ad-
dressed to the Visitor about irregy -
larities committeg by the authoriticg
durig the period of Emergency nhaye
been eXamineq in thig Ministey an.

3 re-
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the question of appointing a Visito-
rail committee of inquiry is under
consideration.

DR. VASANT KUMAR PANDIT:
Hon., Speaker, Sir, the incident; men-
tioned in the reply merely State the
factual information which is given
to usyy The situation which leg to this
battle of locks amq ultimately to the

closure of the Delhi University and

the agitation on the part of the stu-
dents has a history starting from the
appointment of Prof. Nurul Hasan as
the supernumerary professor. It was
one of the acts of excesses which
happened during the period of Emexr-
gency. When we were in jail we
used to get news from outside that
particularly in the University of
Delhi, the campus, was almost turned
into a kind of police camp run by the
caucus. Therefore, immediaiely after
the elections, the students, the tea-
chers and the karmacharis haye ap-
proached and given to the Minister
almost innumerable memaoranda
right from April, May, again in Sep-
tember, October, and the last one in
November. Why so much delay has
taken place? Wuy has the Gevern-
ment not come to the conclusion as to
which part of the complaint pertaius
to Emergency excesses? What are
the demands of the students, teachers
and karamcharis and which part of
the complaint or Emergency excesses
will be inquired into by the Commit-
tee which is even now still ‘under
consideration’ after 6 or 7 months?
Will the hon. Minister please explain
the delay on the part of the Govern-
ment in treating the students’ de-
mands and if so, when will this ‘con-
sideration’ at least end?

DR. PRATAP CHANDRA CIHUN-
DER: T respectfullv submit that
there is no delay in this matter be-
cause of the fact that when the mat-
ter was being lnoked into, 1 had seen
the representatives of studenis and
ieachers personally ang trieg o as-
1'ertain facts from them, 'Then we
ag sent all the written complaints
‘!:1) the University for their observa-
on because, as you kriow, we cannot
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punish anybody unheard. Then, in
the mean time the Shah Commission
has come into being and it  was
thought that it was not possible to
/deal with Emergency excesses our-.
selves because already a representa-
tion has been made by one of the
members of the Delhi- University
Council regardinig the Emergency ex-
cesses and these matters are lying
with the Shah Commission. There-
fore, the matter is being shifteg to
what extent these complaintg relate
only {o the management of the Uni-
versity and nothing to do with the
Emergency excesses and the Prime
Minister himself has been good
enough to enquire into the matter
ang he ig looking into the files and
other papers ang he hag also invited
cther papers to be placed before him.
This is the position, There is no de-
lay in this matter.

DR, VASANT KUMAR PANDIT:
Will the howa. Minister give an -as-
surance to this House as to when will
this ‘consideration end and by what
date at the latest, we can expect this
Committee to be appointed.

DR. PRATAP CHANDRA CHUN-
DER: There are a large number of
complaints. Many papers will have
to be lovkedq into. Therefore, it is
not possible to give any specific date.

MR. SPEAKER: As early as possi-
ble.

DR. VASANT KUMAR PANDIT
Before the Session ends?

MR. SPEAKER: No, no. That will
be also considered.

DR. VASANT XKUMAR PANDIT »
Already seven months have passed.
The Government is totally confused
as to how much part of this affair the
Shah Commission is concerned. At
least before the Session ends, some-
things definite needs to be decided.

MR. SPEAKER : As early as possi-
ble,

DR. SUBRAMANIAM SWAMY:
Before the end of the Session?

MR, SPEAKER : Will you be able to
do before the Session cnds?
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DR. PRATAP CHANDRA i CHUN
DER: I cannot give an assurafice: be-
cause there are lots of papers-which
will have to be looked into.

SHRI SAUGATA ROY: Can I make
a very brief introductory note? This
matter relates to incidents on 14th
Neovember 1977; and it was around
that time that we give this Short
Notice Question. In the meantime,
much water has flowed down the Gan-
ges and all the rivers in the country.
My point is that the Delhi Univer-
sity trouble does have a genesis and
relation to the Campus unrest in the
Central universities in Delhi. After
the coming of this government, the
Central Universities in Delhi have
been subjected to a peculiar sort of
academic tyranny, in which under the
garb of protesting against the excesses
during the Emergency, attempts are
being made to remove the Vice-Chan-
cellors, It has happened in the JNU,
with the SFI institution, viz. the CPM-
controlled union there; later it spread
to the Delhi University where the
Jana  Sangh-controlled Akhil Bhara-
tiya Vidyarthi Parishad started agitat-
ing for the removel of the Vice-Chan-
cellor. This is a very serious thing,
and an academic tyranny in which we
find strange bed-fellows, viz, the SFI
and the ABVP.

MR. SPEAKER : What
question?

is  your

SHRI SAUGATA ROY: They have
ganged up together for the removal of
the Vice-Chancellors, I bring two
points {o your notice. Both the Vice-
Chancellors are scientists: one is a
bhysicist, and the other is a chemist
of repute. Had they been TAS officers,
they would not have protested. Both
are scientists and that is why an at-
tempt has been made to remove them.

Now about the main part of my
question. After the students in Delhi
University, there was a battle of locks,
as it was called by the Ppapers. (Inter-
ruptions) This way, I will go on stand-
ing, Sir,
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MR. SPEAKER: Please put the
question.

SHRI SAUGATA ROY : I have stat-
ed in my proposition about this aca-
demic tyranny that is being committed
in order to forcibly remove academi.
cians, Academicians have been remov-
ed from the University. After this
battle of locks ended, the Karmacha-
ris’ Union’s agitation has started; gnd
the Vice-Chancellor has ordered the
closure of the university. Delhi Uni-
versity is now closed. (interruptions)

MR. SPEAKER: What is

your
question?

SHRI SAUGATA ROY : Just listen

.to me for a minute, Sir.

MR. SPEAKER : You cannot make
it a publiec speech.

SHRI SAUGATA ROY: In this

House there have been many instances
of this kind.

MR. SPEAKER : I have allowed a
short introduction, but you cannot

make it a speech. Now put the ques-
tion, please,

SHRI SAUGATA ROY: The ques-
tion T want to put is whether the
Delhi University was closed under
direct orders from the Prime Minister
himself who has taken over the res-
ponsibility of looking into the Delhi
University affairs from the Education
Minister; and secondly, has the Prime

entative of the
DUTA that the University would be
closed for an indefinite time, if neces-

sary. What steps are being taken to
re-open the University immediately,

and to settle - the Karmacharis’ de-
mands immediately?

DR. PRATAP CHANDRA CHUN-
DER: The decision to close the Uni-
versity was taken by the University
authorities. It is an autonomous bedy,
and it takes decisions on its own. As
regards opening the university by set-
tling the demands of the karmacharis,
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ile position is lhat iwo karmacharis
belonging to the St. Stephens Col-
lege, a minority institution, had been
dismissed after proper disciplinary
wroccedings—one before Emergency
and another afier Emergency. A rep-
resentative of the karmacharis, with
Shri S. M, Banerjee, former Member
of Parliament saw me I had discus-
zjon with them. Then I sent for the
'}"rinci}:\al of the St. Stephens College;
and I understood from him that the

soverning body had set up a new re- ..

view committee with a single member
to man the committes, ie. one ex-
Judge of the Bombay High Court fo
look into these iwo cases. Although
the time for review is over, in respect
of one such karmachari, the governing
body is willing to waive that objec-
tion; and the governing body will also
request the ex-Judge of the Bombay
High Court to [inish this enguiry
within one month, and will give op-
portunity ta these defaulting officers
to make their submissions anew. But
this suggestion has not been accepted
by the karmacharis. This is the difficul-
iy.

SHRI SAUGATA ROY : What about
the other demands?

MR. SPEAKER : You put the ques-
tion whether the University was
closed at the instance of the Prime
Minister. You alse put the question
when it will be opened. About the
demands you have not put any ques-
tion.

SHRI SAUGATA ROY: The Uni-
versity will be opened only after the
settlement of the gquestion about de-
mands,

sit fawa et AwgT ¢ faedr
ghrafedt & 200 &=w T g¢
AR aga & =iew FReAT Y ) 7oA
fafefaew fay oy 31 g ¥ faes
ATtz ¥ feeey gfAatady /T AT
Tfrafadtsr #1 gfra &1 sgsT 747 fear
a1 B ) 7ET Tga gew BT A IaFY
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DR. PRATAP CHANDRA CHUN-
DER: Sir, as regards the observation
relating to facts, I fully agree with
the hon. Member that there has been
a great deal of trouble in Delhi Uni-
versity during the emergency. I also
agree with him that many things have
happened, which should not have hap-
pened. But, regarding the portion
which comes under the management of
the University, the Prime Minister is
certainly enquiring into the facts, and
the hon. Member has personal know-
ledge of this because he has got the
“assurance from the Prime Minister.
When the Prime Minister has complet-
ed the enquiry, if there is any proper
tase made out, then action will be
taken according to law. It may be
that the university authorities will
comply with  the directives of the
the Prime Minister. If they refuse
to do so, the second enquiry,
namely the Visitorial enguiry, through
which the university may be compel-
led to do something, can be taken up.

DECEMBER 5, 1977

forgia -

Oral Answers 44

MR, SPEAKER: He wanted to
know the procedure to be adopted.

DR. PRATAP CHANDRA CHUN-
DER : There are already a large num-
ber of papers which have been sent
to the Prime Minister. If there are
other complaints which are not cover-
ed by these papers, they may also be
sent to the Prime Minister's office
directly.

MR. SPEAKER : The enquiry will
be informal?

SHRI VIJAY KUMAR MALHOTRA:
How can you reply to my question?

MR. SPEAKER: I am not saying
whether it will be informal or not. I
am asking him whether it will be an
informal enquiry.

DR. PRATAP CHANDRA CHUN-
DER : The Government has to make a
preliminary enquiry before any step
can be taken by the visitor. To that
extent it will be a formal enquiry be-
cause the Prime Minister is part of
the Government.

SHR] SAMAR GUHA : I am really
surprised at the answer. Both Jawa-
harlal Nehru University and Delhi
University are Central universities. Sc,
I want to know the reason why the
Education Minister has abdicated his
authority to the Prime Minister in
allowing him to conduct the enquiries
when he is burdened with innumer-
able problems. The two universities
are closed and chaos is prevailing and
so things require to be settled very
expeditiously. In the case of Jawahar-
lal Nehru University, I can understand
it because he is the Vice-Chancellor
and he can directly go into matters
which are internal, but in the case of
Delhi University, he is not the Vice-
Chancellor. The enquiry, whether it is
formal, informal or preliminary,
should have been done by the visitor.
It there is first an informal enquiry
and then again the Visitor’s enquiry,
the students will seal their books and
the universities will be closed indefi-
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nitely. The Education Minister is him
self an educationist and he can appre-
ciate it. So, let him say categoricaily
if it is a formal enquiry by the Gov-
ernment, what are the formal proce-
dures, how complainis would be re-
ceived, whether the complainants will
be allowed to argue their case, how
soon this preliminary enquiry would
be completed and when the Visitor's
enq'n.'iry will be undertaiken

DR. PRATAP CHANDRA CHUN-
DER: He is an experienced Member
of this House and he should know that
in this particular case there is no
question of abdicating the power of
the Education Ministar because the
Prime Minister, who iz the head of
the Government, has got the inherent
right to look into the affairs of any
Ministry under him, and that iz what
he is doing.

Regarding the other question, I
have already explained that the Gov=
ernment has to take steps and make a
preliminary enquiry in this matter.
The Prime Minister is actually mak-
ing an enquiry into this matter, and
X have explained that the papers may
be sent to him. The question of the
second epquiry through the Visitor
will arise if the university does not
see reason and carry out the findings
of the Prime Minister.

SHRI SAMAR GUHA: My ques-
tion has not been answered. I wanted
to know categorically the exact pro-
cedure, whether the complainants
would be -allowed to explain their
pqsition beyond taking formal repre-
sentations from them, when the
enquiry. would be completed and when
the Visitor is going to appoint his
enguiry committee.

DR. PRATAP CHANDRA CHUN-
DER: If the complainants requirg a
personal interview the Prime: Minis-
ter is giving interviews and he will
give them interview.

SHRI SAMAR GUHA: I want to
know the time schedule—When it is
expected to be completed?

/
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DR. PRATAP CHANDRA CHUN-
DER: I have explained that it is not
possible for me to give a time sche-
dule just now. It will take some fime
because there are many comglaints.
The University is not closed at the
presen, moment, on the demand of the
students, it is closed for some action
which has been done by the Karam-
charies. .

PROF. DILIP CHAKRAVARTY: On
13th May, 1977, the Delhi University
Teachers' Association submitted a de-
tailed memorandum to the Visitor, a
copy of which was also sent to the Edu-
cation Minister. I would read out cer-
tain portions of the Memorandum just
to save time.

“An atmosphere of terror was
created in the University. Nobody
could dare raise his or her woice
against the blatant misdeeds of the
University administration. Cloister-
ed by the then ruling party and
sheltered by the police and bu-
reaucracy, the University authori-
ties and some, college Principals
acted most arbitrarily by unres-
trained exercise of their emergen-
cy powers. Free  discussion and
formal dissent was made to wvanish
from the process of decision mak-
ing. The statutory bodies of the
University like Academic Council,
Executive Council ete. were used
as rubber stamps to give legiti-
macy to irregular and unfair deeds
of the authorities.”

“After creating an atmosphere in
the University where the authori-
ties were immune to any objective
criticism, they converted the Uni-
versity into a politicul workshop for
the then ruling party. The DUTA
maintains that members of the Uni-
versity Community, including the
Vice-Chancellor, have an inalien-
able right to have political commit-
ments but the DUTA also maintains
that the authorities cannot be allow-
ed to use or misuse their otlicial
positions to espouse the cause of
any political party.”



47 Oral Answers

MR. SPEAKER : Come to the ques-
tion,

PROF. DILIP CHAKRAVARTY :
This has already been mentioned by
Mr. Malhotra, On 12th Augus*, 1975
the UGC sent a communication to the
Delhi University for creation of super-
numerary Posts in  the Universities.
I am quoting from the letter written
by Mr. R. C. Mehrotra, Vice.Chancel.
lor, Delhi University to the President,
DUTA on November 15, 1977,

MR. SPEAKER : You have made a
longer speech,

PROF. DILIP CHAKRAVARTY:
The UGC's letter was of 12th August,
1975. The Academic Council held its
meeting on 22-8-75 and the Executive
Council held itg meeting on 29-8-75
and welcomed tha proposal and sug-
gested amendments to the Statutes.—

these were assented to by the Visitor
on 3-10-75,

MR. SPEAKER:

What is the ques-
tion?

PROF. DILIP CHAKRAVARTY:
The question of irregular appoint-
ments of some persons including the
former Education Minister, Prof.
Nurul Hasan who was appointed on
4-10-75 as a Supernumerary Professor
of the Delhi University and was
granted lien and he joined on 25th
March 1977 after losing his Ministry.
This ig amazing and this was raised
SO many times in this House. Whether
the Government desire to conduet an
enquiry into such things and take
action against those found guilty. T am
a8 new Member. I do not understand
how the Education Minister could say
that the Visitor could hold 3 formal
enquiry. Whosoever 1ha Visitor may
be, whether he is the Prime Minister
or somebody else, he cannot hold a
formal enquiry. We would like the
Education Minister to say categorical-
1y before this House as to when a tor-
inal enquiry is going to be undertaken
and wha". ig the time limit?
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An. hon .Member has just now
started playing polemics regarding the
students belonging to CPI(M). I do
not know what is the fault of the
students in this,

DR, PRATAP CHANDRA CHUN-
DER : I have to say with respect that
I have answered all these questions
before I have already explained the
steps that we have taken and how we
are proceeding in thic matter.

WRITTEN ANSWERS TO QUESTIONS

OQutsiders registered with D.D A.

*270. SHRI M. A. HANNAN ALHAJ:

SHRI MANORANJAN
BHAKTA

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether a large number of per-
sons living outside Delhi are register.-
ed with D.D.A_ for allotment of resi-
dential flats, and if so, facts thereof;

(b) what are the reasons for permii-
ting outsiders when D.D.A. is unable to
meet the requirements of Delhi people
for residential flats; and

(c) whether Government propose to
modify the D.D.A. regulations in this
regard and debar outsiders for allot.
ments of flats?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND HE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir, this was done
from the registration year 1971-72 sub-
ject to the condition that if the num-
ber of applications was large those
residing in Delhi for the last 5 years
would be given preference. Separate
record of registration of outsiders has
not been maintained.

(b) Many outsiders wanted to settle
down in Delhi. It was felt that they
should not be deprived of the benefit
of housing provided by Government.
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(c) Outsiders cannot be completely
debarred; but a condition stipulating
that the applicant must be a resident
of Delhi for the last 5 years, and in
the case of employees of Government/
Public Undertakings and Public Siatu-
tory Bodies, they must have declared
Delhj ag their ‘home town' five years
prior to the date of applying for re-
gistration, has beezn iniroduced, this
year.{y

Review of functioning of U.G.C.

#2971, SHRI D. B. CHANDRE
GOWDA .
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
he pleased to state:

(a) whether Government have get up
any committee to consider and take
decisions on the recommendations
made by the Jha Committee which
reviewed the functioning of the Uni-
versity Grants Commission and the

standards of higher education in India;

(b) what are the main recommenda-
{ions of the Jha Committee which are

going to be reviewed; and

(c) the time by when its report is
likely to be submitted?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) to (c). An Empowered committee to
examine the recommendations of the
University Grants Commission Review
Commi{tee has been appoinied. Copies
-of the Report have been placed in the
Library of the Sabha and the recom-
mendations of the Review Committee
are listed at the end of each chapter.
The Committee is likely to complete
its deliberations shortly.
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New Rust Resistent Variety of Wheat

“278. SHRI D. D. DESAI;

SHRI M. KALYANASUNDA-
RAM:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether a new variety of wheat
that cap resist all known varieties of
rust has been evolveq by the Indian
agricultura) scientists;

(b) if so, whether this variety will
‘be extensively used during the current
Tebi season to prevent the spread of
rust; and

(c) if so, details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir. A
new variety of wheat HD 2135 has
been evolved by our Agricultural Scien-
tists which has resistance to several
widely prevalent races of all the three
rusts of wheat.

{(b) HD 2135 is recommended for cul-
tivation in the Nilgiri and Pulney Hills
of Tamil Nadu which act as the princi-
pal focug of infection for black rust
and partly also for brown rust. The
cultivation of this variety would help
to reduce the build-up of the initial
rust inoculum that later spreads to
Peninsular and Central India.

(c) About 200 quintals of seed of
HD 2135 was multiplied during Rabi
1976-77 by the Department of Agricul-
ture, Government of India. Al the
seced of this variety has been supplied
to the Department of Agriculture,
Government of Tamil Nadu for distri-
bution to farmers in Nilgiri and Pul-
ney Hills for growing during Eebi
1977-78.

Technical Education

#*279. SHRI C. N. VISVANATHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) whether Government have taken
note of the fact that technical educa-
tion in the country remains by ana
large divorced from the realities ot
the developmental work in this coun-
iry; and

(b) the concrete efforts taken during
the last seven months 1o reorient
technical] education so as to develop
entrepreneurial talent and make it
relevant to the needs of society?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The system of
iechnical educalion which has been
developed in the couniry has provided
the {rained manpower, both in ferms
of numbers and skills, {0 meet the de-
velopment needs of the country. Im-
provement of the system is, however.
a continuous process. Recently, Gov-
ernment has appointed a Working
Group of Technical Education to re-
view critically the present position
and to suggesit mcasures for improve-
ment. Representatives of different
sections of Indusiry are included in
this Working Group. Government will
consider making  Iurther changes in
the system on the basis of the recom-
mendations which this Working Group
may make.

Reconstitution of Council of Sports

%#280. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether Government are going
to reconstitute the All India Council
of Sports and if so, by what time;

(b) whether Government are aware
that the sports are highly neglected in
India, and if so, what steps Govern-
ment propose to undertake for the
sports upliftment; and

(¢) whether Government feel that
active interest in sports should be
developed in the students just at the
middle school level which necessitates
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that every school must have a play-
ground; if so, what is Government's
view in this regard?

I'HE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER):(a) Some suggestions regarding
reconstilution of the All India Council
of Sporils are receiving Government's
atlention.

(b) Sports is not being negleted but
there is a scope for  further improve-
ment.

(e¢) Government are of the view
that aclive interesi in sports should be
developed amongst students at all
ievels and necessary facilities provid-
ed.

Slump in Demang of Nitrogenous
Fertilizers

#281. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is a slump in the
demand for nitrogenous fertilizer in
the country;

(b) if so, the estimated stockpile of
fertilizers; and

(c) whether there is any restrictions
on inter-State movement of fertilizers;
and if so, the reasons thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a). No. Sir.

(b) Does not arise.

(¢) Yes Sir. Inter Slate movement
of fertilisers is governed by the provi-
sions of the Fertiliser (Movement Con-
trol) Order issued under the Essential
Commodities Act. Regulation of such
movement is meant to enable equit-
able distribution of both the indigen-
wus and imported {fertilisers in diffe-
rent parls of the couniry. I{ enables
the Central Government, the State

Governments and the  Fertliser pro-
ducers to plan the movement and dis-
tribution of fertilisers systematically.
Apart from this, it reduces the strain
i1 the transport sysiem by rationalis-
ing movements minimises transport
delays, and results in freight savings.

Fruit Processing Complex in North
Eastern Region

#282, SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government have de-
cided to set up a fruit processing com-
plex in the North Eastern region of
the country; and

(b) if so, the total cost involved?

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATICN (SHRI BHANU PRA-
TAP SINGH): (a) No, $Sir. The
matter is still under aclive considera-
tion of the Government.

~(b) Does noi arise.
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Non-Availability of Urdu Medium
Text Books

#284. SHRI C. ¥. JAFFER SHAR-
1IEF: Will the Minisier of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether text books in Urdu
medium were not available for the 9th
and 10ih Class students in the Union
territory of Delhi and other States
during the last academic year and if
so, what are the reasons therefor; and

(b) what actiop ‘Government have
taken in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) In the Union Territory of
Delhi text books in Urdu medium for
Classes 9th and 10th were not avail-
able during the last academic year
1976-77. The reason was inordinate
delay on the part of the Taraqui-e-Ur-
du Board whose responsibility was io
translate, edit, produce and distribute
text-books. In regard to the other
States, it is for the State Governments
to prescribe books and wherever re-
quired make  available text-books in
Urdu medium. The {ime and labour
that will e involved in collecling this
information and the reasons if any for
such books not being available would
not be commenssurate with the resuits.
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(b) While the translation of fexl-
books into Urdu would conlinue wii
the Taragui-e-Urdu Board, all otker
functions such as—ediling, production
and distribution would be handled &z
ihe National Council of Educationzl
Research and Training.
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Maintenance of ruined Palaces in
Himachpl Trradesh

2504. SHRI DURGA CHAND: Wiil
the Minister of EDUCATION, SICIAL
WELFARE AND CULTURE be pleasad
to siatle:

(a) whether the Central Govern-
ment are contemplating a proposal tc
maintain and declare the ruined
palaces at Vijaypur and at Sujanpur
Tira in Himachal Pradesh monuments
of National importance which are
connected with the birth place of
Maharaja Sansar Chand, father ol
Kangra School of Paintings; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHAUN-
DER): (a) and (b). The Katoch Palace
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at Tira Sujanpur in the Kangra Dis-
trict of Himachal Pradesh, has already
been declared as a monument of

National imporiance and is being
maintained by the Central Govern-
ment.

The pdlace at Vijaypur has not, how-
ever, been declared as a monument of
National importance, and there is ai
present no proposal {o bring it under
central proteclion.

Deaf and Blind Schools and Social
Welfare Organisations in Orissa

2505. SHRI GANANATH PRADHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the amount alloculed by Cen-
1tral Government and spent for the
benefit of deaf and blind schools and
ather social welfare organisations in
the State of Orissa during the years
1974 to 1977;

(b) whether the amount spent is
being audited properly, if so, any ir-
regularities found thereof: and

(¢) whether Government have
received any such representations
Wfrom the concerned teachers about
their problem; if so, action so far
taken in this regard?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) There is no statewise allo-
cation of funds for this purpose. The
Department of Social Welfare, how-
ever, gives granis-in-aid under the
Central Scheme of assistance to Volun-
tary Organisations working [lor the
welfare of the handicapped. In Oris-
sa two such organisations wviz (i)
Hind Kusht Niwaran Sangh and (ii)
Orissa state Council for Child welfare,
kave been given grants during the

-

period in question as under:—

s Year Amount
1974-75 3.50,000/-
1975-76 56,375/ -
1976-77 08,600/-

5,04.975/-

() The organisations are submit-
ting utilization certificates from time
to time in respect of grants released
to them. So far no irregularities have
come 1o our nolice.

{(¢) No such complaint from teachers
of the Deaf and Blind Schools in
QOrissa have been received in the De-
partment of Social Welfare during the
last one year.

Strategies for Mass Housing

2506. SIIRI R, K. MHALGI: Will ithe
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABITITA.
TION be pleased to state:

(a) whether Government received a
paper “Evolving New Strategies for
Mass-Housing™ from Housing Eduea-
tion Action Research Training Centre
at Baroda (Gujarat) in the month of
June, 1977 or thereabout;

(b) yif so, what action has bemn
taken by Government; and

(¢) if no action has been taken s0
far, the reasong for delay and when
the action is likely to be taken?

‘THE WMINISTER OF WORKS AND
HOUSING AND SUPPLY AND RF-
HABILITATION (SHHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The paper was  considered in
consultation with the representative of
the Council and it was decided not te
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sel up a Panel, as  suggesied by the
Council, for preparation of a Trend
Reporl on Housing.

‘) Daoces nol arise.

Allocation of Funds for Housing for
SC and ST

2507. SHRI S. D. SOMASUNDARAM:
Will the Minister of WORKS AND
HOUSING AND SUPFPLY AND RE-
HABILITATION be pleased to state:

(a) amount allotted for housing for
persons from backward classes and
Scheduleq Castes and Scheduled
Tribes quring last three years;

(b) the present position of village
housing projects for packward and
SC/ST citizens;

(c) the present position and future
programmes for granting land  for
housing to landless agriculture wor-
kerg in rural areas and

{d) the concrete efforts made for

housing persons from low income
Zroups?

THE MINISTER OF WORKS AND
HBOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Housing is a
State subjeclt and All Housing Schemes
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are being implemenied by the Stale
Governments. 'The information re-
garding amount allotted for housing
of backward clagses, SCs and STs and
present position ol village housing fo-
these sections of society is not avail-
able.

(c) The Scheme for provision of
house siivs lo landless workers in rural
areas in being Iimplemented by the
State Governments. A statement

showing the progress made under the
scheme is appended.

(d) With a view to ameliorating the
housing conditions of the economically
weakers sections of the society the
main higlights of the proposed future

_programme in the field of housing
are:—-

(i) Adoption of a  housing pro-
gramme aimed at clearing the back-
log and meeting the additional de-
mand due to population growth and
replacement of unusable houses,
«ver o period ol 20 years,

(ii) Resiricting utilisation of pub-
lic funds for low income house-holds
so that larger number of dwelling
units are constructed with the re-
sources allocated to this sector.

(iii) Provision of incentives to the
private sector for taking up housing
on a larger scale.

Statement

Position as reported upto q1-B-10957

Physical Piogress made under the Seleme for Provision of Heuse Siles to Landless workers in Rural Jlveas

S. No. Name of State]Union Territory

Tatal No. of  No, of families No. of house-

cligihle allotted sites out  of
families in house-sites col. 4 develap-
the Statef (including ed.
Union Territory undeveloped
sites)
1 2 3 4 5
1. Andhra Pradesh 16,00.000 @ 6.57,000 G52

o, Ascam

4+ Bihar

—_—

2,20,000 @ 49,056  No. infurmation

19.58,000 @@ 7,15,000 12,158
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I 2 3 4 5
4. Gujarat 3.44,701@.@ 3,10,978 70,008
5. Haryana , . . 2,14,158@ @ 2,183,641 6oo
6. Himﬁhal Pradesh . . 4,451 @ 4,451 4,000
7. Jammu & Kashmir . ) . 18,000@ E 5,186 No. Information
8. Karnataka - 843478 @ 754,163 6,90,442
9. Kerala ., N i = . 3,00,000 @ qo,000% 90,000%
1o, Madhya Pradesh . . . 7000 @ 7:73:000 7,704
11. Maharashtra 3,62,500 @ 3,60,000 3,57,957
12. Orissa 5,00,000 @ "'1,17,345 9,813
13. Punjab . . . 3,00,076 @ 3,00,976 6,817
14. Rajasthan . . {854,023 @ 8,54,023 3,836
15. Tamil Nadu . 14,97,000 @@ 5,23,076 1,70,833
Y6. Tripura. . . . 42,650@ 38,307 5,000
17. Uttar Pradesh . . l13,12,014 @ 12,12,014 16,470
72,97:929 @ "2,97,929 F2.97,929

18. West Bengal

Union Territories
1. Andaman & Nicobar Islands
2. Chandigarh
3. Dalra & Nagar Haveli

' 4. Delhi

5. Goa, Daman & Diu

6. Pondicherry

ToralL

3,816 @' 1,312 No. information
52 @ 50 Nil.

715 @ 715 1ot

14,200@ 12,228 11,572

Not known 700 258

15,779 @ 6,322 571

113,88,451 2,97,972 17,56,741

*Dravinusly, in Kerala house-sites as such were not being allotted. Only alter the houses
were constructed the houses were being handed over to the beneficiaries. The State Government

wotng up the scheme for construction of h
house-sites,  The State Government have

@ According to the estimaies made by the State Government.
srmation reesived from the Planning Commission.

@ 7@ According 1o the inf
2812 LS—3

ouses on the house-sites on 2-10-75 and is now distributing
distributed 57,000 completed houses and 33,000 house-sites,
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el YT IR A F AT, s agfa
7a1 fafeat & fafsaiem smfzafes ==
TR & AR IR R s &

(=) 3@ #1§ disem oW A
g
(m) sew 7 FEAT
Financial Assistance to Universities in
Kerala

2509. SHRI VAYALAR RAVI: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state®

‘(a) the total amount of financfal
assistance received by different Uni-
versities in Kerala during the last

three years and its year-wise and
University-wise break-up; and

‘(b) the amounts ' sanctioned for
different universities for the year

1977-78?

THE® MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to the
information furnished by the Universi-
ty Grants Commission, the grants re-
ceived from the Commission by diffe-
rent univerities in Kerala during the
last three years and in 1977-78 are as
follows:—

YEARS

S. Nao. Name of the University —

1974-75 197576 1976-77  1077-7h

(Uoato
25-11-1977)

(Rupees in lakhs)
1. Kerala . . . . . . 9.37 40 .55 40 .22 153 -84
2. Calicut . . . . . . 25.53 18.53 37 .03 16 .98
3. Cochin . . . . . . g9.58 12 .25 26 .93 11 .68
4. Kerala Agricultural . 0.22 0.20

In addition. the Kerala Agricultural University received financial assismncc-frorn the Indian
Council of Agricultural Research during this period as follows:

1974775 . - - . . . .
197596 . . . . ..
197677 . . . . . s s

1977-78 . . . . '
{«ofar)

. Rs. 44.70 lakhs,
. " . Rs. 55.25 lakhs.
. . Rs. 64 .64 lakhs,
Rs. 20.00 lakhs.
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Crash of Aviation Aireraft

2610. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
1o state:

(a) whether one of the fixed wing
aircraft of the Aviation Division of
the Ministry crashed in Kalahandi
district recently;

(b) if so, the details thereof; and

(c) cause of crash together with
estimated loss suffered by the De-
partment?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA}: (a) Yes, Sir.

(b) Basant aircraft VI-EEE of the
Directorate of Agricultural Aviation
under the Ministry of Agriculture and
Irrigation, whilst returning to Belpara
airstrip near Junagarh (Kalahandi
District) after completion of aerial
spraying of paddy crops in the area
met with an accident near Junagarh
.on 27th October, 1977.

(c). The matter is being investigat-
-ed by the Director General, Civil Avia-
tion. The cause of the accident and
the extent of damage would be precise-
ly known after the enquiry is com-
pleted.

Break-up Price charged from D.D.A.
Flats

2511. SHRI T. 8. NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarred Question No. 3144
.dated 11th July, 1977 and state:

(a) whether the required informa-
tion has since been collected, and if
's0, the details thereof; and

(b) if not, the reasons thereof?

THE MINISTER OF WORKS AND
‘HOUSIN(; AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No Sir.

(b): The infofmation asked for is
voluminous, scattered andg is to be
collected from various records.

pofr & afer w1 s

2512. sit wgiw : Fa7 Wi wiw
fear€ WY ag @@y Y g &G 5
T qLE T werAfear ¥ afar v
wrare fFar @ e afe &, ot sas
wrar feadr & s sasr g fea
swre fpar smoam ?

g wix fear st (ot goonm
feg wwarem) @ a¥ 1977 ¥
A Aa Do Fo qgw 1 Fagrma,
zwrfaar & @rg @ s ffu To
¥ | TF FOL, 060 A@ HE
z7 (et R gn) i @0 AT
wrg M =7 (g9 gu) afar & fag
a7 | gEE ¥ I TAET 1977 F
qd aF FAW: 17,800 HEL e a7
34,600 #eq zw afan s@ma gra
7 & 1 77 A FfY IEET ¥
el # I ar )

RECOVERY OF DAMAGES FROM
THE TENANT

2513. SHRI MOHAN LAL PIPIL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3689 dated the 9th December,
1974, and state:

(a) whether the damages have since
been recovered from the tenant,

(b) if not, the reasons thereof and
amount involved, and

(c) the steps taken to ensure re-
covery of the amount involved?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION  (SHRI SIKANDAR
BAKHT): (a) No, Sir

(b) and (c). The assessee failed to
make payment of damages of Rs 72,00/
due from him and proceedings for re-
covery under the Punjab Land Revenue
Act 1887, were taken. The assessee
filed an appeal in the Court of Addi-
tional District Judge  against the
orders of the Estate Officer and the
former remanded the case to the latter
on 17th February, 1975. The proceed-
ings are still going on.

Assistance to Landlesy Labourers by
States and Union Territeries for
Congiructian of Houmes

2514. SHRI EDUARDO FALEIRO:
will the Minister the WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the names of States and Union
Territories that render assistance to
landless labourers who have been al-
lotted site for construcfion of their
houses;

(b) the nature of assistance being
rendered by each of these States and
Union Territories;

(e) the nature of financial assistance
given, if any; and

(d) the number of cases in which
assistance was given upto October
1877 by the Government of Goa,
Daman and Diu?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The States of Kerala
Karnataka, Tamil Nadu Maharashtra,
Madhya Pradesh, Andhra Pradesh,
West Bengal, Orissa, Gujarat, Punjab,
Haryana and the Union Territories of
Delhi and Goa, Daman and Diu render
assistance to landless labourers who
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have been allotted site for construction
of their houses.

(b) and (c¢). The nature of assis-
tance rendered by each of these States
and the Union Territories of Delhi and
Goa, Daman and Diu, is placed attach~
ed at Statement I.

(d). The Administration of Goa
Daman and Diu has given financial
assistance in the form of loan and sub-
sidy to only 79 persons out of 144 per-
sons, the beneficiariee under the
Scheme who constructed their houses
with their own efforts by raising lesns
from the scheduled banks.

Statement I

A note on action taken by some
State Government for construction of
houses on the house-sites allotted to
landless workers.

KERALA: In 1972 the Government
of Kerala launched a special scheme
called ‘One Lakh  Housing Scheme’
under ‘which the State Government
supplied entire gquantity of timber
whila the cement and tiles were pur-
chased from the voluntary contribu-
tions made by Public. social service
organisation. associations, institutions,
clubs, etc., to a  specially constituted
fund called ‘The Kerala Chief Minis-
ter's Fund. In addition a special
loan of Rs. 1.50 crores was raised frome
the Life Insurance Corporation. Pan-
chayats were also required to contri-
bute from their funds towards the ex-
penditure on the construction of houses
in their areas. Allottees of house-sites
were also required to contribute imr
monthly instalments. The approximate
cost of each house ecame to about
Rs. 1400/-

KARNATAKA: The Government of
Karnataka have formulated a scheme
called ‘People’s Housing Scheme’ for
construction of houses on the house-
sites allotted to landless workers.
Under this Scheme the allottee contri-
butes Rs. 500 towards the labour post
and Rs. 1000/- are contributed by the
State Government. The balance
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amount incurred in the construction of
houses is treated as loan whick is to
be recovered in 20 years.

TAMIL NADU: The Tamil Nadu
Government have set up the Tamil
Nadu Harijan Housing and Decvelop-
ment Corporation for construction of
houses for the Harijane. It is learnt
that 6354 houses have been construct-
<ed against a programme of one lakh
houses and 13,082 houses are under
construction.

MAHARASHTRA: The Government
of Maharashtra have launched a
scheme for the construction of huts

on the bouse-sites allotted to rural

landless with a view to giving a
sense of dignity to them. The
allotiees of the  house-sites have to
contribute  voluntary  labour. The
Government help them to construct
the huts at a cost of about Rs. 200 per
hut. The Collectors have been empo-
wered to undertake manufacture of
bricks and country tiles under the
Employment Guarantee Scheme, which
could be utilised in the construction
of such huts. So far about 1.26 lakbs
huts have been constructed under the
scheme and the Government propose
10 compdete the programme hy March,
1978.

MADHYA PRADESH: The Govern-
ment of Madhya Pradesh have provid-
«d to landless familieg in rural areas
a number of facilities to enable them
1o construct houses on the house-sites
slletted to them. The facilifies .ane:—

(i) 18 ballies and 50 bamboos far

these residing within a radious of

.30 miles of reserve forests, and

{ii) free exizaction of clay sand,
murram and stone from {Governmest
quarries.

ANDHRA PRADESH: It is under-
stood that the State Government have
proposed to undertake a massive
‘housing programme for landless back-
ward communities in rural areas,
under which loans are to be advanced
through special cooperative institu-
tions.

WEST BENGAL: With the comple-
tion of the work of allotment of house-
sites, the Government of West Bengal

have drawn up a programme of con-
struction of huts on a crash basis. The
beneficiaries individually or in groups
ha'vg to provide labour and locally
construction

h!:ts. Gommt assistance wil] J::
given in the shape of roofing mate.
rials only, including materials assen-
m!l for Supporting  the ropfs. The
ceiling of Rs. 500/- has been fixed for
providing the roofing  materials in.

cluding necessary supporting structure
for the roof.

ORISSA: In Orissa, an In ated
Scheme has been drawn up to gvide
Dot only house-sites but aiso certain
materials (ballies and bamboos) and
the local Block Development Officer
has been put in-charge of the con.
struction under the overall aupervision
0f Sub-Divisional Officer. The B.D.O
wfill also be required to procure mate:
rials for the construction of houses
and the beneficiaries are required to
contribute in the shape  of unskilled
labour and transporation of materials
from the forest to the site. Since the
houses are to be constructed by the
beneficiaries themselves with the Bui-
dance of the local officers, some flexi-
bility has been permitted in the matter
of building materials, keeping in view
the construction ang durability of the
houses and the need for making the
roof fire-proof.

The Orissa Government are algo
contemplating to link up the scheme
for provision of house-sites to landless
workers in rural areas with certain
other plan schemes relating to the de.
velopreent of cottage industries poult-
ry farming goat-earing, ete. These
schemes will  provige subsidiary
sources of income to the allottees, at
the new sites and help develop a large
number -of pockets of imtegrated de-
velopment throughout the State.

DELHI: To belp the allottee construct
houses on the bouse-sites, the Delni
Adminigtration have exempted themn
from the payment of royalty on sand.
stones, sand hadarpur, efc., which are
used in construction of houses, Be-
Sides, the allottee can also use ‘Moonj
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Grass’ and thickets etc, growing on the
gaon sabha lands without any obstruc-
tion. In order to encourage the build.
ing activities on the allotted sites, the
Delhi Administration have also relaxed
certain provisions of the Municipal
Corporation Act.

GUJARAT: The Government of
Gujarat have formulated a scheme
for construction of houses on the house-
sites allotted to landless workers in
rural areas. The cost of a house
under the scheme is Rs. 1800 with
bank loan of Rs. 1000, Government
assistance by way of subsidy of
Rs. 400 contribution by the District
Development  authority and/or by
voluntary agencies to the tune of
Rs. 250 and contribution by the
beneficiaries by way of manual labour
to the tune of Rs. 150.

PUNJAB: With a view to enabling
the allotiees of the house-site to build
houses thereon, the Government of
Punjab have got about 1100 village
level Co-operative House Building
Societies (of which an allottee of
house-site can become a member) set
up and loan wvaluing Rs. 84.14 lakhs
have been sanctioned to individual
members. The State Government have
also arranged loans from banks for
advancing to each allottee. The
amount of loan to be advanced to
each allottee is Rs. 2100 at 4 per cent
rate of interest per annum recoverable
in ten years. -

HARYANA: In Haryana each allot-
tee who has constructed his house up-
to the plinth level is entitled to a bank
loan of Rs. 2000 on production of a
certificate from the Block Development
and Panchayat Officer to the effeet
that the allottee has completed con-
struction upto  plinth  level This
amount of Rs. 2000 is payable to the
allottee in two equal instalments of
Rs. 1000 each. First instalment is
released when the  construction has
been done upto the plinth level and
second instalment is released when the
construction hag been completed upto

roof lewel The period of repayment

is 10 years or such as may be pres.
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cribed by the banks. The rate of in-
terest is the rate prescribed by the
Reserve Bank of India under the dif-
fereniial rates of interest scheme.

GOA, DAMAN AND DIU: The Union
Territory  Administration of Goa,
Daman and Diu  do not have any
scheme for canstruction of houses on
the house-sites allotted wunder the
scheme for provision of house-sites to
landless workers in rural areas as
such, though it has given financial
assistance in the form of loan and
subsidy to only 79 persons out of 144
persons, the beneficiaries under the
scheme who constructed their houses
with their own efforts by raising loans
from the scheduled banks.

Failure of Crop in Tribal Areas of
Phulbani, Orissa

2515. SHRI SRIBATCHHA DIGAL:
Wili the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether there has been failure
of crops in the tribal areas of Phul-
bani District in Orissa State during
the last three years; and

(b) if so, steps Government have
taken to provide relief to the people
in the District?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The information is being
collected and will be placed on the
Table of the Sabha on receipt.

Light and Shadow in Tin Murti House

2516. SHRI PERIASAMY: Wiil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the expenditure on the m
ment of “Light and Shadow” in Tin
Murti House;
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(b) the revenue derived from the
date of inauguration of the Show; and

(c) the annual recurring -expendi-
ture?

THE MINISTER of EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A sum of Rs. 33,53,027
was spent by the Nehru Memorial
Fund on the setting up of this spec-
tacle which was gifted by them to the
Nehru Memorial Museum and Lib-
rary. Out of this amount, a sum of
Rs. 4,08,200 was paid to the Fund by
the Central Government through the
Nehru Memorial Museum und Lib-
rary, for payment of custom duty on
the import of equipment,

(b) Since its inception in April,
1975 till October, 1977, the revenue
derived from the spectacle amounted
to Rs. 65,256.

(c) The expenditure on ‘he run-
ning and maintenance of this show
was Rs, 1,24,825 during 1975-76 and
Rs. 89,000 during 1976-77.

Godowns of Private Parties in Posses-
sion of F. C. L

2517. SHRI KACHARULAI. HEM.
RAJ JAIN: Wil the Minister of
AGRICULTURE AND IRRIGATION
be  pleased to state:

(a) the total storage capacity with
+the Food Corporation of India;

(b) the number of godowns taken
by the Food Corporation of India from
private parties during the last three
Years in wvarious places;

(c) how many of these -godowns
have been handed over to the owmers
and the particulars thereof;

(d) the reasons for handing over
the possession of these private go-
downs to the owners when the F.C.I
has not got the full storage capacity
and lakhs of quintals of foodgrams is
rotten every year; and

(e) the action taken or proposed to
be taken against the officers found res-
ponsible for this negligence?.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The total
storage capacity available with the
Food Corporation of India (inclusive
of covered space and plinths) is
19.85 million tonnes.

(b) to (e). The information is not
readily available and woulg be placed
on the Table of the Sabha as soon as
it is collected from the regional offices
of the F.C. L

Estimates for the Construction of Par-
liament House Annexe Bauilding

2518. SHRI SHYAM SUNDAR
GUPTA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) the revised estimates and final
estimates as framed by the C.P.W.D
for the comstruction of Parliament
House Annexe building and the rea-
sons for the wide variations in the
three Estimates;

(b) the amount of similar estimates
for furnishing of the same building
and the reasons for variations therein;

(c)-the names-of firms f{rom. whom
Tenders were called for supply of new
furniture and the amount of Tenders
accepted in each case and the autho-
rity accepting these tenders;

(d) whether ‘Government propose fo
institute a high level Technical probe
into the construction and furnishing of
this building; and

(e) 1f. not. the reasons therefor?

THE MINISTER OF WORKS A.ND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
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BAKHT): (a) Works relating to the
main building and other connected
ilemns concerning  the Parliament
House Annexe were sanctioned
between 1068 and 1875, through
different estimates totalling upto Rs.
2,30,52,001. 'The total expenditure
on the works is, however, expected
to be Rs. 3,75,00,000.

The main reasons for increase are: —

(i) increase in the material and
labour cost;

(ii) additionu] jtems of work and
additiona] amenities; and

(iii) change in specifications dur-
ing the execution of work.

(b) The amount of eriginal estimate
was Hs. 32,87,831 (including™ Depart-
mental Charges). The expenditure upto
March 1977 wae Rs. 2505,13% (includ-
ing Departmental Charges). The varia-
tion is not large.

(¢) A statement is laid on the Table

of the House. [Placed in Library,
See No. LT-1280/77].

(d) No, Sir,

(e¢) Grounds have not come +to

light to warrant enquiry.

gate wft ag Ty @ o w9 f:
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¥ waaw wvr ¥ wagfve wrfy sk
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-
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F AT @Y aTem w19 & o Aga ¥
safnil, §eA WX geqral g frar
Srar ¥ ) ar Wt gWA AT A9 9T
IO qOr A9 AT FlE/AT &
ol Tarfe ¥t oF 77 Y g/ T
¥ w e gg &) W EEIR H
gfeegr afirat & forg o Tt e
wqifaa 2. &7 faa § fmd w s
¥ R WK #1757 agran fadem o

Competitions held by All India Raral

Sports Programme
2523. SHRI K. RAMAMURTHY:

2522. Wt wuw foy Wy
7 fe, wwTe v Wit sepfr
HAY 4% T &7 g7 S fF o

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names of States and the
number of competitions held in 1976
under the All India Rural Sports
Programme;

(b) the number of participants; and

(%) war Wi aw fafa & s
g (gfos aRwmw), afmm fa=
T e FHIAT (F2INF)  # wwew
# Tuma ¥ faq oF et TEEw

(m ﬂ'ﬁl‘!i?) AT 25 TH (c) the total amount spent on such
g frawy fwam mr a1; rural competitions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
formar and fiFam ma g, wR o S (DR, PRATAP CHANDRA CHUN-
FT GHE Fg TF g a9 ; AR DER): (a) and (b). During 1976-

' - . 77 Competitions held at National

(’I‘) “ﬁmﬂfﬁﬂﬁﬁmgaﬁ Level under the All India Rural
S F W v g ? Sports Programme and the pumber

(=) afe &, @1 @@ deg W ng %
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of participants therein are given below:—

Groups Venue States/Union Territories Partici- Number
pated of Tatal
Participant
Group 1

'Kaba-.’-dl, Kho-Kho, Wrestling Meerut (Uttar Pra-  Assam, Andhra Pradesh, Bihar,
Archery, desh) Harvana, Himachal Pradesh,
Karnataka, K=rala, Maharash-

tra, Madhya Pradesh, Mani-

pur, Meghalava, Orissa, Pum-

jab, Rajasthan, Tamilnadu,

Uttar Pradesh, West Bengal,

Delhi and Goa, Daman & Diu 837
~Group 11

~Athletics, Hocke; and Basket- Rupnagar (Punjab) Andhra Pradesh, Assam, Bihar,
badl. Himachal P-adesh, Haryana,
Jammu & Kashmir, Karna-
taka, K<rala, Madhya Pra-
desh, Maharashtra, Mampur,
Nagaland Orissa, Punjab,
Rajasthan, Tanﬂmdu, i-
pura, Uttar Pradesh, West
B=ngal. Arunachal Pradesh,
Goa, Daman & Diu, and
Mizdram. os8

Group 111

. Foothall, Volleyball and Gym- Kolhapur (Maharash- Andbra Pradesh,  Assam,
naatics., tra) Gujmt. HMaryana, Himachal

a,

Punjab, Rajasthan, Sikkim,
Tamilnadu, Tripura, West

Bengal, Delhi, and Goa, Da-

man & Diu. 387

. Group IV

Swiaming Netaji Subhas Na- Andhra Pradesh, Asam, Bihar,
tional Tnstitute of Guijwraz, Bimachal !”ndesh,
Sports, Patiala (Pun-  Jammu & Kashmir, Karnataka,
jab) l&ﬁ?h, Maﬂho ya  Pradesh,
anipur, Orissa, P?th, i
Tamilnadu, Tripura, ttar
Pradesh, West Bengal, Anda-
man & Nicobar Islands, Delhi,
Goa, Diman & Div and 178
Lakshadweep. .

2494

{¢) The amount spent hy the Gov- competitions held at the national level
.ernment of India during 1976-77 on was Rs. 39757345
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ToreraaT T1awe afcvT

2524, it e WYY EW 7T
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qfciwre 1 faepw fawre 7 fear am
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() w7 T qfe ¥ @7 §
et 3 gfwrgis o & far B
we% 7@ g WK afe g, & I §;
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) w1 M afs A FE
A NIRRT
e

(%) =1 &8 & § wewi ¥ fo¥
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Froor § ot wirw 3 oy oaa § A
gfagrii #1 5 7% sHaedr § I ?

i wit fewrd st (st qooie
fag @ ) @ (F) sret
(w) =Fem et FroET F
<=t ¥ weaweew 1 faww
foar o1 w@r 3, fowsT wiw oW
¥ wEaaE weAgemw ¥ wfew
e 56T 8, fowd agearhry &

Ffg & awdt &

(w) " (W) * ww wwr T Al
wx 3+ fr St & v grovregw §
At F) w7 F9T €7 § 7G) 7@ Uy,
T T THH I T A FT w9 F0T
o & ) um fewEr waew & faww
¥ forY o eqIyRT gEReEY qEAT 4T
* FT F1E OIS A qrg wf ¥y
warfy, agt ¥ AT F wrw Wy Ao
#¢ gk 7 i § W} el ¥ wreeny
T 3 AT Faeyr F fod W Wi
TF IR A T )

Import of Fertilizers

2525. SHRI AHMED M. PATEL: Wilt
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether fertilisers are still im-
ported;

(b} if so the guantity imported dur-
ing the year 1975-76 and 1976-77: and

(c) the names of the countries from
whom imported and the value of the
fertilizer imported?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

{(b) A quantity of 3252 lakh
tonnes and 21.41 IJlakh tonnes was
imported during 1975-76 anq 1976~
77 respectively.

(c) Fertilisers were imported dur-
ing 1975-76 and 1976-77 {from Holland,
ftaly, Sweden West  Germany,
France, South Korea, Japan, Canada,
U.S.A., Bulgaria, Poland, Romania,
USSR, GDR, Qatar, Kuwait and
Saudi Arabia. The value of fertilisers
imported during 1975.76 is Rs. 699.45
crores and during 1976-77 Rs. 220.36
crores.

Opening of National Games Sanc-
tuary in Similipal, Mayurbhanj
(Orissa)

2526. SHRI JENA BAIRAGI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is an abundance
of wild life and places of natural
scenic beauty in Orissa; and
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(b) it so, concrete steps taken to
open a National Games Sanctuary in
the Similipa] Range of Mayurbhanj in
Orissa?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. The Satkosia Gorge Sanc-
tuary, Bhittar-Kanika Sanctuary,
Chilka Sanctuary and Similipal hills
abound inwildlife and natural scenic
beauty.

(b) Action has already been inijtiat-
ed by the Government of Orissa to
determine the bounduries of the pro-
poseq Similipal National Park.
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Augmentation of the Supply of Food-
grains, Pulses and 0il Seedg in Deficit
Areas

2527. SHRIMATI AHILYA P. RAN-
GNEKAR: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state the steps taken to
augment supplies of foodgrains, pulses
and oil seeds in deficit areas?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): A statement is
attached.

Statement

Steps takea to alig-n=nt the supplies of frodgrains, pulses andMhilseeds in deficit areas :—

{1) PFoodgrains . . . On the basis of demands submitted by the State Governments/Union
Territories, allotments of wheat and rice are made every month
bv the C *atral Government from the Central Pool for issue through
the public distribution system in the States. Demands of the
State Governments/Union Territories for Rice and Wheat are at
present being met in full.

The Central Government have also removed all restrictions on the
inter-state movement of foodgrains which is expected to increase
the open market availability of foodgrains in the deficit States
and reduce the price disparities between surplus and deficit States.

Pulses .

Pulses are not being distributed through the public distribution

svstem. The cooperative societies, however. are being asked to
undertake larger responsibilitiesfor the procurement anddistribution
of pulses. Some purchases of pulses are being made by the Na-

tional Agricultural

ative Marketing Federation of India

Ltd.(NAFED)and the NationalConsumer Cooperative Federation
Ltd., (NCCF) for supplying the same to various States through

the State Consumer
Besides, NAFED have also finalised arrangem

ative Federations, Super Bazar etc.
ents to import 10,000

tonnes of black Masoor (whole) for distribution to the States.

Oilseeds .

At presentthe Central Govt. are not supplving oil seeds to any State
Govt, There is, however, a
would be given to the State

to import Rape Seed which
ovts. according to their requirements.

Currently. imported rapeseed oil is being supplied to the State
Governments according to their requirrments for distribution
through licenced fair price shops at the consumer price rot exceed-
ire Re. 7- 50 perke.

(2) In addition various steps have
ulso been taken to augment the pro-
duction of foodgrain, pulses and oil-
seed crops in the country through the
adoption of intensive cultivation in
potential areas and extension of these
crops in newly irrigated areas, popu-
larisation of the use of high yielding

varieties of foodgrains, adoption of
adequate and timely plant protection
measures, making wvailable different
inputs in required quantities, laying
out of demonstrations to acquaint
farmers with the modern methods of
crops cultivation, fixation of support
prices etc.
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waited List for Milk Tokens of Delhi
Milk Scheme

2529. SHRI SURENDER BIKRAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number of persons on wait-
ing list as on 31-10-77 for the issue of
Milk Tokens by DMS, in VIP and
general categories separately; and

(b) the number of tokens issued
yearly and the tentative time when the
present list is likely to be exhausted?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Applications for issue of Milk Tokens
are registered in the D.M.S. under
various categories. Number of persons
on the waiting list in each category is
given below: —

(fy V.LP. . . 4710
(#) Government Officers . 3410
(#5i7) Gowernment employees. . 14337
{iv) Senior Defence Officers . 109
(r) Defence Officers g0
(vi) Defence employees. . 194
(z#1) Medical . = 1073
(viif) Special . . . . 214
(ix) DMS staffrelations . 141
{g) Trans Jamuna area . 11700
(%) General . 2325
(xif) Forincrease . . 128
TotAL 38440

(b) No limit has been prescribed
for issue of tokens per year. Tokens

94

are issued from time to time in
accordance with the availability of
milk with the DMS. During the
current year, authority letters to 11,824
applicants have already been issued.
Efforts are being made to cover the
entire waiting list by the end of
December, 1977,

wifeatfedt ¥ firen w1 wEC W@
forg ofraw e ® ¥

T

zsao-lﬁm fowt : @
firm, satw w=aw wWiT dwwfE weT
Tg @ % g owad fw oo

(%) ¥@ Tt ¥ oW AW
aqt & Iyw arfearfeat & fmer
F 99X ®@ F fag ofrmw FTE
# ga feen wfw & ; AR

(w) va% FeaTa WiwE WY
§ wrcfead afw faargwam feg
famr after & w§ &7

fievry , wATH e YT depta
Rt (Yo M wA wW ) : (F)
ur faaoon &4 21

(7) F¥m JFWL TA FEF
N gEw AW P T FONR
goquat ¥ fawcwr W wEE I
¥ fag fordme &1
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(T wal ®)

ag aﬁrjnai’w sraTr @& F fag dewmowemaft wsfeal &

fasts sgwat & w0 & (frerr sfga @ & fag STATAET

adt &a) & faq
197576  72.00 7.90 2.50
1976-77 149.00 7.90 2.50
1977-78 126.00* 11. 00%* 3.00**

BIT 7-11-77 W
** 33 TwrafTw @gfa

Outlays on Minor Irrigation

2531. SHRI K. PRADHANI: Will
the Minister of AGRICULTURE AND
JRRIGATION be pleased to state:

(a) whether Government have clari-
fied their stand regarding increase in
the outlays for minor irrigation, both
from public sector and institutional
sources; and

(b) if so, the details regarding the
outlays for major and minor irriga-
tion projects in 1977-78 to create addi-
tional irrigation potential, State-wise?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

SURJIT SINGH BARNALA): (a) Yes,
Sir. The policy s to lay maximum
emphasis on increasing outlays from
year to year for minor irrigation.
schemes both from public sector and
institutional sources.

(b) State-wise approved outlays
under major-medium and minor irri-
gation schemes for the year 1977-78
are given in the Anmnexure. Under
Minor Irrigation the likely figures for
institutional investment have also
been given in the statement enclosed.

Statement

(Rs. in Crores)

Sk No. Name of State/Union Territories

Minor Irrigation
Major/Medium
Trrigation Outlays. Plan Sector Institutio-

(Approved) Qutlays nalln-
Approve]  vestment
( Likely)
(1) (2) (3) (4) (s
1. Andhra Pradesh . 109 32 7:63 21°00
2. Assam. 740 665 050
9. Bihar . 81-86 25°35 2400
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] 2 3 4 5
4. Gujarat . . . . . . 82-13 1155 6-00
5. Haryana . . & 5 . 5564 o0z 12+ 00
" 6. Himachal Pradesh . 140 185 o010
7. Jammu & Kashmir 11-95 470 0-05
8. Karnataka . . . 58-88 9'50 1600
9. Kerala . . . . 30°50 3'50 5'5°
10. Madhya Pradesh . . . 75°40 22400 3600
35. Maharashtra ) Ilgf-lgg@-liﬁcs) 20°04 20°00
12. Manipur . . . 570 o-6o NA.
. ¥g. Meghalaya . . . . . 002 o-6o N.A.
r4. Nagaland . - . . . o050 NA.|
, 15. Orissa . P go-6o 10-58 15°00
16. Punjab . N . . . s 28+35 5-8o 12700
3%7. Rajasthan . . . . . . 6o-80 340 12°00
18, Sikkim - e . & 0°35 o 26 NA.
3g. Tamil Nadu . . g0-08 707 15°00
20, Tripura . . . N . o-ob 093 0'05
2y, Uttar Pradeah . . . . . 137°54 3582 50°00
22, West Bengal . . . 24-16 16-84 15°00
Torar . . ?g»s;?@—'EEGS} 19449 26020
Total Union Territories . . . 6.20 2+69 010
Total AllIndia. . . . 969-73 + 197-18  260-30
19*10@

2532, SHRI K. MAYATHEVAR: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION bre pleased to state:

(a) whether representations have
heen received from the Willingdon
and Safdarjang Hospitals Employees
Unicns regarding providing accommo-
dation tp the Retired Government
Emp'oyees;

2812 LS—4.

(b) if so, what action has been
taken thereon; and

(c) if no action has been taken in
thiz regard, the time by which a
decision is likely to be taken to pro-
vide accommodation to the Central
Government Employees who retire or
die in harness?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Representations were
received from certain employees of
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the Willingdon Hospital and Nursing
Home, New Delhi for providing hous-
ing facilities to the retired/retiring
employees.

(b) and (c). There is a scheme un-
der which Central Govt. Employees
could avail themselves of house build-
ing advance for the purpose of build-
ing houses or for the purchase of
ready built houses/flats etc. from the
Housing Boards Development Autho-
rities, etc. Further, the Central Gov-
ernment employees, alongwith others,
conld derive the benefit under the
low/middle income group housing
schemes. They could also individually
draw upon their own accumulations
in the Provident Fund Account for
the purpose of building or acquiring
a house or purchasing a house-site.

The Conference of State Ministers
of Housing and Urban Development
held at Calcutta -in December, 1976
considered as to whether the State
Governments, might be requested
inter-alia to reserve a certain quota
of houses built by them for economi-
cally weaker sections and low and
middle income groups under the va-
rious housing schemes, for allotment
to Central Government emplayees
who might be due to retire within
a period of three years, on hire-pur-
chase basis. The Conference recom-
mended that there need not be any
such reservation and that the annual
allocations for sanction of house
building advances to Central Govern-
ment and State Government emplovees
should be enhanced so that Govern-
ment employees were enabled to build
their houses while they were in ser-
vice. These facts were communica-
ted to the Members of the Parliament
who had sent the representations of
the retired Government Servants to
the Ministry.

Buiter 0Oil received from European
Economic Compmunity

2533. DR. MURLI MANOHAR
JOSHI: Will the Minister of AGRI-
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CULTURE AND IRRIGATION be
pleased to refer to the reply given 1o
Starred Question No. 407 on 11th July,
1977 regarding Butter Qil from Euro-
pean Economic Community and state:

(a) the amount collected during’
1976 and 1977 respectively from the
sale of butter oil received from the
European Economic Community;

(b) the manner in which sale pro-
ceeds have been utilised;

(c) the total gquantity of butter oil
received in 1976-77 and likely te be
received till March, 1978; and

(d) whether any details have been
worked out for the development of ,
dairies in the country out of these
funds and if so, the broad outlines
thereof? .

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHBIL
SURJIT SINGH BARNALA): (=)
The amount collected by the sale of
butter oil during 1976 and 1977 (upto
October 1977) is Rs. 231.95 lakhs and
Rs. 127.54 lakhs respectively. Tids
butter oil was received from ‘EEC,
earlier to 1976-77.

(b) The sale proceeds have not
been utilised so far.

(e) Butter oil was not received dur-_
ing 1976-77 from EBC. 3000 tonnes’
of gift butter oil was received dur-
ing 1977-78. Further quantity of
butter oil is not likely to be received
from EEC till March, 1978,

(d) The funds generated by the dis-
ppsal of EEC gift commodities of
S.MP. and Butter Oil are earmarked
for wutilisation of Dairy Development
Projects, such as Operation Flood I

Demolition of Shups in Delhi

2534, DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of
WORKS AND HOUSING AND SUP- X
PLY AND REHABILITATION be
pleased to state:

(a) whether a number of shops,
which were allotted by Government
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in 1966, have been demolished in
Delhi; .

(b) if so, the reason therefor;

(c) whether any  representation
has been received from the shop-
keepers of R. K. Puram in thig res-
pect; and

(d) if so, the action taken thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). The informa-
tion is being collected and will be
placed on the Table of the Sabha.

Non-Attendance of Complaints by the
Sarojini Nagar C.P.W.D, Enquiry
Office, New Delhi

2535. SHRI K. LAKKAPPA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether Sarojini Nagar CFWD
Enquiry Office, New Delhi jg not at-
tending to the complaints of urgent
nature like electrical and sanitary;

(b) it so, whether it has been re-
ported that the complaints registered
are not being attended to the same
day;

(c) whether a number of residents
of Sarojini Nagar have lodged com-
plaints to the Executive Engineer in
thig regard;

(d) whether the area of Sarojini
Nagar is very vast and it ig not pos-
sible to attend tg 2all complaints on
the same day; and

{e) if so, whether Government are
proposing to have a mini Enquiry
Office near BD and DG blocks?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) and (c). Some complaints of
this type had been made to the Exe-
cutive Engineer and the matter was
examined. The bulk of the complaints
had been attended to on the same
day; but some could not be so at-
tended either because of late receipt
of complaint or shortage of staff on
that day.

(d) Although Sarojini Nagar has a
large area, the maintenance staff is
adequate. However, for the reasons
given above, sometimes it is not pos-
sible to attend to the complaint the
same day.

(e) No, Sr. |

(=) 7ar @
F Wit #1 oAe EFT SA AT
qFE I H wgam 2 F1 gfee
¥ FI5 AT a1 @r g o A%

:
;

() afz 7, @ AT FT TF
qTW Fr AT ?
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Ratio of Irrigated Area in M.P.

2537. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether ratio of the total irri-
gated area of the . State of MP. is
much lesg than the national raffo;
and

{b) if so, what are the steps con-
templated by the Central Govern-
ment to remove the disparity?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
Sir.

(b) Irrigation is a State subject
and irrigation projects are planned,
formulated, investigated and imple-
mented by the State Governments.
However, the Government of India
have given a high priority to deve-
lopment of irrigation in the deve-
lopmental programmes of the State.
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The following measures are being

taken in this connection:—

(i) Higher outlays for early com-
pletion of the major/medium on-
going schemes;

(ii) Taking up of new schemes
under the major/medium irrigation
sector;

(iii) Maximum priority in the
allocation of funds within the State
Governments resources, mobilising
institutional investmeni{ from banks
with the support of the ARDS and
the World Bank to the maximum
extent possible, maximum empha-
sis on rural electrification pro-
gramme for providing electric po-
wer to irrigation pumps for minor
irrigation works; and

(iv) Systematic renovation and
modernisation of ex-Malguzari which
are in derelict condition due to
siltation so as to regain the lost
irrigation potential.

fg Wt ‘Twm % faw Wew
T & W qfEisEng
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Non-availability of DAP. and
Potash Fertilisen

2541, SHRI ANNASHIB P. SHINDE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it has come to the no-
tice of Government that DAP and Po-
tash-fertilisers are not readily avail-
able in wvarious centres within the
reach of the farmers;

(b) whether Government propose
to draw the attention of the State
(Governments and ensure easy avail-
ability so that rabi sowing program-
me and rabi crops are not adversely
affected in any part of the country;
and

(c) whether there have been com-
plaints from farmers and cooperative
societies about the fertilizer short of
weight delivered to them and steps
taken recently by Government fo re-
move these complaints and giving re-
lief ag regards underweight fertiliser?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Adequate quantities of Potash are
available in the country. There are
some reports of shortage of DAP,
however, adequate quantities of other
phosphatic fertilisers and complex
fertilisers which can be used in place
of DAP are available in the country.

{(b) The State Governments have
been requested to have more fertili-
ser retail outlets opened particularly
in interior areas. Wherever necessary,
the attention of the State Govern-
ments have also been drawn to the
need for lifting fertilisers quickly.

(¢) Four complaints received re-
cently on delivery of fertiliser short
of weight have been sent to the State
Ggvernments, manufacutrers con-
cerned for investigation and necessary
action., Apart from this, it has been
decided that as far as possible, im-
ported fertilisers would be despatch-
ed and supplied in bags of standard

weight and that, wherever the con-
signment is said to be short of weight,

100 per cent payment would be made
before the material is delivered.

fafiw fesafaaret Wt smam
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Medium of Instruction in Agricultural
Universities

2543, PROF. P. G, MAVALANKAR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number and names of the
Agricultural Universities throughout
the country;

(b) the medium or media of instrue-
tion in the said universities;

(c) whether Government propose to
secure an uniform pattern and prac-
tice in this regard in all the said uni-
versities; and

(d) whether the demand for English
as a medium of instruction has been
made by the students and rejected by
the University authorities in one or
more cases, and if so, details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (S'HRI
SURJIT SINGH BARNALA): (a)
There are 22 Agricultural Universi-
ties in the country including the IARI,
which has been given the status of
a deemed University. A list of all
the Universities is enclosed,

(b) The medium of instruction in
all the Universities is English except
in the Gujarat Agricultural Univer-
sity where the Gujarati language me-
dium has been introduced. In the
case of Agricultural Universities in
U.P, they have both English as well
as Hindi medium. At the Jawaharlal
Nehru KXrishi Vishwa Vidyalaya,
Jabalpur out of six constituent col-
leges, 3 Agricultural Colleges at
Jebalpur, Indore and Gwalior follow
Eaglish medium, while the Colleges
at Rewa, Sehore and Raipur have
Hindi medium.

{c) Yes. The Universities have
the freedom to adopt Engish, Hindi
or any of the local languages as me-
dlum of instruction.
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(d) Yes, Sir. According to finfor-
mation collected from Gujarat Agri-
cultural University (G. A. U)) the stu-
dents of G.A.U. have made a demand
for English as the medium of instruc-
tion. The Board of Management of
the University is reported to have
recommended to adopt both Gujarati
and English as the media of instruc-
tion. Further details and confirma-
tion are being sought from the G.A.U.

LIST OF AGRICULTURAL
UNIVERSITIES

1. Andhra Pradesh Agricultural University,
Rajendra Nagar, Hyderabad (A.P.)

. Assam Agri al University, :
a( )J:Kg'rlcultur niversity, Jorhat,

Rajendra Agricultural University, P.O.
PUSA, Distt. Samastipur (Bihar)t.y
. Gujarat Agricultural University, Sardar
. Kri:hiNaEr, (M-Dmﬁwa&, Distt.
Banaskantha (Gujarat).
5. Haryana Agricultural University, Hissar
(Haryana).
6. Himachal Pradesh University. (Agri-
M(I-IP) Complex), Sumer Hills, Simia

. University of icultural
7 Hmwmuh}.

8. Keral i University,
Manmuy (Reraiayy T
g. Jawahar Lal Nehru Krishi ~ Vishwa

idalaya, Jabalpur (M.E).
Koal Krishi Vid b, Dapoli,
O'Dim.Ratnagiri(MS.).

11. Mahatma Phule Krishi Vidyapeeth,
Rabhuri, Dstt. Ahmednagar (M.S.).
. Marathwada Agricultural University,
" Parbhani (M. 8.).

s .
"% Negar, Akela (M. 8.

s et o Ao .
M echnology, Bhubncswar (Otissa).

. j i U , Lodhia-
lsmw niversity,

16. University of Udaipur, Udaipur (Rajas-
than)s

.MMW‘UM‘ y
t70m‘mhtue (T.N.).
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18. Chandra Shekhar Azad University of
Agriculture & Technology, Kanpur (U.P.).

19. G. B, Pant University of Agriculture &
Technology, Pamagar—Nanital (U.P.).

20. Narendra Deo University of Agriculture
and Technology, Faizabad (U.P.).

21. Bidban Chandra Krishi Vishwa Vidya-
laya, Haringhatta, P. O. Mobhanpur,
Nadia (W. Bengal).

22, Indian Agricultural Research Institute,
New Dellu (Deemed University).

Dryland Farming

2544. SHRI P. 5. RAMALINGAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the concrete steps taken during
ithe last seven months to effect a
reakthrough in dryland farming;

(b) the output registered by such a
process and the potentialities during
the next five years; and

(c) the States where noticeable im-
provement has been recorded in this
regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Ap-
proximately 75 per cent of the crop-
ped area in the country is rainfed. It
contributes about 40 per cent to 42
per cent of the total production.
However, the production is not stable
because of the vagaries of the rain-
fall. The Indian Council of Agricul-
tural Research and the Department of
Apgriculture started research and pilot
orojects in 24 selected areas in the
country for the development and
testing and adoption of the new dry-
land farming technology. During the
year 1977-78, an additional area of
19,200 hectares has been taken wp
for demonstrating the utility of the
adoption of the dry farming techno-
logy evolved at the research centres.
On the basis of the available dry
farming technology, the States De-
partment of Agriculture are also de-
monstrating the various packages of

practices for successful crop raising
in rainfed areas.

Pulses, cotton and oilseed are grown
mainly as rainfed crops. A Special
Group of Secretaries was constituted
by the Government of India during
this year. On the basis of their re-
commendations, special programmes
were undertaken to improve the pro-
c:.luctivity of these crops, particularly
in the dry areas. Government of India
is providing financial assistance for
the production of different stages o
seed (breeder, foundation and certi-
fied), subsidised distribution of plant
protection equipment and subsidy on
the operational cost of pest control
measures; special campaign to in-
crease the consumption of fertilisers,
particularly phosphates.

A higher support price for gram has.
been fixed for 1978-79 so that the
farmers are able to invest on fertili-
sers, pesticides for increasing the
pro_duction of this crop, which is
mainly a rainfed crop. The price this
year is Rs. 125/- per quintal compa-
red to Rs. 95/- during last year.

The Drought Prone Areas Pro-
gramme is in operation in 74 districts
in 13 States. Soil conservation and
dryland farming are the important
components of this programme. For
the current year, an outlay of Rs.
1315.29 lakhs has been approved,

(b) and (c). Separate information

However, the prospects of dry crops
like jowar, groundnut and cotton are
generally good except in such areas
where cyclone and tidal wave have
damaged the crops. Bajra and maize
crops were affected during the cur-
rent year by excessive rains in States
like Rajasthan, Madhya Pradesh, Har-
yana, Punjab and Uttar Pradesh, Al
possible steps would be taken to in-
crease the production of dry crops
um.

during the next -quinguenni
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Awarding of Contract to a Black
Listed Contractor by D.D.A,

2545. SHRI P. K. KODIYAN:

SHRIMATI PARVATEHI
KRISHNAN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the DDA had cancelied
the <Contract to construct flats in
Wazirpur phase III in March, 1976
following a dispute between the con-
tractor and DDA and the firm was
black listed; if so the details thereof
and the name of the firm;

(b) whether the DDA has suffered
any loss due to this dispute; if so, o
what extent and the action taken if
any, to make up the same;

{c) whether this project was re-
tendered again and was given again to
the same black listed contractor;

(d) if so, (i) the estimated cost of
the first contract, (ii) estimated cost
of the second contract, (iii) the rea-
son for raising the contract rate; and

(e) the reason Ic;r giving the con-
tract again to the former black listed
contractor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The contract was res-
cinded in November, 1976 on account
of slow progress of work. The con-
tractors were black listed in Decem-
ber, 1976, The name of the firm fs
M/s. Uppal Engineering Construction
Co.

(b) to (e). Fresh tenders were in-
vited for the balance work at the risk
and cost of the original contractors.
The work was awarded to the lowest
tenderer after megotiation at a higher
rate than before. The tenderer was
a private limited company whereas
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the blacklisted contractor was a part-
nership firm of a similar name. The
estimated ‘cost of the first contract
was Rs. 41,02,850 for the whole work,
The second contract was only for the
residual work and its value was Rs.
14,96,855. The itemn rate of this ten-
derer was generally higher- than that
of the earlier one; but this was the
lowest rate received on retendering.

feeelt ¥ aapen are i ¥ wRw
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Ban on Sale of Land by Scheduled
Caste

2547. SHRI K. MALLANNA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the names of the States where
legislation prohibiting persons belong-
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ing to Scheduled Castes from selling
land given to them and providing for
punishment for those who buy such
land, has been enacted; and

(b) whether any guidelines have
been issued by the Central Govern-
ment to the States in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Zands are allotted to persons belong-
ing to the Scheduled Castes either
out of the waste-land available with
the Government or out of the ceiling
surplus lands vested in the State.
Provisions have been made either in
the assignment rules or in the statu-
tes of a number of States prohibiting
alienation of the land allotted. These
restrictions apply to all allottees.
From the information available with
the Government of India, it appears
that such provisions exist in all States
oxcept Gujarat and Haryana. In Me-
ghalaya and Nagaland the problem is
said to be non-existent and in Jammu
& Kashmir all transfers are subject
to prior permission of the State Gov-
ernment, The provisions make un-
authorised transfers ‘null and void'.
A gpecifie provision in the statute for
punishing the purchaser exists in
Andhra Pradesh and Orissa.

(b) According to the National-
Guidelines issued after the Chief Min-
isters’ Conference on ceiling legisla-
tion held on July, 23, 1972, priority
in assignment of ceiling surplus land
should be given to “the landless agri-
cultural workers, particularly these
belonging to Scheduled Castes and

Scheduled Tribes”. No guidelines
suggesting  punishment of tranfers
have issued. :

Farm Mechanization

2548. SHRI HITENDRA DESAIL
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Pianning Commi-
ssion is not in favour of farm mecha-
nisation and the use of tractors; and

(b) if so the policy of Government
in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Planning Commission is not
against farm mechanisation as such;
but it disfavours the use of such farm
machinery like Combine  Harvestors
and it is substantially labour—displac-
ing. As regards tractors, it favours
their use in limited and diflicult sit-
uations. It is, however, willing to
modify its present views, should pro-
perly—designed fresh studies so war-
rant it.

(b) The above views of the Plan-
ning Commission are engaging the
attention of the Government.

Quantum of Additiona) Land Allotted
to Gujranwala House Building Co-
operative Society

2549. CHOWDHRY BALBIR
SINGH: Will the Minister of WORKS
AND HOUSING AND SUPPLY
AND REHABILITATION be pleased
to state:

(a) the quantum of additional land
allotted to the Gujranwala House
Building Co-operative Society, Delhi
and the condition for allotment;

(b) the quantum of land and sizes
of plots already  available with the
Society separately pending develop-
ment allotment;

(c) the number and size of plots
carved out of the additional land as
per the layout plan approved by
DDA and whether those are as per the
requirements of the Members register-
ed with the Society; and

(d) whether copies of the layout
plan were made available to the Mem-
bers of the Society and their sugges-
tions/comments invited, and if not, the
reasons thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-

'HABILITATION (SHRI SIKANDAR
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BAKHT): (a) 49 Bighas, 14 biswas
cf additional and was allotted to
the Society on lease-hold basis on the
usual terms and conditions,

(b) 16 plots of 160—167 sq. yards
each, one of 176 sq. yd. and another
of 250 sn. yd. are available for allot-
ment. The additional land of 49
bighas and 14 biswas is awaiting deve-
lapment,

(c) 97 plots have been carved out
in the additional land as per the lay-
out plan approved by the DDA. 'The
details of the plots are as under: —

SL No. Size of plot No. of plot

1. 125-150 sq. yd. . 39

2. 151-2005q. yd. 6

3. 201-25083. yd. . 19

4. 251-300sq.yd. . . - . 1

5. 301-350sq. yd. .. I

6. 351-3753q. yd. . ' 3
97

The plots have been carved out
keeping in view the availability of
the land and density of population
laid down in the Master Plan.

(d) The copies of the approved lay-
out plan are made available to the
Members at the time of execution of
sub-lease of the plots gllotted 1o them,
As the layout is approved by the com-
petent authority in accardance with
the Provisions of the Master Plan,
suggestion/comments of the society
are not invited,

Central Housing aid to Gujarat during
the Sixth Plan

2550. SHRI PRASANNBHAI MEH-
TA: Wil the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:
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(a) whether Government have az-
certained from the Gujarat State th=
funds needed for the development of
housing in the State during the Sixth
Five Year Plan;

(b) whether during the earlier placs
the Gujarat State was ignored and ;t
received lesser aid from the Centre
for its housing schemes;

(c) if so, whether the State is being
fully compensated during the Sixth
Five Year Plan;

(d) if so, what are the schemes
likely to be undertaken; and

{e) how many schemes will be assis-
ted by the Union Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Government have
not so far asked the State Govern-
mentd %o farward their Sixth Five
Year Plan proposals.

(b) to (e). Central assistance wcs
provided to the State in the form
of “block granis” and “block loans”
and it was for thé State Governments
to fix up priorities for various sectors.
It is rather too carly to state the num-
ber of schemes to be assisted by th=
Union Government at this stage.

Repairs of the Slum Tenements of
New Motinagar by DDA

2551. SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether a number of slum tene.
ments at New Moti Nagar were allot-
ted by DDA in August, 1976 to the
Sium Dwellers;

(b) whether the allottees gave seve-
ral representations for  carrying out
necessary repairs in the allotted quar-
ters; and
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(c) if so, the action taken or to be
taken on the representations and the
time by which repairs will be com-
pleted?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Yes, Sir,

(c) The repairs to the common ser-
vices and common portions in the

ildings have already been carried
out.

Disparity in Irrigation water rates

2552. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{(a) whether there exists a wide
disparity in the irrigation water rates
charged from the farmers for the main
crops in various States;

(b) if so, details of water rates
charged from the farmers for import-
ant irrigated main crops State-wise
and crop-wise;

(c) whether in agriculturally ad-
vanced northern States, the irrigation
rates charged are very low while they
are very high in Western and South-
ern States of the Country; and

(d) if so, what steps are being
taken or proposed to nationalise the
irrigation rates with inbuilt provision
to promote the interest of small and
marginal farmers and check effective-
ly the growth or water loads?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) Details of water rates in res-
pect of principal crops under flow
irrigation in different States is given
in the Statement laid on the Table
of the House. [Placed in Library.
See No LT-1263/771.

(c) and (d). Irrigation is a State
subject and water rates for irrigation
supplies are fixed by the State Ge-
vernments. These vary from State to
State and in some cases even from
project to project in the same State.
The rates charged at present are net
adequate to meet the total working
expenses and interest charges. The
question of increasing and rational-
ising the water rates has been con-
sidered at a number of Conferences
and Meetings. The State Govera-
ments have also been reguested to
set up Inter-Departmental Water
Rates Review DBoards to evolve &
rationa] rates structure keeping in
view the socio-economic objectives.

Second Central University for Andhra
Pradesh

2553. SHRI G. S. REDDI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether there is any proposal
to have a second Central University
in Andhra Pradesh; and

(b) if so, details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Does not arise.

Indian Culture in foreign countries

2554. SHRI BALASAHEB VIKHE
PATIL: Will the Minister or EDUCA-
TION SOCIAL WELFARE AND CUL-
TURE be pleased to state the fate of
Indian Culture in the important coun-
tries of the world?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): The Government of India is
concerned with projecting Indian
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culture abroad and promoting cul-
tural ties with foreign Governments.
It eends distinguished Indians in
diverge disciplines and invites eminent
foreigners interested in Indian studies
to India. It is hoped that through
this thre will be a better understand-
this there will be a better understand-
ing of Indian culture in  foreiga
countries,

Undue delay in approval of the lay

oots of the House Building Societies
by D. D. A,

2555. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AND
ROUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

{a) the total number of house build-
ing societies of Delhi which have been
dllotted land and the number of such
societies who have been given posses-
sion of the land alongwith the dates
of allotment and possession;

(b) in how many cases the layout
of these societies has been apprcved;

(c) the dafe of submitting their lay
outs to the Delhi Development Autho-
rity;

(d) is it a fact that D.D.A. takes
more than a year in some cases to
approve the layout and its develop-
ment plan; and

(e) if so, the reasons therefor and
the steps taken by the Government
to allot the land to all the cooperative
societies and to approve their layout
at the earliest?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) to (e). The required
information is being collected.
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Incentiveg for production of
Cashewnut

2556. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether any incentives are
provided by the Central and State
Governments for the produetion of
Cashewnut;

(b) if so, the details thereof State-
wise for years 1975-76 and 1976-77;
and

(c) details of any financia] assist-
ance secured for its production from
World bodies, if any?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR!
SURJIT SINGH BARNALA): (3)
The Government of India are giving
incentives for the production of
cashewnut through various Centrally
Sponsored Schemes operated in major
cashew growing States.

'Regarding incentives provided by
State Governments, information is
being collected from the States amd
will be placed on the Table of the
Sabha, as soon as possible.

(b) Details of incentives provided
under the Centrally Sponsored sche-
mes are as follows:

(DLaying out of Demonstration
plots in growers Orchards—The
scheme is intended to demonstrate
the efficacy of adoption of improv-
ed farm technigues i.. manuring
and plant protection measures in
the same plot. An amount of
Rs. 300/- was given as subsidy per
pot of 0.8 hectare during 1975-76.
which was raised to Rs. 500/- per
hectare during 1976-77,

(ii) Improvement of Cashew by
negetative propagation.— The Scheme
intends to improve the newly
raised cashew plantations which are
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stocked with seedling progenias of
low yielding nature by adopting
techniques of vegetative propaga-
tion by in-situ, patch budding or
veneer grafting, or side grafting so
as to convert them into high yield-
ing trees. Entire expenditure to-
wards labour charges, cost of tools
and materials, staff and attendant
facilities is met by the Government
of India.

(iii) Establishment of progeny
orchiards.—The object of the scheme
is to establish clonial orchards of
cashew raised from superior seeds
evolved at Research Stations and
high yielding trees of merit located
in the private orchards in the coun-

plantations, the amount being
phased over 2 year period.

(vi) Collection and distribution
of pedigree cashew seeds in Andhra
Pradesh—The scheme has the
objective of collecting quality seeds
from known, proven, progeny of
high yielding and superior trees,
raised in an area of 50 hectares by
the Andhra Pradesh Forest Depart-
ment in Nellore district. The finan-
cial assistance givepn by the Go-
vernment of India covers the entire
expenditure for systemafic cultiva-
tion ang maintenance of the
plantations.

Details of the Centra] assistance to

try, to serve as large scale units
for propagation materials in future.
Full financial assistance towards

different cashew growing Statey dur-
ing 1975-76 and 1976-77 for the above
schemes are as follows.

establishment of orchards including
staff, cost of vegetative propaga-
tion, tools, plant protection equip-
ments and implements etc. for a
period of five years from the date
of establishment of orchards is
borne by the Central Government.

(iv) Maintenance of 4000 hectares
cashew planted during IV plan—
This scheme envisages maintenance
in the Fifth Plan of cashew planta-
tiong raised in 4000 hectare in
Departmental areas during the
Fourth Plan. Financial assistance
is provided to the States at
Rs. 900/- per hectare spread over
a period of four years which was
raised to Rs 1480/- for four year
period in 1976-77.

(v) Subsidised plantation of
cashew in Departmental and Non-
Departmenta] areas.—This scheme
wag sanctioned during 1976-77 with
a view to cover 60,000 hectares in
Departmental areas and 85,000
hectares in Non-Departmental areas
over a period of six years. Under
this scheme a subsidy of Rs. 500/-
per hectare is given for Depart-
mental plantations and Rs. 300/-
per hectare to Non-Departmen"til

2812—LS

State Amount sanctioned
(Rs. lakhs.)

197576 1976-77

1. Keralz 7597 25 442
2, Karnataka . 5-087 12587
2. Andhra Pradesh . 5027 7:671
¢ Tamil Nadu 9-687 18-648

5. Orissa . . 7:867  27'522
6. Maharashtra 4237 1r-322
7. West Bengal . 0° 450 0272
8. Goa . . B 1+200 6-232

(¢) A Project called the Kerala
Agricultural Development Project has
been taken up with World Bank
assistance for implementation from
1977-78 at a tota]l outlay of Rs. 61.80
crores. Under this Project, the World
Bank is extending a loan of 10.0 lakh
dollars (about Rs. 90 lakhs) for re-
habilitation of State owned cashew
plantation in 2280 hectares and for
new plantings in 1470 hectares in
Cannanore district of Kerala State.
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Negotiations for return of goviet
‘Wheat Loan

2558. SHRI YADVENDRA DUTT:

SHRI RAM DHARI
SHASTRI:

SHRI LAL BHAIL

SHRI MADHAVRAOQ
SCINDIA: ’

SHRI VIJAY KUMAR
MALHOTRA.:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the team led by the
Chairman of the F.C.I. to Russia to
negotiate the return of the Russian
wheat loan has entered into an agree-
ment with the Russian Government;
if so, what are the terms of agree-
ment signed;

(b) the termg on which the Gov-
ernment of India have agreed to
return the wheat loan; and

(¢) how much extra wheat is being
returneq than the loan on the so
called ground that Indian wheat has
less protein and the quality of the

wheat is poor?
i

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (o).
Following up the discussiong held in
New Delhi in July, 1977, two teams—
one on behalf of the Government of
India and the other on behalf of the
Food Corporation of India—visited
Moscow in September, 1977, to further
negotiate and finalise the terms
governing the return of wheat to
USSR towards repayment of wheat
loan obtained in 1973-74.

As a result of these negotiations, an
agreement was executed between the
Government of India eand the USSR
on 28th September, 1977, stipulating
the return of 14.98 lakh tonnes of
wheat on FOB Indian port basis,
shipment to be completed by Octo-~
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ber, 1978. In pursuance of Article IV
of this agreement, a contract was
signed on 28th September 1977, bet-
ween the Chajrman, Food Corporation
of India, and EXPORTKHLERBR of
Moscow, determining the quality ship-
ment, Jloading and other detailed
arrangements for the implementation
of the agreement.

As against 7.76 lakhs tonnes of
Soviet wheat (equivalent in quality
to U.S. Hard No. 2 Red Winter
wheat), 3.97 lakh tonnes of Australian
wheat and 2.98 lakh tonnes of Cana-
dian wheat, making a total of 14.71
lakh tonnes which representg the
outstanding balance to be returned to
the USSR on the date of the signing
of the agreement, jt was decided to
returp 7.50 lakh tonnes of Australian
Standard white wheat, 3.50 lakhs
tonnes of U.S. No. 2 Hard Red Winier
Wheat, 1.40 lakh tonnes of U.S. No. 2
Western White Wheat and 2.58 lakh
tonnes of Indian wheat, making a
total of 14.98 lakh tonnes. In accor-
dance with the contract executed
beiween the Food Corporation of
India and the EXPORTKHLER in
October, 1973, as the wheat to be
shipped by the Food Corporation of
India for the USSR has to be equal
or better in quality to the wheat re-
ceived from the USSR, it was decided
by the Government of India to supply
approximately 28,000 of extra quan-
titv of wheat, taking into considera-
tion the quality difference between
the wheat proposed to be supplied by
the Food Corporation of Indija as com-
pared to the wheat received from
the U.SSR.

Foreign Assistance for Kosi and
Gandak Projects

2559. SHRI SUKHDEO PRASAD
VERMA: Wil] the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) -whether it is a fact that Kosi
and Gandak irrigation projects have
been sanctioned funds from Kuwaiti
Fund for Economic Development;

(b) if so, the facts thereof;

(c) whether the KFED has jndicat-
ed interest on India’s establishment
of sheep breeding and agricultural
projects; and

(d) if so, the reaction of the Gov-
ernment and steps being contemplated
to go ahead with such projects?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(d). The Kosi and Gandak Irriga-
tion Projects have not been’ sanc-
tioned any funds from Kuwait
Fund for Arab Economic Develop-
ment (KFAED). In the course of
discussiong the Union Minister of In-
dustry had with the Kuwait Minister
of Commerce and Industry during his
visit to Kuwait in October, 1977, the
Kuwait. Minister showed interest in
the Kosi Flood Control-cum- Irriga-
tion Project and in joint ventures in
sheep breeding and growing fruits.
The Kuwaiti authorities indicated that
they would be sending through our
Ambassador a note indicating the im-
portant areas for promoting industrial
and economic cooperation as identi-
fled during the discussions for follow-
up action by both sides. Government
is examining the matter.

College in sikkim

2560. SHRI K. B. CHETTRI: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether there is not a single
fullfledged college in Sikkim; and

(b) if so, whether any step has
been, taken by the Central Govern-
ment in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to
the information furnished by the Go-
vernment of Sikkim, a degree college
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was established at Gangtok in 1976.
This college was conducting evening
classes during 1976-77. Regular day
courseg have been introduced in the

college during the current academic
year.
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Land Eroded away by Rivers in
J, and K,

2562. SHRI BALDEV SINGH JAS-
ROTHA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:
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(a) the total land eroded away

by rivers within the last three years
in J. & K. State;

(b) what action the Ministry pro-
pose to take immediately in this direc-
tion;

(c) what is its long term policy in
this connection; and

(d) whether twenty villages known
as Tawiyan in Tehsil Jammu and the
Pargwal arez in Akhnoor Tehsil in
J. and K. State, are jn danger on
account of river Tawi and its tribu-
taries and river Chenab respectively?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (d). No report has been re-
ceived from the State Government
regarding areas eroded by rivers in
Jammu and Kashmir State during the
last three years.

(by and (c¢). Antj river erosion
works form part of the flood sector,
which is a state subject, and initia-
tion, formulation and implementation
of flood control measures including
anti-erosion works, becomeg the res-
ponsibility of the State Governrpe.ntsz.
However, the Centre provides on re-
guest from the State Governments
assistance on technical matters con-
cerning this sector,

No request has been received by
the Central Government from Jammu
and Kashmir Government regarding
problem of river erosion in the State.

\

Fictitions Sanction Order prepared by
Officials of CWC

2563. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether in the Central Ware-
housing Corporation a group of officials
prepared a fictitious Sanction Order
for a huge amount, prepared a false
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cheque and were caught while attemp-
ting to encash it by the officials of a
nationalised Bank; ang

(b) if so, details thereof and action
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): The question
does not contain the details of the
alleged incident. Presumably the re-
ference is to a case which occurred
in the Central Warehousing Corpora-
tion in June 1975, the position of
which js indicated below.

On the basis of a forged sanction
order for payment of an amount of
Rs. 27,745/~ allegedly on account of
stationery printing, the Corporation
issued a cheque on 10th June, 1975
in favour of one alleged printer. Be-
fore the cheque could be encashed by
the party, the bank made enquiries
from the Corporation about the genu-
ineness of the cheque in view of the
large amount involved and the party
had opened an account only a couple
of days earlier. It was then noticed
that the claim wag ficfitious and the
encashment was stopped. A F.LR.
was lodged with the Police who have
informed the Corporation that the
investigation officer has submitted a
final form on the ground that the case
was untraced

The Corporation instituted Depart-
mental disciplinary proceedings
against the concerned officials. The
report of the enquiry officer has been
received by the Management and
appropriate action is being taken in
the light of the findings thereof.

With 5 view to avoid recurrence
of such cases in future, appropriate
administrative measure have been
taken by the Corporation and the
procedure has been streamlined to
avoid recurrence of such incidents.

Committee on Regional Engineering
Colleges

2564. SHRI ROBIN SEN: Wil] the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether it ig a fact that Gov-
ernment of India set up Jai Krishna
Cemmittee to review the working of
the administration of the Regional
Engineering Colleges;

(b) whether the above Committee
has made out certain suggestions for
removing anomalies ete.; and

(c) if so, what step Government
are contemplating to implement these?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) to (c). A Committee wag
set up in January, 1972, under the
Chairmenship of Dr. Jai Krishna,
Vice-Chancellor of the Roorkece Uni-
versity, to review the working of the
Regional Engineering Colleges to re-
commend the future set up of the
Colleges including the pattern of fin-
ancing from Central and State sources
to ensure their functioning as All-
Iridia institutions of high quality and
standard.

2. This Committee submitted its re-
port in February, 1974. The follow-
ing are its major recommendations: —

(i) A Council of these Engineer-
ing Colleges should be established
by & Act of Parliament with
powers to confer degrees and dis-
burse grants;

(ii) The individual colleges
sould have autonomous Boards of
Governors;

(iii) Financing of these colleges
from two sources is not very satis-
factory, and f#uture financial res-
ponsibility for the Colleges should
be entirely from the Central source.
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3. Recommendations of the Review
Committee were ‘considered by the
All India Council for Technical Edu-
cation at its meeting held on 17th May,
1974. The Council recommended that
(a) in place of Statutory Council for
these Engineering Colleges, an Ad-
visory Committee may be set up to
advise on policy matters and for lay-
ing down guidelines for these Col-
leges, (b) the composition of the
Board of Governors may be modified
to provide adequate representation to
the Central Government, and (c¢) the
existing character of these Colleges
both in regard to admissions and re-
cruitment policies may be maintained.
Later on, the All India Council for
Technical Education at its meeting
held on the 21st May 1976 laid down
the constitution of the Advisory Com-
mittee.

4. The Advisory Committee for
these Colleges has accordingly been
set up. The composition of the Board
of Governors of these Colleges has also
been modified. The Centra] Govern-
ment has decided that the existing
patter; of financing of these Colleges
should continue for a further period
of five years from the year 1‘974-75.
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Ratio. of Women to Men

2567. SHRI DHARAM VIR VASISHT:
77ill the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseq to state:

(a) whether Government's atten-
tion has been drawn to a recent Report
of the Indian Council of Social
Research that the ratio of women
to men has declined in.the years
of Independence not only popu-
lation-wise, but also in the work force
too; and

(b) if so, the steps, if any, taken or
proposed to be taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BAR-
KATAKI): (a) Yes, Sir.

(b) The report has been sent to all
State Governments/Union Territories

and concerned Central Ministries to
utilise the suggestions in it appro-
priately while formulating their res-
pective plans,
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2569. SHRI S, D. SOMASUNDA-
RAM: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether South Western Zone
of Central PWD is not maintaining
GPF gccounts correctly and there is
lot of dis-satisfaction among the offi-
cials due to this;

(b) why do the Government not
fix the target dates for reconciliation
of missing credit; and make the offi-
cials accountable for lapses, if any,
in not adhering to the target dates;

(c) will it be impossible to satisfy
cent per cent of the Government em-
ployees nf CPWD that their accounts
are maintained correctly without
any missing credits; and

(d) if so, action proposed to be
taken in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d), ¥For Group T
employees and work-charged stafl,
the account is maintained by the
CP.W.D, ad there is no dis-satisfac-
tion. For Group ‘A’, ‘B’ and ‘C’ em-
ployees, the transfer of the accounts
function from the Accountant Gene-
ral's Office to the Pay aud Accounts
Officers of the Ministry did create
some temporary transitional problems
but the bulk of the difficulties have
been sorted out. Still there are mis~
sing credits, mainly relating to em-
ployeeg on deputation whose borrow-
ing organisations have not furnished
the full particulars of recovery and
credit, Steps to obtain these have
been taken. Keeping the accounts is
a continuoug process are goried out as
expeditiously as possible.
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Adult Education for SC ang BT
Youth

2570, SHRI K. PRADHANI: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleaseq to state:

(a) whether any massive pro-
gramme of Adult Education among
Scheduled Castes and Scheduled
Tribes Youth has been framed; and

(b) if so, the details regarding the
policy of Government in thig regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER.): (a) and (b). It has been de-
cided to launch a massive programme
of adult education, to be inaugurated
on October 2, 1978, to extend educa-
tional facilities to the entire popula-
tion of approximately 10 crore per-
sons p; age-group 15—35 within a
period of 5 years from the date of iis
launching. It is proposed to give spe-
cial attention to the probfem of illi-
teracy and educational deprivation
among women) and persons belonging

to Scheduleq Castes and Scheduled
Tribes.

e Nt ¥ far oy TR
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(@) w faefts 7€ 1977-78
% oqfrr s # O ¥ Aufrs
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Complaints frem Members of the
5th Lok Sabha regarding Recovery
of Excess rent from them

2573. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased ‘o
state:

(a) whether he is aware about the
complaints from Members of the 5th
Lok Sabha and their representatives,
directly or through the Lok Sabha
Secretariat, regarding recovery of ex-
cess rent because of wrong billing for
the accommodation provided to them;

(b) if so, the number of such eom-
plaints with details; and

(c) action taken or proposed to be
taken to refund or adjust in some
other way the amount recovered in
excess?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) No statistical records are kept,
but the complaints generally relate to
asgessments regarding issue and re=
tarn of forniture, additions and ale
terations on the buildings, and srith-
metical errors of routine calculation.
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(c) Complaints in this connection
are jmmediately looked into and recti-
fied. Excess amounts, if any, are re-
funded either in cash or by adjust-
ments agaiast future rent bills, as the
situation warrants.

Lo Al
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Ban on Cutting of Trees

9575. SHRI CHATURBHUJ: Will
the Minister of AGRICULTURE AND

IRRICATION be pleased to state:

(a) whether due to deforestation on
a large scale the impregnability and
beauty of Himalayas are dwindling
and glaciers such as Milya and Pin-
dari are thinning by melting;

(b) whether in order to avoid the
problem taking a more serious turn
ang to protect the sub-continent from
devastation, Government propose to
impose complete ban on cutting of
trees for the next twenty years; and

(¢) if so, Government's reaction
thereto and the details of the pro-
gramme for checking deforestation,
and when it would be implemented?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Government of India is aware
that large scale cutting of trees out-
side the reserved forests has tzken
place but there is no conclusive proof
that the glaciers are thinning by melt-
ing.

(b) There is nmo such proposal as
imposing complete ban on cutting of

" trees for the wiext twenty years being

considered by the Governmeni of
India,

(c) A scheme on “Integrated Soil
and Water Conservation p; the Hima-
layan Areas” has been formulated and
is likely to be taken up from 1977-78
in the hilly areas of Himachal Pra-
desh, Uttar Pradesh, Sikkim, West
Bengal ayg Mizoram. The scheme
amongst others will take up large
scale pasture development, afforesta-
tion, terracing of agricultural lands in
critical areas and treatment of alpire
pastures. Siice the areas outside re-
served forest are mostly affected, the
works would be taken up on subcatch-
ment basis in such critically eroded
areas. Formality are being processed
regarding the size of the programme
thic year and in the coming years,
pattern of Central assistance etc.

)
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Utilization of Funds o1 urought Prone-
Area Programme in Phulbani,
Orisma

2578. SHRI SRIBATCHHA DJGAL:
Will the Minister of AGRICULTURE"
AND IRRIGATION be pleased to
state:

(a) the amount placed at the dis-
posal of Drouglit Prone Area Pro--
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gramme for utilisation in Phulbani
District in Orissa State during the last
three years;

(b) the amount utilised during the
last three years; and

(¢) in case, some amounts have
“been surrendered the reasons there-
for? -

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) An amount
-of Rs. 284.65 lakhs was placed at the
-disposal of Drought Prone Area Pro-
-gramme for utilisation in Phulbani
‘District in Orissa State during the last
‘three years.

(b) Rs, 21349 lakhs was utilised
during the last three years;

(c) An amount of Rs. 19,000 was
~surrendered due to non—appomtment
-of staff.

‘Food for Works Programme in Orissa

2579. SHR1 SRIBATCHHA DIGAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
-state:

(a) why the Government are not
‘taking up small projects like minor
irrigation schemes, construction of
roads, under Drought Prone Area
Programme so as to provide food for
work for the tribals in the backward
.districts of Orissa; and

(b) whether the Government pro-
pose to take such a policy decision;
and if so, when?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Con-
struction of roads is not a programme
.component under Drought Prone
Areas Programme, Minor irrigations
-schemes, however, are taken up
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under the programme, Approved
outlay for minor irrigation in fhe
selected distriets of Kalahandi and
Phulbani in Orissa is Rs. 480.16 lakhs
during the Fifth Plan,  Expenditure
incurred on minor irrigation upto
September 1978 is Rs, 311.92 lakhs.
The Government of Orissa haye been
allotted 10,000 metric tommes of wheat
so far under the food for work pro-
gramme.

Expenditure on Hosting the Theatre
Artists from Moscow

2580, SHRI M. A, HANNAN
ALHAJ: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether half of the total budget
allocation for the current year of the
Ministry has been spent on hosting
the BOLSHOI' Theatre artists from
Moscow who are currently in India;

(b) after such huge expenditure,
whether the Ministry have taken care
that the maximum number of Art lov-
ers should be able to view the show;
and

(c) the reasons why Ministry have
arranged the show at Kamani Audi-
torium which hag only 639 geats (out
of which more than half are bound
to go to the se-called V.I.Ps. and Gov-
ernment officials), and not at Vigyan
Bhavan which has got a large audi-
torium and large stage to hold dance
ensemble of the magnitude of Bolshoi
Group?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) A large number of artists and
leading figures in the field of dance
and music were mviteq to the per-
formances. On the inaugural day,
52 artists and specialists from the
fields of dance and music, including
13 leadimg figures, attended, The
special Bolshoi performance on the
27th wag attended by 100 artists.
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(c) The Kamani Auditorium was
chosen on the recommendation of an
expert Russizny group which examin-
ed the facilities in different Audito-
riums of Delhi, including the Vigyan
Bhavan. Vigyan Bhavan could not be
selected because the stage does wot
have much depth ang was considered
unsuitable by the expert group,

With a view to providing maximum
opportunities for the general public
to view these performances, admis-
sions were ticketed, the number of
complimentary invitees being limited
to 10 per cent of the seating capacity
in any one public performance.
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Inguiry about National Centre for
Blinds, Dehra Dun

2583. SHRI NAWAB SINGH CHAU-
"HAN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
‘«CULTURE be pleased to state:

(a) whether some complaints were
Teceived by Government in regard to
corruption, scuffling and anarchy ram-
‘pant in the two units—Adult Male
Training Centre and Adult Women
“Training Centre—of National Centre
for the Blinds, Dehra Dun and whe-
ther an enquiry was conducted by
Justice Sinha and Dr, A. B. Bose; and

‘(b) if so, the results thereof and the
names of the officers found guilty and
the punishment given to each of them
and whether these institutions have
weopened?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The report of the Inquiring
Officers was duly processed in tihe
Department, Four officials Sarvashri
P. K. Sen, S. S, Duggal, Dr. Vijay
Bahadur Gupta and Kumari Shanti
Srivastava were found guilty by the
Inquiring Authority. One of them
Dr. Vijay Bahadur Gupta, Medical
Officer, was exonerated by his Con-
trolling Authority i.e., Ministry of
Health. Kumari Shanti Srivastava,
Lady Supervisor was exonerated by
the Disciplinary Authority on the basis
of disciplinary proceedings drawn and
finalised against her. Disciplinary
proceedings are yet to be finalised
against the remaining two. The Men's
Section of the Tr2ining Centre for the
Adult Blind has since been reopened.

Supply of Fertilizer to West Bengal
2584. SHRI M. A. HANNAN ALHAJ:

" Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to stata:

(a) whether there is always short
supply of fertilizer to West Bengal
and especially the combination which
is required by the farmers; and

(b) if so, the reasons therefor and
steps Government propose to take to
ensure adequate supply of fertilizer
to West Bengal?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
It is not a fact that fertilizers, includ-
ing complex fertilisers, are always in
short supply in West Bengal.

(b). Assessment of requirements of
fertilisers keeping in view the agricul-
tural production programmes as well
as the level of cultivators’ desire and
consciousness for fertiliser use, is done
by each State Government before the
start of the main crop seasons wiz.,
Kharif and Rabi which is then dis-
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cusced with the Government of India
and the manufacturers in Zonal Con-
ference. Based upon this, a supply
pfan is drawn up indicating the
requirements to be met from indi-
genous sources and the deficit between
the net requirement and indigenous
supply, to be met by the Central Ferti-
liser Pool. However, as the season
progresses actual demand of the cut-
tivators is conditioned by a variety of
factors such as the rainfall and clima-
tic conditions etc. The supply from
the indigenous sources sometimes falls
short of the commitments for such
reasons as:—

(1) Short-fal] in production due
to plant shut down owing to labour
trouble ete. -

(2) Low~r production owing to
such factors as short supply of
power,

(3) Non-lifting by the distribu-
ting agencies in time for such
reasons as slackness of demand on
the part of the cultivators or finan-
cial constraints etc.

Whenever such a situation is Te-
ported by the State Government,
arrangements afe made for rushing
additional supplies from the Central
Fertiliser Pool to meet the shortage.

In order to meet normal as well
as emergent requirements of the
States, recourse has been taken by
the Central Fertilizer Pool for buffer
stocking of fertilisers. The Govern-
ment of West Bengal has been re-
questegq to arrange for storage faci-
lities at suitable strategic locations so
that buffer stocks could be kept there.

Irrigation Projects in Bihar and U.P.

2585. SHRI CHITTA BASU:
SHRI C. R. MAHATA:

Will the Minister of AGRICULTU-
RE AND IRRIGATION be p'eazed to
state:

(a) the names of the irrigation pro-
jects in Bihar-and Uttar Pradesh with
feed-water from the river Ganga san-

ctioned by the Planning Commission
during the last three years;

(b) the quantity of the Ganga-
waters which have been diverted from
the main flow to meet the needs of the
projects; and

(c) whether any such projects are
now awaiting clearance from the
Commission?

THE MINISTER OF AGRICULTU-
RE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) The
names of irrigatfon projecfs in Bihar
and U.P, approved by the Planning
Commission during the last 3 years
envisaging ufilisafion of Ganga water
are given at Statement—-I.

(b) All the above schemes are, at
present, under construction and no
water has been diverted so far from
the flow of the Ganga,

{c) Names of projects in the States
of Bihar and UP. in the Ganga Basin
received from the State Government
for clearance are given at Statement-
II.

Statemeat—I
Irrigation Schemes from Ganga
Sanctioned in last three years
A—Bihar
Name of Scheme
1. Dakranalla Pump Canal Phase-I
2. Surajgarh Pump Canal

3. Beteswarsthan Pump
Phase-1.

Canal-

B—Uttar Pradesh
1. Umarhat Pump Canal
2. Dheba Pump Canal
3. Madhya Ganga Canal

Statement—II

Irrigation Schemes from Ganga
under examination
A—Bihar
1. Sakrigali Pump Canal

2. Bateswarsthan Pump Canal Phase
—IL
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3. Zamania Pump Canal

4. Barari Pump Canal

5. Ajgaibinath Pump Canaj

6. Sukhsenaghat Pump Canal

7. Dakranalla Pump Canal Phase-II

B—Uttar Pradesh

1. Increasing Capacity of
Pumped Canal

2. Increasing capacity of Zamania
Pumped Canal

3. Gyanpur Pumpeg Canal

4. Modernisation of Agra Canal

5. Eastern Ganga Canal

6. Paralle]l Lower Ganga (Raised)

Deokali

Survey of Average Working Days in
Rural Areag

2586. SHRI D, B. CHANDRE GO-
WDA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
plezsed to state:

(a) whether Central Government
have conducted any survey regarding
the average of peoples’ working days
in a year, particularly in the rural
areas; and

(b) what stepg have been taken by
the Government for promoting rural
development and for providing em-
ployment opportunities during the off
Season?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). In-
formation is being collected and would
be laid on the Table of the House.

Schemes given by States under Rural
Development

2587. DR, VASANT KUMAR PAN-
DIT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the names of the
States which have given schemes un-
der the Rural Development, food for
work schrme and microplanning pro-
jects according to the policy of Gov-
ernment?
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THE MINISTER OF STATE IN
THE MINISIRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): Foodgrains assis-
tance under the scheme food for work
has been availed of so far by Assam,
Bihar, Himachal Pradesh, Karnataka,
Maharashtra, Orissa, Uttar Pradesh
and West Bengal, Requests for food-
grains assistance have also been receiv-
ed from Andhra Pradesh, Gujarat,
Haryana, Kerala and Rajasthan. No
proposals as such have been received
from State Governments in respect
of micro-level planning for blocks,

Nationa] Commission to review Edu-
cation System

- 2588, SHRI K. A, RAJAN:
SHRI O. P. TYAGI:
SHRI K. LAKKAFPA:

SHRI M. KALYANASUN.
DARAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a note has been sent to
Government by Shri Jayaprakash
Narayan suggesting the reorientation
of the present education system;

(b) if so, Government’s reaction
thereto; and _ !
(c) whether Government propose to

set up a National Commission to re-
view the education system?

TIIE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAp CHANDRA CHUN-
DER): (a) and (b). The Govern-
ment have received a Jetter from Shri
Jayaprakash Narayan enclosing the
draft of a plan for radical educational
reconstruction said to have been pre-
pared by Justice Tarkunde, the final
version of which js expected to be
finaliseq by the end of December, 1977.
The Government are awaiting the
finalised plan,

(c) There is no proposal to st up
a National Commission to review the
education system, before the Govern-
ment at present.
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Rice Prodaction

2589. SHRI CHITTA BASU: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is urgent need to
accelerate the production of rice in
the country; and

(b) if so, special efforts made m
this direction?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRIL
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) The efforts being made to step
up production of rice in the country
include cultivation of high yielding
varieties of rice over larger areas
coupled with the development of
irrigation facilities and increased con-
sumption of chemical fertilisers. In
addition, special programmes like
(i) Minikit Programme of Rice which
help farmers select suitable varieties
for different situations; (ii) Commu-
nity Nurseries Programme of Rice
which helps farmers to advance thé
sowing time and thus increase the
productivity; (iii) Demonstrations
with Improved Agricultura] Imple-
ments to encourage line sowing of
paddy in direct seeded areas of Assam,
Bihar, West Bengal, Orissa, Madhya
Pradesh and Eastern U.P.; (iv) Fer-
tilizer Promotion Campaign in Sele-
ctetd Districts to encourage adequate
and balanced use of fertilisers; (v)
Farmers’ Training and Education for
the quick transfer of improved rice
production technology, etc., have been
undertaken. Besides, research eff-
orts have been intensified to evolve
varieties which are not only high-
yielding, but alsp resistant to pests
ang diseases, with better grain quali-
ty and suitable for cultivation in
different agro-climatic situations.

Supply of Foodgrains to W. Bengal

2590, SHRI CHITTA BASU: Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether the Government of
West Bengal have approached the

2812 LS—6

Government of India to ensure the
supply of 2,5 million tons of foodgrains
annually to meet the total deficit of
the State; A

(b) if so, Government's reaction
thereto;

(c) whether the West Bengal State
Government have further requested
that at least half of the 2.5 million
tons should be in terms of rice pre-
ferably in parboiled form; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (c). The
‘West Bengal Government have indi-
cated that their deflcit and require-
ments would be of this order.

(b) and (d). The State Government
was assureq that the Government of
India will continue to give allocations
from the Tentral pool to the extent
necessary for maintenance of the
public  distribution system in the
State. The allocation of rice, particu-
larly parboiled, however, would de-
pend on the stock position with the
Government of India.

et we o & st o
oAt ¥ omAw AW W ¥ g
Iu¥ wErwww wife faemn wen

2591, Mt IAT W =TT :
7 gfy o feard ot a7 T =Y
gar 9% fF

(%) = anftor &Y & famaT
¥ ag ok g ez ¥y W
grr fom & sHETQ WA feT &
BT & IO § g AR qChTOr
TRl # Wwy awy afar § we-
w17 firar 233 § 91X @ =TT AT
¥ ¥ I A ¥ AT A= Ay E

L]
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1ack of Drinking Waler Facility in
sudershan Park, New Beiki

2593. SHRI M, A. HANNAN AL-
HAJ: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(2) whether basic necessity like
water has not been provided by Gov-
ernment to all the residents of Delhi
living in the F-Block of Sudershan
Park, Moti Nagar, New Delhi;

(b) it so, the reasons therefor; amnd
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(¢) how much time is likely to be
taken to provide this basic need of
life to the thousands of the residents?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Water supply has
been provided to the regularized por-
tion of F’ Block. The unauthorized
portions at the tail end of F’ Block
are without this facility.

(b) and (c). These services are
provided within six months after the
receipt of development charges from
the residents of the Colony.

Charging high rate of rent and
Security money from the Shop-
keeper; by NDMC

2594 SHRI M, A. HANNAN
ALHAJ:
# SHRI MANORANJAN
BHAKTA:

+ Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the NDMC is charging
very high monthly licence fee for the
shops in its area;

(b) whether tenders invited for gal-
lotment of shopg were rejected arbi-
trarily and security money to be de-
posited along with tenders had also
been increased from Rs. 250 to Rs. 1000
very recently;

‘(¢) whether shops allotted by
NDMC are not transferable even in
genuine cases, and if so, reasons there-
for; and

(d) whether some shops are reser-
ved for economically weak social
workers and if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir. The New
Pelhi Municipal Commitfee generaily
makes allotment of shops/stalls after
inviting tenders and allotment is made

to the tenderer quoting 'the highest
rate of licence fee.

(b) Tenders are not rejecteq arbi-
trarily but the rejection is made only
in cases where the tendered rates
are not found reasonable. The earnest
money was increased from Rs. 250/-
to Rs. 500/- in the year 1974 and to
Rs. 1000/- in the year 1976,

(¢) In case of death of an allottee,
the allotment is transferred in the
name of his/her Tegal heirs.

(d) No, Sir.

Sex Edueatiop from Primary Stage

2595. SHRI D. B, CHANDRE GO-
WDA: Will the Minister of EDUCA-
TION, SOCIAL 2 WELFARE AND
CULTURE be pleased to state: “

(a) whether there is hny proposal
under the consideration pf .Govern-
ment regarding the need to start sex
educaticn right from the primary
school level:

(b) whether any recommendation
has also been made by the South-~
East Asia Inbu'-Countr» Consulta-
tion meeling ip New Delhi, recently;
and

(c) if so, the reaction of Govern-
ment thereon? ‘

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Yes, Sir.

(c) The Government feel that an
approach similar to our cultural and
social ethos has to be evolved after
extensive consultations and mature
consideration,
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Provisien of basic

Hutment Dwellers im Greater
Bombay

to

2596. DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the Government of
Maharashtra has written to the Uniofl
Government regarding the decision on
the policy of providing basic ameni-
ties to nutment dwellers on Centra,
Government Land in Greater Bom-
bay; and

(b) if so, the reasons for delay and
the action proposed to be taken by
Government to reduce the hardships
of the hutment dwellers in Bombay
on the Central Government Land?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) Discussions have been  held
with the officers of the Government
of Maharashtra and” the representa-
tives of the land owning Central Gov-
ernment Departments on the propo-
sals put forward by the State Gov-
ernment for clearance/improvement

DECEMBER 5, 1977
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of slums that have come up unautho-
risedly on Central Government lands.
The proposals are under further con-
sideration of the Central Government.

Overdues of borrowings in Maha-
rashtra Bank

2597. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether overdues of borrowing
by defaulting farmers have risen to
massive figures in the Maharashtra
State Co-operative Land Develop-
ment Bank, the Apex Co-op Credit
Bank and the Land Development
Banks in the State of Maharashtra and
if so, the tota] amount of overdues
in each of the said institution and
from what period; and

(b) stepg Government have taken
in this regard to recover the dues?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir. The
overdues in the cooperatives of Maha-
rashtra State have been rising. The
level of overdues in the cooperative
credit institutions in that State is as
follows:

As on 30-6-74

Lo As on 30-6-75 As on 30-6-76 As on 30-6-77
Imstitution
Amount 9,age of Amount %age of Amount %age of Amount %age of
demand demand emand
& 2 3 4 5 6 7 8 9
State .Land Dev.
Banks level (unitary
structure) 1698 44 1881 56 2136 62 N.A. 66
Apex. Coop. Banks level 1267 10 264 3 296 2 NA NA.
Central Coop. Bankslevel 5306 95 6617 36 7919 37 9221 44
Primary Societies level 7990 4 G254 43 10348 g0 14361 58
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(b) The Study Team on Overdues
of Cooperative Credit Institutions set
up by the Reserve Bank of Indiu had
considered in detail the causes of
overdues, the relief to be accorded
and steps for reducing the overdues.
‘The recommendations of this Com=
mittee have generglly been accepted
by the Government of India and com-
mended to the State Governments.
The Government of Maharashtra hes
{0 implement these recommendations.
The need for effective steps for re-
covering the overdues has been bro-
ught to the notice of the State Gov-
ernment,

Assistance to Irrigation projects in
“fi Nepal
2598. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
-pleased 1o state:

(a) whether Government is giving
financial assistance for irrigation pro-
jects in Nepal; and

(b) if so, the number of projects
to which assistance is being given?

THE MINISTER OF AGRICULTU-
RE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA): (a) Yes, Sir.

(b) Financial assistance is being
provided to Nepal for renovation @and
extension of Chandra canal system,
1lift irrigation from the Western Kosi
canal and for construction of distri-
bution system from Western Kosi
canal. Besides grant-in-aid js being
given to the Governments of Bihar
and Uttar Pradesh for those works of
Gandak and Western Kosi canal pro-
jects which would provide irrigation
benefits to Nepal.

Treating of Intermediate Education
a® Secondary Education

2599. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether some of the States gre
treating intermediate education as
p“;a:t of slecondary education regarding

emoluments to be gi
lecturers; E¥n to the

(b) whether the Central Govern-

ment have issued such instructions:
and '

(¢) if so, the reasong therefor?

THE MINISTER OF
SOCIAL WELFARE ANEDD gg%TTUIOREN‘
(DH. PRATAP CHANDRA CHUNDER):
(a) The information is being collected.
from‘the State Governments and will
be laid on the Table cf the Sabha,

(b) and (c). The scheme o isi
of ‘salary Scales approved byft;eew(s}:::z
tf‘aa Government on the recommenda-
tu?nsA of the University Grants
rms:suon applies only to t i
Universities and Colleges :gz;hlirt:d ;:
the privilegeg of Universities except
those of Medical, Agricultural and
Veterinary Science Colleges. Teachers
of the Intermediate Section ar

therefore covered by the s_chen:e. ot

M-ﬂm’ta.neatohlnoflﬂm
and Art in indigent circumstances

2600. SHRI P. RAJAGOPAL NAIDU:
;g:éll ﬂt]i'ne Mmm ter of EDUCATI!gLPTT'

WELFARE AND TURE
be pleased to state: oL

(a) wheth. - Governmen i
s . e are v-
Ing financial assistance o 1:1en of it-
ters and art in indigent circumstances;

(b) the rules unde
. r which th
sistance jg given; ©

(c) whether ap
(e vy age is fixed ¢
giving financial assistance; ang .

(d) whether the Government
t -
tencl‘to lower the age in the caseu:‘rf
physically handicapped men of
letters and art?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION. SOCIAL
WELFARE AND CULTURE (SMT.
:}ENglKA DEVI BARAKATAKI): {a)

‘es, Sir.
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(b) and (c). There is a scheme of
Finaneial assistance to persons dis-
tinguished in letters, arts and such
other walks of life who may be in
indigent circumstances or to their de-
pendents. Those whose monthly in-
come does not exceed Rs. 400 and
whose age is above 58 years, are eligi-
ble for grant of a monthly allowance
of up to Rs. 200. The scheme is cir.
culated to the State Governments/
Union Territory Administrations for
recommending cases for assistance.
Expenditure is shared between the
Central and State Governments in
the ratio of 2:1, but the entire
expenditure in respect of Union Terri-
tories is borne by the Central Govern-
ment.

(d) No such proposal is under con-
sideration.

Indo-Polish Survey. of North West
Const

2601. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to state:

(a) whether our Government and
Polang aré jolotly conducting a sur-
vey of Fishing resources of the North
West Coast of the country; and

(b) whether Poland is also suppl-
ying fishing trawlers to India?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) Yes, Sir, on charter basis.

TJAC qAM W THE wt Fie e
% fae ¥ =ETE

2602. st g faww : T
g oix faad et og 70 #7300
= fe

(%) = g /@ I
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Written . Answers 1z
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Conservancy Services by NDMC in
Sector ‘D?, DIZ Area, New Delhi

2603. SHRI UGRASEN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether NDMC has not pro-

. vided conservancy services to the

areas taken over by them on 3-10-1977
from CPWD in Sector ‘D’, DIZ Area,
New Delhi, for nearly a month:

(b) if o, the reasons therefor; and

(¢) whether it wil] be ensured that
serviceg are provided daily?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.-
BILITATION (SHRI  SIKANDAR
BAKHT): (a) New Delhi Municipal
Committee, has taken over the main-
tenance of metal roads and open sur- .
face drains with effect from 3rd October
1977. Regular conservancv staff has
been provided for sweeping of the
metal roads daily and cleaning of the
storm water drains once in a month
as per schedule of New Delhi Muni-
cipal Committee.

(b) and (c). Do not arise .
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Slam Tenements of Ranjit Nagar,
New Delhi

~

2608. SHRI MAHI LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the year in which the slum
tenements in New Ranjit Nagar, New
Delhi were constructed;

(b) the total cost incurred then on
construction of each tenement;

(c) the hire-purchase price which
is likely to be charged from slum-
dwellers, who were allotted these
tenements;

(d) if the decision about the hire-
purchase prices has not yet been
taken, the difficulty which the Govern.
ment are experiencing in fixing their
prices: ang

(e) whether the amount paid by
each allottee on account of rent for
the tenement will be adjusted towards
the total price of the tenements, when
it ig fixed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) 992 in the year 1971-72
and 544 in the year 1976-7T.

{b) Kpproximately, Rg 7500 per
tenement for the earlier lot and
Rs. 11200 and Rs. 11,700 per tenement
of the later ko for the four and two
storeyed tenements, respectively.

(¢) and (d). Not yet fixed, as the
aceounts have not been finally closed.

(e) No, Sir.

Exorbitant Rate of Rent from the
Poor Dwellers

2609. SHRI MAHI LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the poer sallottees have
to pay to the DDA for their newly
allotteq glum tenements the amount
of rent which is 5 to 10 times more
than what they were paying for their
origina] gwellings;

(b) it so, the justification of charg-
ing too much rent from poor slum
dwellers;

(e) the reason why the Slum Wing
of DDA is not laying more stress on
realisation of rent rather than on
fixing price of the tenements; and

(d) whether the amount paid by
each alloitee on aceount of remt for
the tenement wil] be adjusted towards
the total price of the tenement, when
it is so fixed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Generally the rent of
the slum tenements is higher than the
rent paid by the allottees for their
original dwellings.

(b) The rent charged is not con-
sidered too fuch in view of the better
living conditions provided. The rent
has been fixed after giving an element
of subsidy.
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(c) At present rent is being realised
from the allottees of the tenements.
(d) No, Sir. i

A

AF-HT Tfraror deaTi T WT

2610. st FFW AT THIA :
w1 foren, wwT e s wewfy
FET 48 A4 ST TAT FOT (F

(%) facir a¥ 1974-75, 1975—
76 TWT 1976-77 * g fafaw
957 Sfaww  §EqEl 98 TR
gra  feaw-fean =w fear
=#T

(=) fa<ir a%  1977-78 &
T S e = R W
fare &7

frelr, qwre weaTet e wepfx
it (Vo sawww w) @ (¥)
e (1975 F awE # oW WY
a2 myr gfeoft wren wfew )
wFATe & Wfmww g g, St
T QI & fr fawmr & faeir,
HFUAT NG FT WL | I s
¥ @9 % wiwe frafafes § :—

T a5

(w92 =rEl &)
197475 56 72
197576 64.50
197677 86.99

18x

(@) 78 &M@ =90\
(¥ wrarT )

AT W W qOAR, AF AT A
Wt wend

¥ fag v, O o e & wonk
% fou femar f1e fraff fmar mm;
L1ad

(&) &R ¥ T ® 9% wafy
¥ fros el fY gAY g ?

wiw o ferww sivem 3 o st
(s Wy e Ty ) (W)
0 sy feitn a9 1976-77
# fae woT wRBw o< ® TN
312.8 TR WA = #F WK
345.9 gAK WMed 79 I wafeq
N dft 1w owalm F R T
FTHTCFT 1 w19 Srafed A& foar,
T ar |

(&) T gzt ¥ sfy aversi
FTFA TSTT AT 224 2 AT Azl
T AT

Propesals for Irrigation Projects in
Karnataka

2612. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government  have
received any proposals from the Kar-.
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nataka Government for permission for
building up irrigation projects in that
.State; and

(b) if so, what are the projects
pending with the Central Govern-
.ment?

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
‘SINGH BARNALA): (a) and (b). The
Government of Karnataka have sent
reports of 46 major and medium irri-
gation projects to the Central Water
Commission for technical scrutiny and
approval of the Planning Commission.
Of these, 3 projects are pending ap-
proval of the Planning Commission.
Replies to the comments of Central
Water Commission or modified reports
are awaited from the State Govern-
‘ment in respect of 27 proects. 11 pro-
jects are pending clearance as these
involve inter-State aspects.

Only 5 projects which are listed be-
low are under examination in the
:Central Water Commission:

1. Harangi (Major)

2. Ramthal Lift (Major)

-3. Upper Gadiyal Tank (Medium)
.4, Katral Tank (Medium)

5. Gundwan Tank (Medium).

-Increase in price of Ghee of Delhi
Milk Scheme

2613. SHRI M. RAM GOPAL
‘REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Delhi Milk Scheme has
recently increased the prices of Ghee;
and

(b) if so, the reasons therefor?

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
-SINGH BARNALA): (a) Yes, Sir.

(b) The selling price of ghee mar-
*eted by Delhi Milk Scheme is fixed
.on the hanis of the cost of production.
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As a result of the steep increase in
the purchase price of raw milk, the
cost of production of ghee has gone
up. Accordingly, the selling price of
ghee has been revised w.e.f. 3-11-1977.°
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Baijnath Temple and Kangra Fort

2615. SHRI DURGA CHAND: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased

Mo state:

v

(a) whether Baijnath temple and
Kangra Fort in Himachal Pradesh are
in a dilapidated condition;

(b) if so, what steps Government
are taking for renovating these monu-
ments of National importance;

(¢) whether it is a fact that the
renovation work of these two monu-
ments ig very slow; )

(d) when the work is likely to be

" completed; and

~being taken thig year.

¥

(e) what is the amount earmarked
for this purpose and the expenditure
incurred so far on this account?

‘THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) No, Sir. Only some portions of the
fortwalls of the Kangra Fort are in
a damaged condition,

(b) to (d). As a matter of policy, the
Survey does not undertake renovation
and reconstruction of monuments.
Suitable measures for the conservation
of the damaged portions, however, are
The comple-
tion of the work would depend on the

extent of the damaged portion and may .

extend to two seasons.

(e) The upto-date expenditure, in-
cluding that of the last year is
Rs. 20,600. For the current financial
year an amount of Rs. 60,000 has been
provided for the monuments.

Drainage of Flood Water in Delhi

2616. SHRI P. V. NARASIMHA RAO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government are aware
that during the recent floods, flood
water remained near Delhj and Najaf-
garh areas, surrounding large number
of villages for more than two months;
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(b) what was this due to; and

(c) the steps Government propose’
to take in order to ensure immediate
drainage of flood water from the
villages in future?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) This was due to extremely heavy
rainfall and unprecedented floods in
the Sahibi river this year and inade-
quate capacity of Najafgarh Drain
therefor resulting in drainage conges-
tion.

(c) To discuss the problem of floods:
in Delhi, Haryana and Rajasthan due:
to Sahibi Nadi and to find solution
therefor an inter-State meeting of the
Chief Ministers of Rajasthan and Har-
yana and Lt. Governor of Delhi was
convened by the Prime Minister on
August 10, 1977. It was decided in the
meeting that a Master Plan be prepar-
ed urgently for utilisation of the
Sahibi Waters for irrigation and
ground water recharge to the extent
possible for safe disposal of surplus
waters ijnto Yamuna. Such a Master
Plan is being prepared by the Central
Water Commission in  consultation
with the Chief Engineers of the States
of Haryana, Rajasthan and Delhi. An
outline plan is expected to be ready
by end of December, 1977. This may
inter-alia include construction of a
storage reservoir on river Sahibi at
Ajmeripura in Rajasthan mainly for
irrigation and at Masani in Haryana
mainly for flood moderation, improve-
ment of Najafgarh drain in Delhi to
its optimum possible capacity, and:
proposals for construction of small
storages, ground water recharge, soil
conservation, additional drains ete.

Damage of Wheat Stored by Central
Warehousing Corporation

2617. SHRI S. D. SOMASUNDARAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether wheat stored by the-
Centra] Warehousing Corporation has
suffered in quality due to improper
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.storage and that the issues of wheat
from the stock have been rejected by
the public;

(b) the quantity and value of the
-damaged stock with CWC at present;

(c) the position regarding storage
in different places in India; and

(d) the action taken in bringing the

defaulters to book and in improving
-storage?

Written Answers

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE AND
IRRIGATION (SHRI BHANU PRATAP
.SINGH): (a) and (b). The Central
Warehousing Carporation have report-
‘ed that a small quantity of 18.464
tonnes of foodgrains wvalued at
Rs. 34,835.19 stored in the hired go-
downs with low plinth and sheds
iocated in low lying areas were damag-
-ed due to entry of .flood water.

(c) and (d). Foodgrain stocks are
held by Central and State Govern-
-ments in covered godowns and CAP
(covered and plinth) storage in dif-

ferent places in the country. As on-

1-11-1877 upto which date information
is available. the Food Corporation of
India was holding about 9.19 millian
tonnes of foodgrains under covered
storage and about 5.34 million tonnes
under CAP storage. The following
steps are taken to ensure proper stor-
age:—

(1) Pre-monsoon inspection of
godowns and repairs needed, are
rarried out.

. {2) Necessary dunnage is provided
Tor storing of foodgrains to prevent
damage due to seepage of ground
moisture.

(3) Qualified and technically
trained staff are deployed for periodi-
cal inspection and proper upkeep
-of foodgrains.

(4) In CAP storage, nylon ropes
have been provided for proper iash-
ing of polythene covers to prevent
damage to covers by blowing.

(5) Monofilament nets and cover
tops have also been provided in
major CAP complexes for additional
protection.
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(6) Additional polythene covers
have been supplied for immediate
replacement of covers rendered un-

serviceable. ~

(7) Regular aeration of stocks in ,
fair weather is undertaken to main-
tain the health of the stocks.

(8) Construction of godowns has
been taken up on a large scale to
replace ‘CAP' storage.
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Underground Water Resources and
Land Under Irrigation

2619. SHRI SAMAR GUHA: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) State-wise break-up of the
figure of Central finaneia] allotments
made for (i) large scale irrigation pro-
jects; and (ii) small-scale irrigation
projectg for the years 1976-77 and
1977-78 and (iii) the facts about such
projects;

(b) whether any national survey
have been made regarding under-
ground resources of water for en-
abling intensification of deep tube
wel] and shallow tube well for irriga-
tion projects;

(c) if so, facts thereabout;

(d) facts about the projects adopt-
ed for bringing more agricultural land
under irrigation during the year
1977-78; and

(e) State-wise break-up of the
figureg of agricultural lands expected
to be under irrigation by the end
of the year, 1977-787

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Irrigation is
a State subject and irrigation projects
are financed by the State Governments.
The Central assistance is given in the
form of block loans and grants which
is not related to any sector of develop-
ment or any specific scheme. How-
ever, during 1976-77, advance Plan
assistance was provided by the Centre
for certain selected schemes to acce-
lerate their progress. Similarly, ad-
vance Plan assistance is also proposed
to be given during the current year for

certain on-going and new schemes. .

Details of these are given in State-
ment-1,

Statement-IT indicates the funds re-
leased to warlous States under Cen-
trally sponsored schemes for streng-
thening of ground and surface water
(minor irrigation) organisations dur-

ing 1976-77 and during the current
year upto 30th September 1977.

(b) and (e). It is estimated that our
of a total area of 3.28 million sqg. kms.
of the country, hydro geological in-
vestigation would be needed for an
area of about 2.8 million sq. kms. The
Central Ground Water Board is ex-
pected to cover about 1.36 million sq.
kms. by the end of March 1978. This
would include drilling of a total of
1860 exploratory holes. Additional
surveys are also being carried out by
the State Ground Water Organisations
in regard to hydro geological condi-
tions for the purpose of planning.

Based on the surveys already done
and data available, a total ground
water resources of the country has
been broadly estimated to cover an
area of 40 million hectares under-irri-
gation ultimately.

(b) 75 major and 155 medium
irrigation schemes spilled over from
the earlier Plan at the commencement
of the Fifth Plan in 1974. Of these, 16
major and 90 medium schemes will be
substantially completed by the end of
the current financial year. In addi-
tion 246 major and medium irriga-
tion schemes were cleared for imple-
mentation upto September 1877 since
the beginning of the Fifth Plan and
are in different stages of construction.
An additional irrigation potential of
1.3 million hectares is anticipated to
be created during the current ycar
through major and medium schemes. A
large number of minor irrigation sche-
mes utilising surface and ground
water would also create an additional
irrigation potential of 1.79 million hec-

tares during 1977-78.

(e) Statement-1II indicates the Slate-
wise break-up of the irrigation poten-
tial likely to be created at the end of
1977-78 through major/medium and
minor irrigation schemes.
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Statement—I

tatement showing the Advance Plan Assistance to States for selectzd irrigation projects given
during 1976-77 & - 877-78.

(Rs. crores)

81, No. Name of States Mnoegwendum;g
1976-77  1977-7 \

t. Andhra Pradesh . e - - 075 3:00

2. Bihar . = - 2 - . . . . $°00 1025

8- Guarae . . . . . e e ... 3-00 600

4 Haryana . ~ . . 6-50 700

5. Karnataka . “ _ .- B . 3°55 6-00
6. Kerala . . : . 250 3'50

7. Madhya Pradesh . . e 75 13-00

8. Maharashtra . . . . . . 1385 B8-50

9. Orissa . . . . . . . . 2:00 600
1o Punjab . . . . . . . . 1°50 10° 00
11. Rajasthan . . . . B .. . 3-00 750
12, Tamil Nadu . . . . . . . . . nil. 2+25
13. Uttar Pradesh ., . . . . . 8-00 11°00
14 West Bengal . . . . e . o'50 600

Torar . & B . $9°00 100* 00
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Statement—II

Statement showing Funds Released to various States under Centrally sponsored Schemes for
Strengthening of Ground and Surface Water (Minor-Irrigation) Organisations

Sl No.

Name of State

1. Andhra Pradesh

2. Amam . -

9. Bihar .
4 Gujarat .
5. Haryana . .

6. Himachal Pradesh
7. Jammu &.Kuhlmr
8. Karnataka

9 Kerala

10. Madhya Pradesh
11, Maharashtra

12. Manipur

13. Meghalaya

14. Nagaland .t
15. Orissa . .-
16. Punjab .

17. Rajasthan

18 Sikkim

19. Temilnadu .
20 Tripura

21. Uttar Pradesh .

29. West Bengal .

(Rs. in lakhs)
During  Durin
1976-77 1977-75
(upto
30-9-77)
= 2:20 8-75
. - 10745
. A . . .e 10:0b6
. . 300 568
B 3-62
. 0-99
2-02 8-12
. . . . . . 2-50 615
. . . B . . s 942
' . . . 3-0%3
200 8 41

939
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Statement—III

Statement giving Statewise Break-up of Likely Irrigation Potential to be Created by 1977-78

for Major and Medium and Minor Schemes.

(’000, hactares)
Sl. No. Name of StatesfUnion Territorics Major & Minor
Medium
1. Andbra Pradesh . . . . § . - . . 2838 1775
2. Asam . . . . . . N . . . . 74 388
3. Bihar | . . : B . . . . . . 23:6 2255
4. Gujarat . - . . . . . s 5 s s 982 1410
5. Haryana . . . - . . . . . - - 1710 1045
6. Himachal Pradesh . . . . . . . . - 95
4. Jammu & Kashmir . . = . = . . 101 327
8. Karnataka . . . . . . . . . . 1034 1030
9. Kerala . : . . . . . . . . 465 315
10. Madhya Pradesh . e . . . . . . 1350 1510
11. Maharashtra . . . . . . . . . 1207 1610
12. Manipur . B 5 . . . . : . . 1 25
13. Meghalaya . . . B . . 12
14- Nagaland . . . . . . . 35
15. Orissa . e . 1324 605
16. Punjab . . . . . N 2258 2840
17. Rajasthan . . . . . . B - 1361 1950
ls. Silkil!'.l - - - . . . L] . . L - . ,
19. Tamil Nadu . . . " . . N N . . 1177 2040
2o. Tripura . . . . . . . . . . $0
g1, UttarPradesh . . . « « « « + o« . 5478 Brgs
#2. West Bengal . . - . . . . . . . 1407 1360
Total States . . . . . 25076 28809
Union Territories. . N . . . 10 105
ToraL ALL I¥DIA . . . 25086 28914

Centra] Institutions in name of
Jawaharla} Nehru

2620. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) Central financial allocati ms
made for various institutions running
in the name of Pandit Jawaharlal
Nehru during the year 1977-78;

(b) names of such institutions and
the break-up of the financial alloca-
tions made for them; and

(c) nameg of the institutions and
allocations made for them for ‘the
same year for the institutions being
run in the nameg of Mahatma Gandhi
and Netaji Subhash Chandra Bose?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). A Statement is
attached.
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Financial Awssistance for Development
of Nationa] Languages

2621. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) break-up of the financial aid
given for the development of national
languages ag defined in the Constitu-
tion during the year 1977-78; and

(b) the rationale behind the diffe-
rent allocations for development of
these national languages?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SMT. RENUKA DEVI BARKA-
TAKI): (a) No language has been
defined in the Constitution as a nation-
al language.

(b) Does not arise.

Financial Assstance to Institution for
Adult Education

2622. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) State-wise break-up of financial
assistance given to various institutions
for adult education during last three
years; and

(b) the achievements made by these
institutions in regard to spread of
literacy, during the same period?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and-(b). A statement is
laid on the Table of the House. [Pla-
ced in Library. See No. LT-1264/77].

Perceniage of Irrigated Land in
Kerala

2623. SHRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be plemsed to state:

(a) whether it is a fact that the
percemtage of irrigated land to tetal

cultivated land in Kerala {8 much less
compared to the All India average;

(b) if so, the reasons therefor ana
whether the Government propose to
undertake more irrigation schemes in
that State;

(c) whether the Vamanapuram
Irrigation Project in Trivandrum Dis-
trict is included in the proposed new
schemeés; ang

(d) if so, the details thereof?

THE MINISTER OF AGR'CUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
percentage of gross irrigated area to
gross cropped area in Kerala accord-
ing to land utilisation statistics for
197475 was 21.5 as against the All
India average of 254 percent.

(b) The show progress of irrigation
development in the State hag beeu
mainly due to the State Government
taking up too many irrigation schomes
and consequent thin spreading of re-
sources. However, with the inercased
outlays since the last two years, earn-
est attempts are being made by the
State Government to complete the on-
going projects as early as pos ible.
The State Government is alsp taking
necessary steps to take up new irri-
gation Schemes.

The Government of Kerala have
reported that the area that will be
benefited by the proposed 15 new pro-
jects is 3.01 lakh hectares.

(¢) Vamanapurarm: Project has been
included by the State Government in
the list of new projects proposed. This
prdject is at present under examina-
tion in the Central Water Commission
in consultation with the State Govern-
ment.

(d) Vamanapuram Irrigation Pro-
ject ig estimated to cost Rs. 780 lakhs
and envisages providing irrigation
fmhhutomuuotmmw

servoir and canal sysfem.
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Cordoning Off the Surplus Area for
Procurement

2624, SHRI K. LAKKAPPA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether West Bengal Gov-
ernment have adopted a resolution on
the 7th November, 1977 insisting on
the righty of the State Government
to cordon off the surplus areas in the
State during the procurement season;

(b) if so, the reaction of the Union
Government;

(¢) whether Government have
examined the points raised by them;
and

(d) to what extent they have been
revised?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (d). The
West Bengal Government sought the
concurrence of the Centra] Govern-
ment to a proposal to cordon off sur-
plus areas during the procurement
geason, The Government of India,
however, felt that the imposition of
inter distriet restrictions will be con-
trary to the national policy under
which free movement of rice and pad-
dy throughout the country has been
allowed and as such the proposal of
the State Government has not Been

agreed to.

Scarcity of Water for Irrigation
Purpose in M. P.

2625. SHRI PARMANAND GOVIN-
DJIWALA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the Western portion
and specially the Western districts of
M.P. are short of average rainfall this
year;

(b) whether due to shortage of rain-
fall this portion is facing scarcity of
water for irrigation and drinking
purposes; and
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(¢) it so, the steps which are being
taken by the Central Government in
thig regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c¢). The Government of Madhya
Pradesh has been requested to supply
the necessary information. This will
be laid on the Table of the House, as
soon as it is received.

Sale of Jowar below Support Price in
M.P. and Maharashtra

2626. SHRI PARMANAND GOVIN-
DJIWALA: Will the Minister of AG-
RICULTURE AND IRRIGATION te
pleased to state:

(a) whether Central Government
have received the report that jowar
is sold in the rural markets of M.P.
and Maharashtra below the support
price; and

(b) if so, the steps considered by
the Government to assure the farmers

of the remunerative prices? :

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Reports re-
ceived indicate that the wholesale
prices of jowar both in Madhya Pra-
desh and Maharashtya eéxcept in cer-
tain puckets and for certain varieties
only have been generally ruling higher
than the support price of Rs. 74/- per
quintal fixed by the Government.

(b) Arrangements have been made
by the State Governments concerned
as also the Food Corporation of India,
which acts ag procurement agency in
Madhya Pradesh, to ensure that jowar
offered by the farmers and conform-
ing to the prescribed specifications are
purchased at the minimum support
price whenever and wherever the
ruling market prices tend to go below
that price.
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Excavation in Phopnar, Burhanpur
(M.P.)

2627. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether in field Nos. 290, 143/3/
142/2 of village Phopnar in Tahsil
Burhanpur, district East Nimar
(M.P.) seven standing metal images of
Buddha were found in the year 1064;

(b) whether the above field num-
bers 134/2 and 142/2 contain remains
of structure indicating a stupa;

(c) whether the Archaeological Sur-
vey of India, Central circle, Bhopal
recommended further excavations on
this gite;

(d) whether no excavatipn has been
carrieq out on this time site; and

(e) if so, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARF AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir.

(c) to (e). The site being ome of
the numerous identical sites already
excavateq did not call for any priority.
No excavations have, therefore, been
taken up so far.

Irrigation Projects in Gujarat

2628. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number and names of tha
irrigation schemes for Gujarat State
awaiting approval of the Central
Government; and

(b) the number and the nameg of
the sanctioned jrrigation schemes for

which entire amount as asked for has
been allocated indicating the alloca-
tion against each sanctioneq irrigatiomn
scheme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALAT: Ta) The
Government of Gujarat have snet re-
ports of 11 major and medium irriga-
tion schemes to the Central Water
Commission for technical scrutiny and
approval of the Planning Commission.
Their names are given in-the attached
statement-1,

(b) The outlay approved for 1977-
78 including the advanhce plan assis-
tance and additional outlay proposed
for approved schemes for Gujarat is
Rs. B1.03 crores. The State Govern-
ment envisages to speng tlns amount
as under:—

1. Major Irrigation

Projects. Rs. 5031- Bo lakhs.,

2. Medium Irrigation

Projects. . « Rs, 1824 oo lakhs.
3. Survey, Investiga-

tions drainage,

modernisation, flood

control etc, . Rs. 124720 lakhs.

The names and the amounts envisaged
to be provided in respect of the ma-
jor irrigation schemes are given in
the attached statement IL The pro-
ject-wise break -up of the allocation
made in respect of the medium sche-
mes is, however, not available.
Statement I

Name of Schemes '

MAJOR

1. Heran (Baroda)

2. Jarakhari Reservoir (Surat)

3. Bhadar (Rajkot) .

4 Watrak .

MEDIUM |

5. Hemnav Stage-1I (Sabarkantha)

6. Waidy (Sabarkantha)
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=. Fulzar 11 Jamnagar Acreage Under Sugarcane
8. Bhadar (Panchamahal)

9. w%xu@) 2629. SHRI ANNASAHEB P. SHIN-
(DP, DE: Will the Minister of AGRICUL-
10. Venu 11 TURE AND IRRIGATION be pleased
11. Kabotari  Irrigaton Project (Panch- -to state the acreage under sugarcane
mabals District). cultivation, State-wise; during the

8 ¢ I current year and last five years?
THE MINISTER OF AGRICUL-
Name of projects (Rupecs in lakhs) TURE AND IRRIGATION (SHRI

SURJIT SINGH BARNALA): State-
P Ukai. . . . .. 708 ment (I) is placed on the Table of the
2. Mahi Stage I 400 Sabha indicating State-wise area
’ Mahi Stage IT o7 f1at under sugarcane during the  years,
3 tagell - - - 3 1972-73 to 1976-77. Similar informa-
4. Kakrapar TR 50 tion for the year 1977-78, has not be-
5 Sabarmati - 560 come due from the State Govern-
6. Mahi Bajajsagar . s 780 ments. However, statement (II) laid

607

600

7. Panam . . . . on the Table of the Sabha gives pre-
8. Damanganga . . = 3 liminary information on the extent of
9. Karjan . . . . 125 sowings of sugarcane during 1977-78
10. Sukhi . . . 75 as per All-India First Estimate of

Sugarcane, 1977-78 as also comparable
information for 1976-77. —~——

Statement—I
Estimates of Area under Sugarcane, 1972-73 to 1976-77.

Area (Thousand hectares)

State
1972-73  1973-74 197475  1975-76 '9?5'77
( Pinal}
(1) (2) (3) (4) (s) (6

Andhra Pradesh . . . . - 134'3 1436 195° 1 146-6 151°8
'*mm e 34°3 39° 2 41°9 4172 45'3

. . . . " . 134'3 138-8 14007 133-7 127"
Gularat e e e e e 38-2 444 o8 377 o0
Haryana . ) : . . : 136: 0 149° 7 161+ ¢4 157:8 1680
Himachal Pradesh . . . . 37 34 38 37 37

_}{ammu&l(ashmlr M " . . -3 1+t 11 (R3] 241
arnataka . . : . . 104° 2 109-6 124" 1 36 1231
Kerala - . . . 78 95 9'5 34 g 4
Madhya Pradesh’ . % . . 51°9 56-9 807 71 789
Maharashtra ) . ) . 146-0 164+ 6 185 2 7-8 2409

Manipur . & . . . . . 1*1 o7 7-6 4
Meghalaya B - . . . o2 02 02 02 o2

Nagaland . . 5 . " 1°4 14 20 o7 3
Orissa . . . . - 30°7 410 440 o4 450
Punjab ) . . . . 102§ 110°3 123°0 1472 113°0
Rajasthan . " . . - . 340 ‘e 51°3 40° 2 441
Tami! Nadu . . . . . 143°9 186-2 160" 4 28-3 132°7
Tripura . . . . . 2°1 2'0 2-2 2-1 2°2
Uttar .-+« . 13080 14727 1491°5 40°7  1490°6
West Beogal . . . . 5 3245 30-8 2g9° 0 29-3 29" 5
AlldIndia . . . . . . 24506  2,752°1  2,804°2 762-2  -2,872 4
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Statement-II

All-India First Estimate of Sugarcane, 1977-78

Area (Thousand hectares)

State
197778 1976-7
(First Estimate) (Corrcspomzim Esti-
mate)

(1) (2) (3)
Andhra Pradesh . 135° 132°0
Assam . . 41! a 41°8
Bihar 126 4 134
Gujarat . . 505 43"
Haryana N . 1757 1750
Himachal Pradesh 3 7@ 3.
Iammu & Kashmir 2@ I'Z.'

nataka B 1057 102- 8
Kerala . . 93 93
Madhya Pradesh 77°8 79" 2
Maharashtra . : 2836 243 4
Megzhalaya . . o2 o2
Orissa . . . 46-0 47°0
Punjab : 1nyo@ 117:°0
Rajasthan . . . 44'9 442
Tamil Nadu 443 43" 7
Tripura . 2. 1@ 21
Uttar Pradesh 1478-3 1462- 2
West Bengal 305 20" 4
All-India . . . . . . 27755 2716+ 1

@Previous year's data repeated in the absence of data for 1977-78.
Nore : (1) Information regarding Manipur & Nagaland will be included in the final esti-

mate only.

(2) This estimate does not cover the entire arca shown to sugarcane crop during
1977-78. Past experience has shown that the area at the first estimate stage forms
roughly 9o%, of the area under the crop finally reported.

Nex-Levy Sugar Prices as compared
to Gur and Ehandsari

2630. SHRI ANNASAHEB P. SHIN-
DE: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state the comparative prices of
non-levy sugar as compared to gur
and khandsari during the current
season, as compared to last year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): A  Statement
showing the wholesale bprices of
non-levy sugar as compared to Gur
and Khandsari, as on 28th November,
1976 snd 24th November, 1977 is atta-
ched.
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Statement
Comparative Position of the Wholesale Prices of Non-Levy Sugar, Gur and Khandsari
(Non-Sulphur).
(Rs. per Quintal)
Centre Varicty to which  Prices as on 26-11-76 Prices as on 24-11-57
Priccs  refer
Sugar  Gur Sugar Gur Khand- Sugar Gur Khand-
i sari
(for 18-11-77)
Ahmedabad . D-30  Chaku 475 220 385 175
Ahmednagar . . Not No. 2 470 190 382 150
mentioned’
Bangalore . . Mandya L-calA 462 220 . 355 210 .
Bareilly . Not Not 488 140 372 380 125 280
mentioned mentioned
Bombay, . C-30 Krgnlapur 468 215 406 200
o, 1
Calcutta . D-30 Nrt 500 175 418 205
mentioned.
Delhi . . C-30 Not 494 165 423 410 150 347
mentioned,
Hapur . . E-0 Pl_lg.twa 485 155 380 405 135 230
NO, 1.
Kanpur . D-30  Pansena 490 165 340 415 140 275
Madras . . Parry II sort 487 250 354 230
Muzaffarnagar . B-30- Ch:ku 496 135 424 440 123 35(;.I
New Sugar Facteries tion of sugar during the sugar season
1877-78 is expected to be about 52
2631. SHRI ANNASAHEB_;. SHIN- lakh tonnes.
DE: Will the Minister of AGRICUL- Maharashtra
TURE AND IRRIGATION be pleased (b) Mak - 5
to state: G\ljlﬂlt . - . I
(a) what is the expecteq produc- Kamataka . . . 2
tion of gugar during the sugar season,
1977-78; and Andhra Pradesh 1
(b) how many new factories, State-
wise, are expected to go into produc- Uttar Pradesh . 8
tion thia year for the first time?
Tamil Nadu . . 1
THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE ToTAL . 8

AND IRRIGATION (SHRI BHANU
PRATAP SNGH): (a) The produc-
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Commission on Review of Land Ceil-
ing Laws in States

2632. SHRI ANNASAHEB P. SHIN-
DE: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Gujarat Govermment
has appointed a Commission to review
the lang ceiling laws of the State, if
so0, what are its terms of reference;

(b) view of the Government of
India about the appointment of such a
Commission;

(c) whether Government of India
would encourage the appointment of
such Commissions by other States;
and

(d) whether the appointment of
such a Commission is not likely to
delay the implementation of the land
ceiling laws in the State?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
Sir. A Land-Commission has been
set up by the Government of Gujarat
in November, 1977. The terms of re-
ference are as in the Appended-State-
ment. : .

(b) The contents of the Resolution
setting up the Land Commission are
under study and the matter will be
taken up with the State Government.
The Government of India have made
it clear that land reforms legislation
should be sincerely implemented.
They do not favour liberalisation of
the programmes relating to land
ceilings. Consistent with this policy,
the Government of Gujarat will be
advised after their Resolution is fully
studied.

{c) The Government of India would
not encourage efforts to stop the imp-
lementation of land reforms. If the
setting up of a Commission is likely,
in the view of the Government of
India, to have such an effect, they
would not encourage it.

(d) A view can be taken only after
the Government of India complete
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their study of the Resolution and dis-
cuss its implications with the State
Government.

Statement

The terms of reference of the State
Land Commission will be as detailed
below:

(i) To review the trends in land
ownership, holdings structure and
land relations in the State since the
inception of planning;

(ii) To assess the progress of con-
solidation ang regrouping of lands
and holdings, pinpoint weak links
in fhe activity and recommend
measures to speed up work under
the programme;

(iii) To examine the implementa-
tion of the past and existing ceiling
legislation, the land surpluses ge-
nerated and nature ang extent of
its redistribution among the rural
weaker sections;

(iv) In the light of the conditions
of farm business, productivity levels '
and changing technology and the
need for long term stability of the
agrarian structure, evaluate the
appropriateness of ceiling norms
provided by the national guidelines;

(v) If a conclusion is reached that
ceiling other than those in accord-
ance with the national norms can
be thought of to serve the ends a'-
ready set out above, then to work
out and recommend such ceilings
which the Commission feels ap-
propriate with reference to differ-
ence in soils and climate, regions,
agrarian conditions, natural endow-
ments and farm resources, and fur-
ther, keeping in view the current
technological levels and the rates of
their probable future progress and
the desirability of ensuring optimum
returns on land, capital and labour
and enterprise of the cu'tivator;

(vi) What categories of land
should fall outside the purview of
the ceiling law and should be exem-
pted from the provisions of the law
and to what extent;
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(vii) In the light of the above, to
ascertain the land surplus and .the
extent of re-distribution among the
weaker sectiong it will achieve;

(viii) To review the changing
phases of employment potential and
wage levels in agriculture, both for
the self employe@™ana hired labour-
ers, arising from land reform mea-
sures particularly the ceilings legis-
lations and project, as far as possi-
ble, the likely effecls on these areas
through a more rigorous ceilings
law as providedq by the national
guidelines, or in the alternative,
from the commission would deem
more appropriate and which they
would recommend to the Govt for
implementation; '

(ix) To review the working of
laws relating“to abolition of tenan-
cy assess the unfinished task and its
causes, examine the issue of illegal
tenancies and their terms and condi-
tions and recommend raeasures for
fuller implementation of tenancy
law and other s%ps necessary in
favour of such tenants;

(x) To examine the present state
of land records in relation to own-
ership and occupancy and suggest
measures so that they reflect faith-
fully the real state of affairs obtain-
ing-in the field;

(xi) To evaluate, both qualitative-
ly and quantitatively, agricultural
progress in the State since the in-
cetpion of planning in the context
of changing farm structure and land
ownership distribution as a result,
among others, of ceiling law and
evaluate the constraints or otherwise
they introduce in the rate of deve-
lopment and the pdYential of future

growth. In the light of the above

assessment, to examine the possible
repercussions on these of a more
rigorous ceilings programme under
the national policy or in relation to
the recommendations of the Com-
mission on the subject, if the Com-
mission arrives at norms different
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from those that are nationally laid
down;

(xii) To examine the totality of

land availability in the State aad

suggest ways and means for its op-
timum utilization for development
of agriculture etc.;

(xiii) To study and suggest me-
thods of coordination, improvement
and introduction of agricultural pro.
grammes for qualitative and quanti-
tative results covering also the
points of view of land reclamation,
conservation, etc.

(xiv) To evaluate the ameliorative
measure hitherto taken for the good
of the landless labour, scheduled
castes and tribes gnd other weaker
sections of the rural population, but
more particularly, those relating to
lang distribution, housing sites,
housing and ensuring minimum
wage and delinate factors that im-
peds them, especially those relating
to the enforcement of minimum:
wages and making for stable farm
wages;

(xv) To go into the question of
the revision both in its extent and’
periodicity, of the minimum wage
for farm labour and examine the
effects on the quantum of employ-
ment and levels and effectiveness
of minimum wages in agriculture
arising from: land reforms, but more
particularly the ceiling legislation,
and the likely impact on them of
the new ceiling as they are nation-
ally indicated or those the Commis-
sion would deem appropriate to
recommend, in case the Commis-
sion were to arrive at ceiling dif-
ferent from those of the national
guidelines;

(xvi) In the light of the above,
examine and if thought fit lay down
measures and approaches outside
cultivation for provid”mg larger
employment and betier wages to
farm labour in particular and the
rural weaker sections i general fo
ensure improved levels of living for
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these unfortunate people, if in the
opinion of the Commission, agricul-
ture offers limited scope for better-
ment of these sections;

(xvii) To reflect and express gene-
rally on all other issues relevant te
the problems of agricultural deve-
lopment tenancy reforms and land
ceilings and problems of the weaker
sections, especially relating to the
landless rural labour in the State.
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Central Financial Amsistance in removal
of Slums in Gujarat

2634¢. PROF. P. G: MAVALAN-
KAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased T
state:

(a) whether the Government of
Gujarat and the Municipal Corporation
of Ahmedabad have asked for any
financial assistance from the Centre
towards their respective housing and
slum improvement projects during the
current financia] year;

(b) if so, the details thereof;

(c) whether the Central Govern-
ment have given any such assistance;

(d) if so, full facts thereof; and
(e) if not, why not?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Govern-
ment of Gujarat have sought Central
assistance of Rs. 1.25 crores for the
ongoing projects of the Ahmedabad
Municipal Corporation under the
Integrated Urban Development Pro-
gramme and Central assistance of Rs.
40 lakhs for the projects of the
Baroda Municipal Corporation dur-
ing the current financial year. These
projects hag been financed by the
Central Government under the
scheme of Integrated Urban Develop-
ment during the years 1975-76 and
1976-77 and these relate to housing
and commercial projects in Ahme-
dabad and land development projects
in Gandhinagar ang Vadodara.

(c) No, Sir.
(d) Does mot arise.

(e) According to present appraisal
of the projects, the Government of
Gujarat is not eligible Tor further
assistance.
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Reasons Tor Petetioration in Werking
Efficiency of D.M.C. Delhi

2638. SHRI MANORANJAN BHAK-
TA: Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Munmicipal Corpo-
ration of Delhi is facing financia] crisis
for quite some time;

(b) if so, full facts and reasons;

(c) whether due to this civic services
- ke repairing of roads, water mains
have deteriorated in the capital; and

(d) if so, steps being taken by Gov-
ernment to look into the working of
the DMC and streamline its working
and the changes proposed in its pre-

" sent set up?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR! SIKANDAR
BAXHT): (a) to (¢). Financial ¢ifficul-
ties of the Corporation were brought
to the notice of the Government shor-
tly after the reconstitution of the Mu-
nicipal Corporaetion after c¢lection and
loan assistance sought to meet the ad-
ditional expendtiure on D.A. to the
staff, payment of arrears to teachers,
payment of bills to contractors, etc.
The Ministry 'of Home Affairs sanc-
tioned ways and means advance of Rs.
2.5 crores in November, 1977. Various
civic services are being maintained
within the rescurces aviailable with the
Corporation. During- the current. -year
there has been extensive damage to
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Municipal Roads and other properties
and steps are being taken to under-
take the repairs.

(d) The ‘Government had appointed
a Committee in January 1976 to exa-
mine the financial position of Munici-
pal Corporation of Delhi. The report of
the Committee, is under consideration
of Delhi Administration. No specific
proposal for changing the set-up of
the Municipal Corporation of Delhi is
being considered,

Meeting on Land Reform held in
November, 1977

2639. SHRI MANORANJAN BHA-
KTA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether a meeting on land re-
forms has taken place in November
1977 with the State Minister;

(b). if so, major issues discussed at
the said meeting and the decisions
taken thereon; and

(c) plans worked out to boost the
agricultural production and improve
the lot of farmers?

THE MINISTER OF AGRICULTURE ’

AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, a meet-
ing of the Central Land Reforms
Committee was held on 2-11-1977
which was attended, among others,
by some of the Ministers and senior
officers in charge of Land Reforms
Programmes in the States,

(b) and (c). At the meeting it was

agreed that the implementation of
Land reforms programmes should be
accelerated and vigorous action should
be taken to identify and remove the
legal and procedural bottlenecks. It
was also agreed that the lands that
have become available on imposition
of ceiling in the States should be ex-
peditiously allotte@ to cultivating ten-
afité and landless persons. It was also
agreed that efforts should be made to



229 Written Answers AGRAHAYANA 14, 1899 (SAKA) Written Answers 230

develop the lands before they are al-
lotted so that the allottees could start
raising crops after taking possession of
the land. Considerable emphasis was
laid on consolidation of holdings and
updating of land records. It was felt
that consolidation of land holdings
would promote efficient utilisation of
resources for agriculture and that up-
todate land records create confidence
about ownership and tenancy rights
and thereby encourage investmeut in
agriculture which in turn greatly bene-
fits the farming community.

Cultural Exchange between India and
U.SSR.

2640, SHRI K. RAMAMURTHY:
Wili  the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) whether there were any high
level talks with the USSR about the
cultura] exchanges between India and
U.SS.R. by the Minister of Education
at Moscow in the month of Septem-
ber, 1977;

(b) if so, outcome of talks;

{¢) the number of cultural exchan-
ges between India and U. S.S.R. in the
year 1976-77; and

(d) whether there will be more or
less cultural exchanges in the coming
years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER): (a) and (b). Dur-
ing my stay in USSR irom i3th
to 16th September, 1977. I met
H.E. Mr. A, Kosygin, Prime Micister of
USSR and discussed with him matters
pertaining to cooperation beiween In-
dia and USSR with particular referen-
ce to fields of education and culture. 1
also had fruitful discussions with HE.
Mr. P. Demichev, Minister of Culture
and H.E. Prof. V. P. Yelutin, Minister
of Higher and Secondary Specialised
Education, USSR on subjects of mu-
tuale IntPI'Ett. With Mr. Demichev, I

discussed the development of the arts
and crafts, specially theatre. With H.El
Prof. Yelutin, the important question of
joint text books on scientific and tech-
nological subjects was discussed

1 also inaugurated the Festival of
Indian Art and Culture in Moscow on
15th September, 1977.

{c) and (d). The current Cultural
Exchange Programme pertains {o the
period from April, 1, 1976 to December
31, 1978 and it contains 115 items of
exchanges. It is premature to say
about the number of exchanges to
be included in the next programme
which is still to be negotiated between
the two countries.

Noan-formal and Adult Education

2641. SHRI K. RAMAMURTHY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names of districts having
non-formel and adult education cen-
tres that have been given the financial
asgistance by the Central Government
in 1976-77; and

~ (bd the amount spent by the con-
cerned States on these projects during
that vear?

THE MINISTER OF EDTICATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). A statement is
laid on the Table of the House. [Pla- .
ced in Library. See No. Lt-1265/77).
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Underground Water Resources

2643. SHRI K. MALLANNA: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased 1o state the esti-
mated expenditure on schemes to ex-
ploit underground water resources in
the country during *he year 1477-78?

THE MINISTER OF AGRICULTURFE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): The total estima-
ted expenditure on minor irrigation in
the country during the year 1977-78 is
estimated to be of the order of Rs. 460
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crores—Rs. 200 crores under public
sector and Ks. 260 crores fror institu~
tional sector. About 65 per cent of
this outlay js likely to be on ground
water schemes.

News Itemn Captioned “Wheat Scandal
Unearthed”

2644. CHAUDHRY BALBIR SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) ‘'whether Government’s attention
has been drawn to the news item ap-
pearing in the Daily ‘Tribune' dated
22nd October, 1977 entitled “Wheat
scandal ynearthed”;

(b) the details thereof; and’

(c) what steps have been taken to
eliminate such under-weighing and
connected corruption by the odficials?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Foodt
Corporation of India have reporjed
that information was rezeived by the
Distt. Manager FCI Fernzepur on
17th September, 1977 that three
railway wagons loaded from Guru-
harsahai railway station by the
Punjab Civil Supplies Corpora-
tion under the supervision of em-
ployees of the FCI contained bhags with
short weight. Govt. of Punjab, Vigil-
ance Department seems to have got si-
milar information. Since the wagons
had already left the Guruharsahaj Sta-
tion. they were infercepted at Feroze-
pur Cantt Junction and unloaded there,
It was found that the three wagons
contained 712 bags against 713 tags
said to have been loaded. On 100 per
cent weightment of the bags. total
shortage of 21 quintals 59 Kgs. und 600
Gms. was detected. Two a2mployees of
the FCI who had supervised the load-
ing of these wagons at the Guruharsa-
‘hai Station as also the concerned staff
of Punjab State Civil Supplies Corpo-
ration were arrested for prosccution by
the Punjab State Police.
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(c) Special squads have been form-
ed by the FCI at distt. level to make
surprise checks at the rail-heads to en-
sure that the staff posted there do not
indulge in any kind of malpractices in
loading of wagons. These squads also
carry out surprise checks at the des-
tination stations.

Study Report of the Economic and
Scientific Research Foundation on
Housing

2645. SHRI PRASANNBHAI MEH-
TA. Will the Minister nf WORKS AND
HOUSING AND SUPFLY ANLD RE-
HABILITATION be pleased to state:

(a) whether Union Government
have received the study report by the
Economic and Scientific Research
Foundation;

(b) i so, whether they have stated
that an annual investment to the order
of Rs. 11420 crores will have to be
made available if the housing pro-
blem ig to be satisfactorily solved
within ten years;

(c) if so, Government's reaction
thereto; and

(d) whether the study report is to
be taken into consideration while for-
mulating the housing policy for the
Sixth Five Year Plan?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR BA-
KHT): (a) and (b). Yes, Sir.

(c) The Report has largely heen
drawn from the statistics and estima-
tes prepared ang issued by National
Buildings Organisation. from time to
time. The Report in brief discusses the
housing needs, the current rate of
building activity, desirable rate of
dwelling construction per year and
investment required therefor. It also
analyses employment potential of
housing activity and requirements
of building materials, if differ-
ent rates of housing construction
programme are adopted. The estimate
worked out to meet the housing re-

guirement of the country in the Report
is on the high side.

(d) All possible studies, reports gnd
other material on housing will be
taken into consideration while formu-
lating the next Five Year Plan.

Am~unt spent on Per Student on
Education

2646, SHRI RAMANAND TIWARI:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) the amount spent by the Gov-
ernment on per student's education
in primary, secondary and high school;
and

(b) reasons for disparity in the
amount of per student education ex-
penditure, if any, and steps likely to
be taken to remove the sama?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the available
information for 1976-77 the amount
spent by the Government on ver stu-
dent education in elementary and
high/higher secondary schools works
out to be Rs. 109.08 and Rs. 603.49 res-
pectively.

(b) The main reasons for di‘lerences
in the amount of per student eiucation
expenditure in elementary and high/
higher secondary education are:—

(i) The differences in the pay-sca-
les of teachers appointed at these le-
vels of education; and

(ii) The differences in the propor-
tion of the non-teaching costs invol-
ved in the education of children at
these two levels of education .

Uniform Criteria for Advance of Loan
to Small and Marginal Farmers

2647. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased ‘o state;

(a) whether Centra] and State
Agencies gre adopting different crite-
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ria for advancing loans to the small
and marginal farmers in different
parts of the country under various
schemes;

(b) if so, details thereof; and

(c) steps taken to adopt uniform
criteria in advancing loans to the
weaker sections of farming communi-
ty?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BEANU
PRATAP SINGH): (a) to (c). The two
major institutional agencies advancing
credit are the cooperatives end comer-
cial banks. They adopt concessional
terms like lower margins or lower
share-capital, longer repayment pe-
riods, lower interest vrate; and
priority in meeting the require-
ments of small and marginal far-

mers. For this purpose, the lending.

institutions follow the delinition o{
small and marginal farmers as in the
special scheme of Small Farmners Deve-
lopment Agency ang Drought Prone
Areas Programme, For purgoses of re-

finance for term-loans for ARDC the

institutions adopt the definition laid

down by ARDC of a ore-development
net income of Rs. 2,000/~ based on 1872
prices; this income limit pas been fran-
slated into acreage limits by the
ARDC. The Reserve Bank of India has
also laid down a stipulation of mini-
mum percentage of advances to be
given by the Central Cooperative
Banks to small and marginal farmers,
The definition of small and marginal
farmers under the special schemes of
SFDA and DPAP is adopted for {his
purpose in areas covered by these
schemes. For other areas, the Re-
serve Bank of India has fixed the
limit generally ranging between 3
to 8 acres. The Working Groups which
have been set up to formulate the next
plan are considering the modifications
required in the criterion for defining
small and marginal farmers. A Work-
ing Group set up by the Reserve Bank
of India is also considering the prob-
lems arising out of adoption of a multi-
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agency approach including different
criteria adopted by the different insti-
tutional agencies,

Rationalisation of Government's Policy
regarding Allotment of Accommoda.
tion to its Employees

2648. SHRI VASANT SATHE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REIABILI-
TATION be pleased to state:

(a) the number of Central Govern-
ment employees category-wise 1n
Delhi who have put in more than 15
years of service but have not yet
bzen allotted Government accommo-
dation;

(o) whether there is a large num-
ber of officials who are still waiting
for Government allotment even ufter
putting in 20—25 years' of service; and

(cy what immediate steps are pro-
posed to be taken to rationalise con-
struction and gllotment policy in such a
manner as to ensure that no emplo-
vee is required to wait for more than
13 years for allotment of Government
accommodation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR BA-
KHT): (a) and (b), Applications for
allotment of accommodation from the
general pool in Delhi/New Dethi are
invited on a restricted basis keeping in
view the number of units likely {o be-
come available in a particular type
during the allotment year. As such
no statistical information is available
about the number of officers who have
put in 15 years or more of service
but have not been allotted Government
accommodation,

(e) Tt is proposed to augment the
stock of general pool residence sub-
stantially to reduce the period of
waiting of officers for houses.
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Provision of Drinking Water in Rural
Areas of Maharashtra

2649. SHRI VASANT SATHE: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

{a) the outlay sanctioned/allotted
for Maharashtra for supply of drink-
ing water to villages and interior areds
inhabited by Harijans, Agricultural
labourers and farmers;

(b) details of the amount utilised,
physical achievements district-wise;
and

{c) how many villages have been
identifieq in Maharashtra under Cen-
trally sponsored scheme for supply of
drinking water?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR BA-
KHT): (a) and (b). No infarmation is
available in this regard, os there is .0
specific water supply schems exleusive-
ly, for harijans, agriculture labourers
and farmers. Such schemes are formu-
lated by the State Governments to ca-
ter to the entire rural community in a
village.

{c) 855.

Per Capita Expenditure op Tiger

2650. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the estimated number of tigers
in the country and the average amount
spent per tiger under the special pro-
ject and the result thereof; and

{b) the number of cases of shooting
of tiger which have come to the notice
of Government during the last one
year ong details thereof including the
act'un taken in the matter?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
The information is being collected from
the State Governments/Union Terri-
tories and the same will be placed on
the Table of the Sabha.

Output of Cash Crop in Andhra
Pradesh

2651. SHRI G. S. REDDI: will the
Minister of AGRICULTURE' AND IR-
RIGATION be pleased to state:

(a) the estimated output of cash
crops during the Kharif season just
over in Andhra Pradesh: and

(b) whether cash crop output has

been increcsing or decreasing in the
State?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Estimates
of production of cash crops in
Andhra Pradesh during Kharif sea-
son, 197778 have not yet be-
come due. Prior to the recent cyclone
and tidal wave, propspects of produc-
tion of most of the cash eraops were
reporteq to be generally good. Avail-
able information indiates that conside-
rable damage has been caused to
cotton, sugarcane and tobacco in
the districts of Krishna, Gantur and
Prakasam py the recent cyclone ang ti-
dal wave,

(b) The principal cash crops in the
State are groundnut, caster, coconut,
cotton, mesta, sugarcane, dry chillies
turmeric, tobacco and banana, A state-
ment is laid on the Table of the Sabha
showing the production of these crops
during the period 1972-73 to 1976-77.
It is seen that production of these crops
has varied from year to year and does
not show any consistently increasing
or dedereasing trend.
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Statement '
Production estimates of Cash Crops in Andhra Pradesh
Crop Unit 1972:73  1973-74  1974-75 197576 1976-77
(1} (2) (3) (4 (s) (6 (n -
Groundnut (*oo0 tonnes) 9978 13757 1413'0 1118 4 395°%
Casterseed Do. 52°6 121- 1 114°8 21 4 387
Sesamum Do. 29°1 59° 5 463 264 21-6
Ccconut . (Million nuts) 17102 162+ 9 173 4 15(_3?- 4 1625
(F)
Cotton {Lint) (*ooo bales of 170 19-3 347°3 4830 239" 1 243-6
Kgs, each.)

Mesta (*o00 bales of 180 4184 438-2 524 1 €68-8 9148

, Kgs. each).
Sugarcans (Gur) ‘(*oo0 tonnes) 11077 1190 0 12979 1110: 7 11810
Dry Chillies Do. 85-1 1359 128-3 1341 56-6
Turmeric Do. 353 374 594 491 411
Tobaces Do. 183- 2 237°1 159" 4 129'6 135° 5
Banana . Do. 113°9 1583 157-0 1126 118 4

B

" Nore: {F) Based on final estimates subject to revision.

Study of Calorie Value of Indigenous
' Diet

2652. SHRI G. S. REDDI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state the result of com-
parative study of the calorie value of
the indigenous diets conducted by the
Department of Social Welfare in the
group communities in Bombay?

L]

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. RATAP CHANDRA  CHUN-
DER): The Department of Social
Welfare sponsored a reseacch pro-
ject on the “Study of Indigenous
Diets & Recipes of High Nutri-
tive Value, Among the ILower
Middle Income Group in Bom-
bay”, which was conducted by the Col-
lege of Home Science, Bombay in 1975-
77. The study covered Gujaratis, Ma-
harashtrians, Parsis, Muslims and East
Indian Christians. It found that vhile
there was no significant variation in
the meal pattern among these commu-
‘nitieg and that the number of meals
ranged from 2 to 4 meals per day

(while 3 meals were most common),
there were differences in calorie intake.
The Maharashtrian ranked first with a
consumption of 2478 calories per day
and the Gujaratis followad closely with
2343 calories. The Parsis” caloric intake
was found to be in lowest, namely 1422
calories, that of the East Indian (hri-
stians 1700 calories and that of Mus-
lims, 1773 calories. The high caloric in-
take of the Maharashtrians and Guja-
rati communities is attributeq to the
high consumption of fats, oils, cereals,
nuts and oil seeds, sugar and Jaggery.
Low consumption of cereals sugar and
jaggery is responsible for the inadequ-
acy of caloric intake of the Parsis and
Bast Indian Christians. The intake of
leafy vegetables was found highest
among the Muslim community.

Distribution of Fertilisers through
Cooperatives

2653. SHRI G. S. REDDI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether Government intend to
entrust fertilizer distribution to Co-
operatives;
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(b) if so, reasons thereof; and

(c) whether existing dealers in fer-
tilizers will be allowed to continue or
function as agents of Co-operatives?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The co-ope-
ratives have been distributing about 60
per cent of fertilizers consumed in the
country. There ig no fresh proposal in
this regard.

(b) and (c). Questions do not arise.

Production of Sugarcame and Sugar
2654. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to give a comparative state-
raent of production of Sugarcane and
Sugar during the years 1976-77 and
1977-78? )

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): Sugar production during
the sugar year 1976-77 (October 1 to
September 30) was 48.43 lakh tonnes.
As regards sugar production during
1977-78 sugar year, it is too early to
form a reliable estimate. However,
for operational planning purposes, an

estimate of 52 lakh tonnes has been
adopted for the present,

2. Sugarcane production during the
year 1976-77 was 154 million tonnes.
As regards sugarcane production during
1977-78, the estimates have not been
received from the State Governments
However, the area under sugarcane, as
per all-India First Estimate, for the
year 1977-78 is placed at 2775.5 thou-
sand hectares as against the corres-
ponding estimate of 2716.1 thousand
hectares in the previous year.

Post-Graduate and Higher Degree
Studenty

2655. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND CUL-
TURE be pleased to state the number
of students who got the Post-Gradi.a-
tion and Higher Degrees, giving year-
wise break-up during the [ast three
years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
CER): The latest information for three
years relates to 1971-72, 1972-73 and
1973-74 and is contained in the state-
ment appended,

OUT-TURN OF POSTGRADUATES AND DOCTORATES DURING 1971-72 to 1973-74
(a) Out-turn of Post graduates (All Universities Combined)

Out-Turn
Examination R
1971-72 1972-73 1973-74
M., A, . . . . 5 . . 54,582 64,408 67,621
M. Sc, . . . . . : i . 15,951 17,699 17,437
M,Com, , . . . . . 5,615 6,993 8,869

taer Postgraduate Degree Examinations

o

Total . . . . . .

7,240 8,804 9,666

83,388 97,904  1,03,593

NOTE : 1g71-72 stands for 1972 Annual 41971 Supplementary Examinations.

Similarly 1972-73 & 1973-74
(b) Doctorate Degrees Awarded (All Faculties Inclusive)
1972-73  1973-74_
Total number of Ph, D, Degrees Awarded , ., . . 2 547 3,050 3,056
Note ¢ 1975-72, 1972-73 and 1973-74 stand for the respective academic sessions,

1971=72
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Eftect of Allotment of Government

accommodation te Government Em-
ployees having their own Houses

2656. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleased to state:

(a) the effect of Government's re-
cent instructions to allot Government
accommodation from General Pool to
the Government servants who own
houses in their names;

(b) the number of non-allottees and
the number of wvacant quarters; and

(c) a comparative statement show-
ing the present position and position
prior to the issue of these instructions?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (8) The effect of the order
is that somé of the house-owning offi-
cers who were/are in occupation of
Government accommodation would be
rejuired to pay reduced rates of licence
feé than what they weré paying ear-
lier, depending upon the rental income
from their private houses. All house-
owning officers would be eligibie for
allotment of Government accommoda-
tion.

(b) The approximate number of offi-
cers, who are eligible for allotment of
accommodation from the general pool
ia Delhi/New Delhi and are awaifing
allotment would be 59.000. No quarter
fit for occupation is kept vacant. Im-
mediately on its vacation. it is allotted
to the eligible officer on the basis of
existing rules.

(c) No. of house-own- House-owning officers
ing officers in oc- who are in occupation
cupation of Govt, of Govt. accommoda-
accommodation as tion @ en 30-11-77
on 31-5-1977

1555 1920
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Amount Depositeq by various agencies
with D.D.A.

2657. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA.-
BILITATION be pleased to state: -

(a) the total amount of money de-
posited with D.D.A. by the co-opera-
tive societies and other individuals
who have not been allotted land so far.
or the possession has not been given
to them; and

(b) how much interest hag -been:
paid in the last three years to ‘these
societies?

THE MINISTER OF WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Group Housing Co-
operative Societies have deposited Rs.
96,22,555 with the Delhi - Develop-
ment Authority. Individuals have de-
posited Rs. 35,67,264 with the Delhi
Development Authority.

(b) Nil
Another University for Delhi

2658. SHRI KANWAR LAL GUPTA:
Wili the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE"
be pleased to state:

{(a) the total number of students
along with the colleges of Delhi Uni-
versities;

(b) steps Government propose to
take to have another University in"
Delhi keeping in view the number ot
students in Delhi University;

(¢) the total expenses incurred dur-
ing the last three years on Jawaharlal
Nehru University, Delhi, and the num-
ber of students on which the expendi-
ture has been incurred;

(d) whether Government propose’
te attach some coleges of South cam-
pus with this University; and

fe) if mot. the reasons therefor?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER: (a) Acco-ding to the informa-
tion furnished by the University of
Delhi, the number of Students in the
Colleges of Delhi University is 78,781,
while the number in the teaching De-
pirtments of the University is 18,441

(b) At present there is no propcsal
to establish any new Univesrity in
Delhi,

(e) Grants given by the University
Grants Commission to the Jawaharlal
Nehru University during the last three
years and the enrolment in that Uni-
versity are as follows :

(Rupees in lakhs)

1974-75  1975-76  1976-77

G-ant 304- 18 359 a0 343 67
Earolment 1724 2135 2310
(d) and (e.). As the Jawaharlal

Nehru University Act does not con-
tain any provision for affiliation of
colleges to the University, the question
of attaching some colleges of South
Campus with that University does not
arise,

Production of Honey

2659. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the places where honey is pro-
duced in India;

(b) the production of honey during
the last three years State-wise;

(c) the incentives given for its pro-
duction by the Central and State Gov-
ernments during these years; ang

(d) the total quantity and ‘the
amount for which honey has been ex-
ported Auring the last three years?
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THE MINISTER OF AGRICUL-~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to (d).
The necessary information is being
collected from the State Govern-
ments/concerned Central Government
Departments and will be placed on.
the Table of the Lek Sabha in due
course;

Practical Work/Training Centres:
under 10-}-2 Education System

2660. SHRI BALASAHER VIKHE
PATIL: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state how
many practical work/training centres-
have been opened during the year to
impart practical training as a part of
104-2 Education System?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): The information is being col-
lected and will be placed on the table
of the Sabha.

Sugarcane Arrears

2661. DR. LAXMINARAYAN PAN-
DEYA : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a¥ wheither dues running Into
crores of rupees of the sugarcane
growers are outstanding against the
sugar mills;

(b) whether these mills are In a.
critical position;

(c) whether sugar mills are not in-
a position to purchase the sugarcane
from the growers in accordance with
the terms of the contract, although
they are covered by the reserve zome;

(d) whether, for these reasons there
is great discontentment among: the
sugarcane growers; and

-(-e) 1!' so, .tl-ie remedial measuree:
tﬁk_ﬁ_n_in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU FPRA-
TAP SINGH): (a) Against the total
cane price dues for the season 1976-77
amounting to Rs. 591.18 crores,
‘Rs. 1259 crores were outstanding for
payment to cane grower; by various
sugar factories in the country ss on
15-10-77. The balance dues amount to
:2.1 per cent of the total which is much
less than in the preceding two seasons.
"Towards arrears of price payable for
cane purchased 'in -earlier scasons, a
sum of Rs. 71187 crores are in addi-
tion due,

(b) No such case has been reported
“to Central Government.

(c) In view of the balance dues
being very nominal, there rhould be
‘no difficulty for the sugar mills to
‘purchase the sugarcore offered by the
cane growers in accordance with the
terms of the contract. As on 30-11-77,
as many as 137 sugar mills had been

reported to have started crushing ope-

‘Tations during the current sesson in
spite of no excize duty rebate this
Season.

(d) and (e)._Do not arise.

Unemployed Trained Physical Educa-
tionists

2662. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
‘be pleased to state:

(a) whether 500 trained physical
-educationists are now jobless in Delhd
ang other places; and

(b) if so, what does he propose to
do with regard to that?

THE MINISTER OF EDUCATION,
"SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
‘DER) : (a) There are at present 2332
‘trained unemployed Physical Educa-
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tion Teachers registered with the Em-
ployment Exchanges in the Union
Territory of Delhi. Similar nforma-
tion in respect of olher pari; of the
country is not immediately available.

(b) The primary responsibility for
providing emplovment to the Physi-
cal Education teachers in educational
institutions rests with thz State Gov-
ernments/Union Territory Adminis-
trations, The Central Goverument has,
however, suggested to the State Gov-
ernments/Union Territory Administra-
tions that they may ensure appoint-
ment of at least one trained Fhysical
Education teacher for every 250 pupiis.
or a portion thereof in the Midadle,
High/Higher Secondarv schools. The
problem of unemploymen: in respect
of Physical Education teachers is, of
course, to be considered in the owver-
all context of the problem of educated
unemployment in the country.

wgret BTl Y wEAfewni

2663. sTAN  qESt I :
#7 faarr, @A™ sew Wik HSepfa
HAY A A T FAT FOA 0%

(%) werat ot w1 faw ¥
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F@ ¥ fMC @ auw fRadt oma-
afaar fawdy & s a7sT o g
X eET #Y g fead 2; WR

(&) =@ gftmr A g ¥ fao
ATHIT FT FAE FT @ 7

fomar, aRTw weater W sepfa
g W Tow el (st deme
w woeewt ) @ (F) @ (W)
sfes gow Owe I T oqar
T 92 T @ & g
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Action taken on the 33rd Recommen-
dation of the 91st Report of Estimates
Committee

2664. SHRI K. MAYATHEVER:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleasad to 1efer to
recommendation No. 33 of the 91st Re-
port of the Estimates Committee
1975-76 (5thy Lok Sabha) regarding
housing problems and state the action
taken to mitigate the problem of (i)
the retiring Central Government em-
ployees; and (ii) the families of the
Central Government employees who
die in harness?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (i) the recommendation
has not been accepted by the Govern-
ment because there is already a
scheme exclusively for the benefit of
the ceniral Government employees
under which they could avail them-
selves of house building advance for
the purpose of building hovses or for
the purchzse of ready built houses/
flats etc. from Housing Boards/Deve-
lopment Authorities etc. They could
also derive the benefit u:nvder the low/
middle income group housing schemes,
Besides, they could individuslly draw
from their own accumulations in their
Provident Fund accounts for the pur-
pose of building/acquiring heuses, etc.
The Housing and Urban Development
Corporation hag been advised to give
loan assistance to those Housing
Boards etc. who agree to reserve 10
per cent of the flats/houses construct-
ed by them for allotment t> Central
Government servants. It has zlso been
advised that while considering loan
applications from cooperative housing
societies, priority should be given to
cooperatived housing societies of the
Central Government servants.

(iiy No such recommendation was
made by the Estimates Committee.
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However, if a Ceniral Government:
employee, in occupation of Govern-
ment accommmodation dies in har-
ness, one of his dependents is consider-
ed for ad hoc allotment from the-
General Pool if he is employed in an:
eligible office.

faest # qev watws ¥ faate & fsg
wfas  witdls wigw wfafs o
wf & wriza ¥ wivafea
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Officers of the rank of Joint Secretary
and Secretary in  possessien
of Government Accommodation
while owning Houses

2667. SHRI XK. RAMAMURTHY :
will theMinister of - WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state
the number of officials in the rank of
Joint Secretary and Secretary in the
Government of India who own their
houses in Delhi and yet are in posses-
sion of the Governmenti accommeoda-
tion?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : Thirty two.

Notices issued to Ex-Ministers to
Vacate their Houses

2668. SHRI K. LAKKAPPA : Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government have been
issuing notices to ex-Ministers to vacate
their houses which they are legitimate-
ly enlitled to occupy;

(b) have they been paying extra rent
regularly; and

(c) hag special exemption veen
given to Ex-Ministers who have joinea
the Janta Party?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a): No, Sir. Allotments
of Type VIII houses occupied by
such ex-Ministers who cease to be
Members of either House of Parlia-
ment were cancelled, Alletments of
Type VIII houses occupied by such
ex-Ministers who were re-elected as



253 Papers Laid AGRAHAYANA 14, 1899 (SAKA)

Members -of the Gth Lok Sabha or
who continued to remain Members
of the Rajya Sabha were reguiarised
on the condition that they will vacate
the accommodation as and when it
may be required for allotment to a
Minister or for any other purpose of
Government, Some Type VIII houses
occupied by ex-Ministers who are now
M.Ps. are required for allotment to
“Ministers in offic” or for other pur-
poses of Government. The ex-Minis-
ters occupying these houses have been
allotted alternative accommodation and
requested to vacate the Type VIII
houses. Ex-Ministers, as Members of
Parliament, are entitled to .allotment
of accommodation, but they are not
legitimately entitled to retain Type-
VIII houses which were allotted to
them in their capacity as Ministers.

{b) The ex-Ministers who continue
to occupy Government accommoda-
tion in their capacity as Members of
Parliament are being charged licence
fee at the rates applicable to the Mem-
bers of Parliament occupying houses
from the General Pool.

(c) No, Sir.

12.28 hrs.
PAPERS LAID ON THT TABLE

CFRTIFIED ACCOUNTS OF  ALIGARH
MusLivm UnmversiTy For 1973-74 anD
STATEMENT FOK DELAY

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAF CHANDRA CHUN-
DER) : I beg to lay on the Table:—

(1) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Aligarh Muslim Vaiversity
Aligarh for the year 1973-74 together
with the Audit Report thereon.

(2) A statement (Hindi and Eng-
lish wversions) showing reasons for
delay in laying the above docu-
ments.
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[Puced in Library. See No, LT—
1254/77.]

RePorRT OF COMMITTEE ON DRUs ABUSE
IN INDIA AND A STATEZMENT

THE MINISTZR OF PAaRILxAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): On
behalf of Shri Raj Narain, I beg to
lay on the Table:--

(1) A copy of the Report of the
Committee on Drug abuse in India.

(2) A statement  (Hindi  and
English versions) explaining rea-
sons for not laying simultaneously
the Hindi versions ¢f the ahove Re-
port.

[Placed in Library. See No. LT—
1255/77]

NoTiFrcaTioNs UNDER URBaN  Lanp
{CFILING AND REGULATION) AcT. 1976
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[Placed in Library. See No. LT-1255/
7]
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NoTIFICATIONS UNDER EssENTIAL CoM-
MoDITIES AcT, 1955 AND STATEMENT
FOR DELAY

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) : I beg to lay on the
Table :

(1) A copy each of the following
Notifications (Hindi and English.
versions) under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955 : —

(i) The Mear Fooc Products
(Amendment) Order, 1976, pub-
lished in Notiiication No. S.O.
1776 in Gazeite of India dated the
29th May, 1976.

(ii) G.S.R. 633(E) published in
Gazette of [ndia ‘dated the 12th
Octohber, 1977.

(iii) The  Fertiliser (Controi)
Amendment Order, 1977, publish-
ed in Notificatica No. G.S.R.
640(F) in Gazette of India dated
the 14th October, 1977.

(iv) GSR. 663(E) published
in Guazette of India dated the 1st
November, 1977 making certain
amendment to Notification No.
G S.R. 465(E) dated the 2nd
November, 1976.

(2) i\ statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the notifications
mentioned at (i) above.

[Pliced in Library. See No. LT-
12577771

12.30 hrs.
PUBLIC ACCOUNTS COMMITTEE

FrrrE REPORT

SHRI GAURI SHANEKAR RAI
(Shazipuri: I present the Fifth Re-
port of the Public Accounts Commit-
tee on Supplementary Report of the
Comptroller and Auditor General of
India for the year 1973-74 (Part 1),
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Union Government (Civil) relating to
Relief of Distress caused by Natural
Calamities.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

TENTH AND FOURTEENTH REPORTS

SHRI SURAJ BHAN (Ambala): I
present the following Reports (Eng-
lish and Hindi versions) of the Com-
mittee on the Welfare of Scheduled
Castes and Scheduled Tribes:—

(1) Tenth Report on the Minis~
try of Finance (Departmeunt of Eco-
nomic Affairs—Banking Division) —
Recruitment of Management Trai-
nees in the Allahabad Bank.

(2) Fourteenth Report regarding
Action Taken by Government on the
recommendations ccntained in their
Forty-third Report (Fifth Lok Sabha
on the Ministry of Home Affairs—
Pre-examination Training Centre,
Allahabad.

12.31 hrs, f

BUSINESS ADVISORY COMMITTEE
NINTy REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to move:

“That this House do agree with
the Ninth Report of the Business
Advisory Committee presented to

the House on the 2nd December,
1977."
SHRI SAUGATA ROY (Barrack-

pore): Sir, when the session com-
menced on the 14th November, I had
met you and requested you to allot
some time for g discussion on the Far-
rakka Agreement at a very early date.
But still the discussion has not taken
place. It was held over and ultimate-
ly, fixed for tomorrow, the 6th De-
cember. Now, tomorrrow a discussion
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on; the cyclone has been fixed which
is also a much more important issue.
Could not a discussion on the Farakka
Agreement be taken up sometime this
week. It has been postponed to next
week.  Already, the Agreement has
taken, place about a month back. We
have not heen able to find time to
discuss such a vital matter. I would
request you to fix the time for discus-
sipn ag early as possible.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, the Delhi Uni-
versity is a part of my constituency. It
is closed now. The JNU isg also closed.
Besides that, the IIT, Delhi, is closed.
There is a strike there. ‘This is a
very important issue.'It has been
hanging fire since long. No decision
hag been taken so far barring this
inquiry which. may take some time.
These three universities are closed.
Some golution should: be found out to
see that these universities may open
soon. I request you that some dis-.
cussion, may be a short dumation dis~
oussion, may be fixed. About a. lakh
and fifty thousand students are om
strike. They are unable to study in
their colleges. This is- a very important:
issue. Kindly allow at least 1-hour
discussion on this matber so that the:
things may be sorted out and the uni-
versities may start functioning. The
crisip is spreading to other univer-.
sities also. This is a very serious
matter. Kindly consider it.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore):  Sir, I had come
to you and requested you that you
may kindly allow a Calling Attention
on the closure of the Delh Univer-
sity. You had said that a Short No-
tice Question is there and that there
will be an opportunity of asking suffi-
cient supplementaries. I, therefore,
did not press it nor did I raise it on
the floor of the House. You have now
shut out supplementaries.

MR. SPEAKER: Sufficient discus-.
sion has taken place on the Short No-
tice Question. Whether further dis-
cussion is necessary, it is a different
matter,

2812 LS—9.
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SHRIMATI PARVATHI KRISH-
NAN: We want a discussion on this.

st fww ga wega (<fam
feesft) : oy weiew, @ Tw B R
¥ Fa-2ey W faar gev &, W
Y F1 & Afaq

SHRI KANWAR LAL GUPTA: This
is a very important issue.

MR. SPEAKER: There are a
number of important issues.

SHRI KANWAR LAL GUPTA:
There is no Assembly in Delhi. The
colleges are closed; the students are
not able to study.

MR. SPEAKER: You have men-
tioned that. You sent a motion. I
will place it before the Business Ad-
visory Committee,

SHRI KANWAR LAL GUPTA: Un-
less you agree, it may not come up.

SHRI K. RAMAMURTHY (Dharam-
puri): Sir, on Nowember 18, I had
given notice under Rule 193 on cy-
clone and flood. situation in Andhra
Pradesh and Tamil Nadu, the damage
caused thereby and the relief mea-
sures to be taken.

MR. SPEAKER:
tomorrow.

SHRI1 K. RAMAMURTHY: What
happened to my notice?

MR. SPEAKER: There is a general
discussion on that tomorrow.

PROF. DILIP CHAKRAVARTY
(Calcutta South): Mr. Kanwar Lal
Gupta’s submission requires a  tho-
rough consideration. The universities
are closed and the students are unable
to study in their colleges. It is a very
serious matter. There should be a
discussion on that. (Interruptions).

MR. SPEAEKER: The question is:

“That this House do agree with
the Ninth Report of the Business
Advisory Committee presented to:
the House on the 2nd December,
197 .ll

It is coming up-
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The motion was adopted.

MR. SPEAKER: Now, matters under
rule 377....

SHRI VASANT SATHE (Akola):
Sir, 1 have given notice of a Privilege
Motion. What is your decision on that?

MR. SPEAKER:
sideration.

It 45 under con-

Nothing else on this will go on re-

cord.
kEE

12.57 hrs,
MATTERS UNDER RULE 377

(i) SAFETY OF PEOPLE OF INDIAN ORIGIN
AND TAMILIANg IN SRI LANEA

SHRI K. T. KOSALRAM (Tiru-
chendur): Under Rule 377 1 am
raising this
cent rioting in Sri Lanka, in August,
arsop rape and huge loss of life were
caused especially to the South Indians
and mostly Tamilians. The State Le-
gislature of Tamil Nadu unanimously
passed a resolution that it is neces-
sary to send a Parliamentary Delega-
tion to Sri Lanka. I wrote in great
detail (to send a Parliamentary Dele-
gation headed by a Cabinet Minister
or Goodwill Mission), to the Minister
for External Affairs, to assuage the
sufferings there and express our feel-
ings here. While Shri Vajpayee, the
Minister for External Affairs, in his
reply dated the 18th September, 1977,
stated that the question of sending a
goodwill delegation to Sri Lanka is
under consideration, strangely enough,
Shri Kundu, the Minister of State in
External Affairs Ministry in his let-
ter dated the 13th October, 1977, has
stated categorically that it is not ne-
cessary to send a Minister or a Parlia-
mentary Delegation, stating that it is
an internal affair of Sri Lanka,—evi-
dently holding contrary views to those
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point. During the re- -
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of his own Minister. The riots in Sri
Lanka in August, 1977, have caused
wide concern among the Indian com-
munity in Sri Lanka and among the
people of India and they are genuine-
ly agitated about the safety of the
lives and properties of the people of
Indian origin in Sri Lanka.

1 want to know whether Shri Kun-
du knows about the history of -the
association of Sri Lanka and the Ta-
milians. It may be mentioned further
that all along India has been adopt-
ing an attitude of mutual cooperation
with the Government and the people
of Sri Lanka.

During the British regime, lakhs
and lakhs of labourers from Tamil-
nadu were taken to Sri Lanka for
work in plantation and other develop-
mental works with the assurance that
they will be given treatment in all
respects equal to that given to the Sri
Lanka citizens. In the year 1973, at
the request of Sri Lanka Government,
our Government made available our
troops to them in maintaining law and
order in that country. Government
is aware of it. Shri Kundu isfun:[c-r-
tunately not here.

In the context of the threats faced
by the Indian community in Sri Lanka
to their lives and properties, a large
number of them, though they are citi-
zens of Sri Lanka, have expressed a
desire to migrate to their motherland.
If we are to respect their wishes, Sri
Lanka will lose more than 250 crores
of rupees of foreign exchange from the
export of tea, coffee, coconut, rubber
ete,

13 hrs.

Keeping all these in view, the Prime
Minister and the Minister of External
Affairs are requested to start a dia-
logue with the Sri Lanka Government
to mitigate the sufferings of the people
of Indian origin and Tamilians in Sri
Lanka and arrive at proper of solu-

*%* Not Recorded.



261  Matters Under AGRAHAYANA 14, 1899 (SAKA)

tions. This is a matter of vilal con-
.cern to both Sri Lanka and India re-
.quiring attention. The hon. Prime Mi-
nister informed me that a sum of Rs.
10 lakhs had been sent to Sri Lanka
for the riot victims through our High
-Commissioner. But, I do not know
how the money has been spent. My
friend, Shri Vajpayee has written to
me about two months ago that depu-
‘tation of a goodwill mission is under
.consideration. I do not know what has
happened to that. Government has not
at a]] cared for the people who are
suffering even to-day. What are the
concessions given to them? Everyday
they are coming as refugees. What
«concessions are being given to these
people? They should give all help
to them. I wanted to know about this.
I also want to know when the Gov-

ernment is going to send a good-will

delegation. -
k!
"
‘MR. SPEAKER: We now adjourn
to meet arain at 2 O'clock.

13.03 hrs.

‘The Lok Sabha adjourned for Lunch
1ill Fourteen of the Clock.

-

The House re-assembled after Lunch
at eighl minutes past Foirteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]
MATTERS UNDER RULE 377—Contd.

(ii) DEMONSTRATION BY UNTVERSITY AND
TOLLEGE TEACHERS AT BoAr CLus

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr Deputy-Speaker
‘Sir, I am grateful to you for permit-
ting me to raise a very important mat-
ter under Rule 377. As the House
probably knows, a very large number
—in fact, several hundreds—of uni-
versity and college teachers have
come to Delhi and are now actually,
-while I am gpeaking here, demonstrat-
ing outside Parliament House at the
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Boat Club and they are doing so un-
der the auspices of All-India Federa-
tion of University and College Tea-
chers Organisations. My feeling is
that the college and university tea-
chers and many others like liberations
physical education directors, tutors,
demonstrators etc. in our academic
and educational institutions are not
treated fairly and justly and prompt-
ly. This was the grievance against
the previous Government and I am
sorry to say that the present Gov-
ernment is also very slow in dealing
wlth the problems of the academic
community. Why 1 am sorry, all the
more, is because T find so many of my
esteemed colleagues of the Janata
Party belong to the same fraternity
which I have the honour to belong.
And when professors are making cer-
tain legitimate and just demands, I
do not understand why
Government  should take so much
time in deciding these matters and
why a good deal of time and energy
and resources of this country, and
academic and other resources
should be spent by forcing them
to come to the capital and demon-
our own Government. I do not under-
stand that. That is why, I feel con-
cerned, because the honour and status
and freedom of the academic com-
munity is wvital to any demo-
cracy. particularly to a develop-
ing democracy like ours. These
teachers have come from all over
India and hundreds of them are de-
monstrating outside at Boat Club.
The¥ have not been able to get justice
to their very long, outstanding and
just demands. I would only list very
briefly some of their very pressing de-
mands going on for some years. I hope
the Janata Government will look in-
to this problem. The first and fore-
most point and demand is that excesses
under the emergency ought to be
looked into. There have been thous-
ands of students and teachers who are

unlawfully, wrongly and immorally
arrested and thrown out of their pla-
ces. It was worse than the Preventive
Detention Act. All those cases of
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harssment must be looked into and
action taken quickly to remedy the
injustices.

Their next grievance is that college
and university teachers including de-
monstrators, tutors, librarians, direc-
tors of physical education and ins-
truction are not being given the UGC
scales ag recommended by the Sen
Committee. It has been going on for
the last four years; I am one of the
witnesses and you were also one, to
this matter. Some states have imple-
mented the UGC scales and some
others have not. The Finance Minis-
ter is not giving money to the Edu-
cation Ministry which in turn is not
able to allocate money to the UGC to
be given to the professors and other
teaching and other staff....(Interrup-
tions). Apart from the state govern-
ments the central government must
also take g share in this, Many states
have not implemneted the pay scales.

Their next demand is about man-
agements. Many college and univer-
sity, managements are far from de-
mocratic. The hon. Finance Minister
himself was connected with a number
of academic institutions like Charutar
Vidya Mandal at Vallabh Vidyanagar
and he knows the position. Manage-
ments are by and large far from sa-
tisfactory in their working. They
are often arbitary and undemocratic,
and acts of nepotism are going on. 1
was myself a victim of this kind of
undemocratic management, seo I had
to resign in 1968 after 19 years of
teaching in the college at Ahmedabad.
Managements are undemocratic and I
had to resign because I said and ins-
isted that the principal ought to be a
member of the governing body. Even
today principals are not membcis of
the governing body. So the whole
point  igs that college managements
must be more democratic.

DECEMBER 5, 1977
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They also want statutory security
of service and it must be given to ail
teaching and non-teaching staff. The
teachers are aiso demonstrating for
the retention of 10 plus 2 plus 3 sys-
tem because they do not—L also do
not—want students to become guinea-
pigs of experimentation. Thousands
and lakhs of students are involved
and the government must take urgent,
effective and purposeful action soon
and sincerely. Prof. Chunder is a dis-
tinguished academician and knows
about the problemg of the academic
community. As a professor myself..
I am naturally concerned about all
these matters. I feel that academic
discontent should not be allowed to go
on increasing because if it increases,
it is good neither for anybody nor for
democracy. u

14.15 hrs.

(iii) REPORTED THREATS TO PRIME
MINISTERS LIFE

SHRI VAYALAR RAVI; (Chiray-
mkil): It has been reported that some
threatening letters are being received
about the life of our hon. Prime Min-
ister. There are organised sdabotage:
activities in different parts of the
country. There iz one item publis--
hed in Indian Express. There is a letter
published in the Indian Express and
it says ‘disastrous consequences’ will
follow unless government heeded the
demand of Anand Margis. That letter
says that they will not spare even the
life of the Prime Minister; it is a ser-
ious threat. Another letter published
in Jaipur says that the Anand Marg
takes upon itself the responsibility for
the railway accidents; they are openly
saying that they are behind that sabo-
tage. This House is very much con-
cerned with what steps the Govern-
ment is going to take in this regard.
Unfortunately, if we see the state-
ments made by the hon, Home Minis-
ter and the Minister for External Aff-
airs—one from Bombay and the other
from Patna—we will find that they
have been making only a pelitical
attack instead of finding the real
culpirts. The Minister for External
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Affairs, when he made a statement in
Patna, even after these open letters
of threat, had gone to the extent of
patting the Anand Margis instead of
condemning the letters. That is what
I could sense. And in Bombmy, the
hon. Home Minister, when he made a
statement never made any attempt
to condemn this kind of activities, He
did not make a categorical statement
there that he will book the culprits.

Sir it may not be out of place to
mention another very impertant and
interesting thing which has appeared
in a2 week]y called ‘Organiser’, which
nobody has raised so far, but which
is a poiltical attack on the Prime Min-
ister. It says:

“The question, therefore, arises,
why did the pilot try to land at
Jorhat as scheduled? Perhaps, be-
cause he wanted to stick to the
schedule and not cause the cancel-
lation of any engagements of the
Prime Minister. However, safety
is wvastly more important than any
engagements.”

This is a poiltical attack on the
Prime Minister. This House and the
country is very much concerned about
the life of the Prime Minister. It is
not a matter of right for anybody to
make such a threat to the life of the
Prime Minister and it has to be dealt
with properly by the Government
with all the powers it has.

1418 hrs,

MOTION RE. STATEMENT ON
“SAMACHAR” BY THE MINISTER
OF INFORMATION AND BROAD-
CASTING. .contd.

MR. DEPUTY-SPEAKER: Now we
shall take up the next item viz, sub-
mission to the vote of the House of
the substitute motion moved by
Shrimati Parathi Krishnan. Do you
want to press it?

SHRIMATI PARVATHI KRISH-
NAN (Coinbatore): Yes.

Statutory Resolution 266

and Banking Service Commission

(Repeal) Bill
MR. DEPUTY-SPEAKER: Now, 1
shall put the substitute motion No. 5
moved by Shrimati Parvathi Krishnan
to the vote of the House.

The motion was put and negatived.

14.19 hrs.

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF THE BANKING SER.
VICE COMMISSION  (REPEAL)
ORDINANCE, 1977
AND
BANKING SERVICE COMMISSION
(REPEAL) BILL—contd.

MR. DEPUTY-SPEAKER: Now we
shall take up further discusion of the
following Resolution moved by Shri
Saugata Roy on the 29th November,
1977, namely:—

“This House disapproves of the
Banking Service Commission
(Repeal) Ordinance, 1977 (Ordinance
No. 10 of 1977) promulgated by the
Vice-President discharging the func.
tions of the President on the 19th
September, 1977.” and

further consideration of the follow-
ing motion moved by Shri H. M. Patel
on the 29th November, 1977, namely:—

“That the Bill to repeal the Bank-
ing Service Commission Act, 1975
be taken into consideration.”

DR. MURLI MANOHAR JOSHI
(Almora): Mr. Depuly Speaker, Sir
I rise to support the Banking Service
Commission (Repeal) Bill, 1977 and
oppose the resolution placed by Shri
Saugata Roy before this House. When
I was listening to the debate and
especially the points raised by my
friends on the Congress side, I was
surprised to find some very interesting
remarks. I expected some  more
serious points and objections against
this Bill, which I failed to discover
anywhete in this debate. One of the
friends on the other side had argued
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that this repealing of this Act was a
retrograde step and a reactionary
step and that this was a step to go
back to where we were in 1969. Now,
Sir, in many cases we have gone back
to the position of 1969. The masses
of this country have voted for many
things which have taken us back to
the situation of 1969. For example,
Shri Neelam Sanjiva Reddi, whom we
wanted to have as the President of
this Country in 1969 has become the
President now. There are many other
things which I would not like to ela-
borate and for which there is no neces-
sity also. Therefore, there are many
things for which the country has taken
us back to 1969, the healthy things and
the democratic conditions of the coun-
try. The country has negatived the
vote for the oversized conscience of
many of my friends on the other side.
Some of my friends on the other side
had argued that the nationalisation of
banks was there in 1969. Mr. Chavan
had argued that a purpose and direc-
tion had been given to this nationali-
sation by the Banking Commission
Act of 1975. Now I question the very
political and economic phiiosophy
under which the then Gowvernment of
Mr., Chavan nationalised the
Banks. It was not based on any
sound economic reasoning. During 1960
the banks were nationalised on the
basis of stray thoughts of Mrs. Indira
Gandhi, the she-Tughlak of today.
That is what history tells us. Some-
thing happened in the parliamentary
board of the Congress which was not
liked by Mrs Gandhi. So, she took
certain actions on the basis of her
stray thoughts. That was the argu-
ment given.

AN, HON. MEMBER: Do you want
banks to be denationalised?

DR. MURLI MANOHAR JOSHI: We
have not said so. I am replying {o Mr.
Chavan who was tyring to give some
philosophical content to the actions of
the then government. As I said, it
was based on rash, dogmatic and popu-
list action and not on sound economic
thinking or sound rationale. Therefore,
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they failed to provide any content, any
philosophy, any direction to the insti--
tution of banking then and thereafter.
It has been argued that after nationa-
lisation, the institution of banking was
raised to a higher phase. What is that
higher phase? In 1969 banks were
nationalised. Thereafter, the report of
the Banking Commission came in 1972.
After that only one important Bill was
placed before Parliament and that was
in 1975. 'The Act was passed in 1975
but the Commission was set up only in
February, 1977, when the Congress
leaders were draming that they were
going to come back to power after which
they were thinking of usurping the
powers in the hands of the Central
Government. The only purpose of
establishing this commission was, to
my mind, to have every appointment
cleared through RAW and to appoint
only those persons ag high officals in
banks who would just ditto the gov-
ernment’'s line. The direction and
sense of purpose given to the institu-
tion of banking was apparent from the
statements of Mr. ‘Tuli before the Shah
Commission. How the banking institu-
tion was utilised for the development
of the country is everybody’'s know-
ledge now. The purpose and sense of
direction given to the institution of
banking would become clear if one
looks to the advancement of loans to
the industrial houses during those
eight years of nationalised banking. A

lion's share of the advances was gob-
bled up by the very Birlas, Tatas and
other big industrial houses against
whom a hue and cry was raised. Even
the loans advanced to the smaller units
were siphoned off and channelled
again fo the monopoly houses. That
has been the sense of purpose and
direction given to the institution of
banking. What were the advances given
to the rural sector, to Harijans, to the
downtrodden, to the unemployed grad-
uates, to rickshaw-pullers and to unor-
ganised landless Iabourers? They were
negligible. The purpose of bank
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nationalisation was to advance loans
to those business houses which toed
the line of Mrs Gandhi and the caucus.

It has been argued that this govern-
ment is going to denationalise banks.
We have never said like that. The
Prime Minister today is one of those
who believe in social control on the
credit of the country. That is what
he has been advocating. The govern-
ment never said that banks would be
denationalised. There are six or seven
railway service commissions. The gov-
ermnment has been continuing to make
recruitments to the raliways through
these service commissions without any
statutory authority. They were just
the creations of government orders.
Has anybody questioned the intentions
of the government and said that the
government wants to denationalise the
railways? Never. Now it is argued
that the Banking Commission has been
created and just like the public ser-
vice commission appointments will be
made by that commission. May I ask,
what will be the quantum and dimen-
sions of the appointments which are
going to be made One of my learned
friends had argued by saying: “Look
here, we want to give jobs to the
young men who do not have any back-
ing or any pull or who do not have re-
sources to pay bribes and hush
moneys and we want to expedite the
appointments”. What is the volume
of appointments which the Banking
Commission is going to handle? To-
day it is 15000 to 20,000 persons. To-
morrow it is going to be 70,000 per-
song and by the year 1985 it is going
to be 7,30,000 persons. They want to
have one examining body for appeint-
ment which will be to the tune of one
million people. There would be about
10 million applications which have to
be scrutinised and which have to be
procesed. How long will it take? Now,
the examinations for IAS, IPS and
Central Services take place in the
month of September. The interviews
take place some time in the months of
April and May and then thé appoint-
ments come affer about a year.and-a-

VANA 14, 1899 (SAKA) and Banking 270
Service Commission (Repeal) Bill

half. What will happen to one million
persons who are secking employment?
And employment as what? As petty
clerks. They want to give a direction
to the banking and they want to op-
pose the regional bias to the employ-
ment. A clerk has to be appointed
through the Central Government. Why?
What is the harm when the Finance
Minister has said that there will be
6 or 7 regional recruitment centres,
two or three banks will come together
and will recruit for themselves and
the guidelines will be sent by the Gov-
ernment in consultation with the Re-
servé Bank? My friends on the other
gide do not have any faith in the Re-
serve Bank of India. That was their
own creation. They should have enou-
gh faith in it. There have been guide-
lines which ensure a very impartial
and a very fair recruitment and zazszdy
recruitment. We do not want to delay.
We do want that persons belonging to
a particular area to that very region,
should come into their banks. Why
should a student living in Madras or
Tamil Nadu be asked to wait inde-
finitely and be appointed somewhere
else far away? My friend on the other
side has argued that “we want tq
cross-fertilise the culture”. No, there
has been enough of experimentation
with the institution of banking. Bank-
ing is not an institution for creating
a climate for cross-fertisation of cul-
tures. No, it is an institution which
is to carry the economic policies and
the economic directions of this coun-
try to the nook and corner of the coun-
try. It is not a cultural body from
which you will try to transplant one
culture from Bengal to the culture
of Tamil Nadu. Do not experiment
with these banks. Do not experi-
ment in this shilly-shall with this
great financial institution of the
country. These nationalised banks
have to play a very important role in
the economics of the country, in the
development of the country, and I
think that they should be given an
opportunity to participate with the
aspirations of the rural masses, with
the regional aspirations, the regional
bias and the clerks, the small officers
who are to be appointed, must be
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conversant with the geography, with
the history with the traditions, with
the aspirations and with the require-
ments of the population. They must
know the purpose of the loans which
are to be granted, they must kmow
whether the particular type of sche-
me which is coming will be wviable
in that area or not. A banking insti-
tution has to look carefully and meti-
culously into all these things and not
through a centralised Service, when
they are going to create a centralised
examination body, highly  centrali-
sed and controlled economy, I am re-
mineded sometimes of a joke: If you
have a goomda, it is dangerous, but
if you have a goonda who has econo-
mic power, it is doubly dangerous.

They wanted to have a Government’

which has all the apparatus of State,
which is all pervading, all powerful
and they want to give it all such
powers even to appoint the petty
clerks through a statutory authori-
ty. Now, I say that Heavens will not
fall it is a very progressive scheme
it should be given a chance fo work,
it will expedite the appointments, it
will give real .purpose and sense of
direction to the banking staff, it will
involve them with their region and it
would be a much cheaper scheme, a
Jess time consuming scheme, as pro-
posed by the Finance Minister.

With these words, Sir, I support
the repeal of this Act and 1 oppose the
Resolution of Mr, Saugate Roy,

MR. DEPUTY-SPEAKER :Before
proceeding with this discussion, I may
say that both the motions were
allotted only one hour for discus-
sion. We have already taken more
than one-and-a-half hours and there
are quite a few more hames as far as
I can see. And I see that some of the
other groups have not spoken at all,
e.g. small parties. We will have to ex-
tend the time. I hope we will take
another one hour.

SHRI BEDABRATA BARUA (Ka-

liabor): Our party is seeking exten-
slon of time.
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MR. DEPUTY-SPEAKER: We are
ot concerned with parties. I think
we will take one hour or a little
more than that.

@ WY T W (i)
WEY, 9§ A & g W1 98
FRER & w9 7@ Tz #t & g o
g, 99 fa= ot g ok o Y gy
AAAT AT GET BT AW aay
T Y FE FIT WO dgraT o
TH W W e freaa fadas
® fpg a0 & I Qar ww fF
rmraESTT g WA AT
Fuv & T § g ot &7 797 A
& W 10 W 9gF FAT ATfET 9T
o @ W &9 Wt Swa g,
WA Fwfe TETHe ® Je@ AW
g, sfuzfoe weiiie ¥ Wt sewr o
8, et afe @ e T g e
fer 21 1 ot /Y HwEvaw
¥ ogAE A & wEE F
Far fadnft awr iR difrae oifsamive
F AT A A FET T WY AT AT
T F TGO I WAEAET ¥ ¥ qF
fafas = AR & I F sam@
fear & 1 W Sfs R B dar
TR eI S, W R
t fagT T ¥ 7Y & &, why
I TR {1 TA 1 g W qw
@Y & 1 Ay & are & afe Fa &
A smEdt Wi S FT SawT g
1969 ¥ IF TWAATLANA EHT, 1972
¥ @ am A fowddv g 5 ow
afer wfaw wtwa aar =mfgd )
HRET, W IR gl aF
T 9T I AR RT Y T R
FT FeET T A1 I 7B 7 F )
g s A T 1 1975 &
. T wewr g ot 3w a7 s
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# 39 s & fagas Y oW
5l W1 16 WEW a% 93 @ W o
q5T 1975-76 F T WU ¥ TF
afirFTd ®Y S I FTEw FT AR
W ¢ Jae qa &y fod Jwwd
sate fear ) Wi wYer @l
Zom | gATR feEl Y v ag A gL
g wifs it g faar a9 @ 9
T W FOR w1 FHEA
wqge 7@l fFar, Fa9 ©H oy
e FX fear | w9 =@ AW AR
F AMT ag T 4t fF, &% & W
¥g1 & I+ zma qifafesw &, @ w7
IATT UK WA FT wHwA 7 Four
w1 ? wE 9 A AEF ™A F
fogrw 1 a@ A , suragroea
N arr ¥, wefafadfer o Fafads
IR @A ATaT@ 1 e gk faw
Wt ot & seavy @y § e 7 feemi #
wiz ¥ 1 § =fpe w0 & qEfed
w7 oy @y gar g wiits &
wew g fF %1 § 8% am | ot
T AFT A SR A, S
AT ® 9H TH, FWEHF oA &
Ffew o AmeEl Y g8 a@ qEEErd
@ qF | WA T IAA S AT
2?7 g ow W oW W &
gAH Y TB T [T ¥ SHTST {
wE § AR agTr A & @
s s 2 far 1 auwmw R fs
T FT 9=l I T g o W
ZravaE & &1 | @Y & e &
# Wt ¥ far ¥ afew s
qTaT Tfe @t 10, 20, 40 EWIT &Y
e ¥ owdi g% AW & | 99 1
frasy frgew & & w0 ST, afew
T IR M AfmER A § @
@ qfgaTH W AERH FF T |
e sravrea @ @ @ A g
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AR W F qvg A et § wdf g
o feewt & wdf Y, e & aferor
WITH H, 9qTF I #, Wl AT
S S aFy AR A wt Sy asr §
Mg gfe ¥ ag Ifaa E akwg
T8 w1 wiaw sgragria a=r &)

TF a1 WX § wgAT AR_aT E
Fifs aga awr fafwe @ A=
gl & AR o N A F @ g
q 5 & faar s 1 F qrET @
g, Far facnft g gt @, arfemmiedr
qowT ag ¢ {7 a7 (et fedz & fgemn
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&31 94T @, 48 F A & IT qeaw
F1E TafaT ATHF AT & 919 997
gAT 2 7 1969 ¥ AT 1976 T,
7 ¥ TF AN XA &1 787 gUT &Y
fF 8% 912 WY TWTFW I § WK
IAFT FIFTL FY TIARE FIAT A0HZA
a7 | AT TR gEafeas 5 fay
7 g ¥ ¥ wafaar 7 a0 7% )
uw @i ® AgT frgw FT fear
@ g AT F WA FI F1H fooar
o | § wwwar # f5 og fegew Wray
i TR AL F 1 WK AT,
IfaF &7 ¥ TWH BT AT FIER oY
FEF R AHN AT H T Y )
v famm FEawr § 91 swrE
¥ foy ot | wefafrSfe  dramaTe-
Iwm &1 oF S ¥ fr goi 9
Fgm ft quaw  Ifawd o far s,
HIT TqR FIE aT wAG A AN A
g

& «ft wawar av o e
Padrrs ¥ oY fargre ¥ A\ 9T fadm
grm | & wwaar g FF aak e e
Swrar qu @frer W@ E, A6 A
T T T g ag ufery ¥
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f s fromie &1 sww fa=ra-
7 & | 9 A F Fq YA TE@H FY
A SAEg 98 S ST BiE Wi
armel &1 W dgrfed ST g
F ¥ JE T @A, AT AT A
IET gI}AT a1 IJaRr T|H SR
AEEAT T | F  AVEAREAT F
gy #, @wfas @ifra @1 99
TOE § qg AT ITE I HEEeT
TEY & | afeF IFYW 10 T TF QFT
2 =@ I %y oo ¥ favg | zafed
A EfF 9% JvAeEE T @,
grafes sfaor © | 994 el
fad=tren ag s F50, A R
w0t &1 g S B 4veT & g
AfeT I & A aafwm FET o
o & aawa g fr o3 Y Riww A ?,
ot fagas welt wgew #1 &, IEET
FogA F< W ATE AN TH WU
weaTy qiaw ¥ & |

SHRI BEDABRATA BARUA (Ka-
liabor): Mr. Deputy Speaker, Sir, I
am surprised the last few speakers
from the ruling side have completely
distorted the picture and raised new
issues, Really what is being done by
the substance of this proposal is
that there will be no Public Service
Commission in the selection of the
bank employees. This is the  only
issue. Otherwise, whether it is seven
zones or four zones, it does not mat-
ter. If we are just on the question of
local autonomy or regional selection,
it can be done even through the
Public Service Commission.  There-
fore, a recognised principle of selec-
tion by an impartial authority on an
all India basis has been given the go-
by, and this inconvenient step has
been explained by the enunciation
or manufacture of some of the most
absured arguments in the Statement
of Objects and Reasons. The decision
to do away with the Public Service
Commission was taken so that Gov-
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ernment or the officials could make
their own appointments, as they like,
without the intervention of an im-
partial authority. It is difficult for
any ruling party to abdicate its right
to select its own people. Yet the Con-
gress Government at least, closed this
avenue by having a Service Commis-
sion. Now it is sought to be done
away with.

This is a very important point and
my party has very serious objections
to this step. I need not repeat that
banks are all India institutions and
nationalisation of banks was a very
significant step. A bank clerk is not
a petty clerk. He gets more than an
IAS officer in the early stages. The
cadre also is not small like that of
the IAS. Now the number stands at
about 18,000 and in another five years
it will reach 40,000. So, here the
recruitment should not be treated like
the treatment of a petty clerk, because
this is the most privileged section of
people. Government have tried to
achieve its objective of selecting its
own people by an Ordinance so that
without the interference of an im-
partial body, it can appoint anybody
it likes. f

The aim of the Government has been
mentioned in just three sentences in
the Statement of Objectives and
Reasons and they are full of contra-
dictions. It is stated:

“The need for such a Commission
was reviewed and it was felt that a
centralised system of recruitment in
banks".

—this is not a system; recruitment will
be on a uniform basis at four centres;
Government can now make it seven
centres; we have no objection—

“was likely to interfere with the
autonomy and flexibility in the func-
tioning of the public sector banks..”

How is the aufonomy and flexibility
going to be effected? Where is the
autonomy in the first instance? It is
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not a Government institution. If
autonomy has to be given, it can be
given to every unit of the bank whether
it is lending, borrowing, credit or in-
vestment policy. I have gone through
ihe entire Banking Service Commission
Act and I find no single reference to
this autonomy.

Then, if the objective is to have ap-
pointments on an all India basis, not
that people from Kerala would be ap-
pointed in Kashmir, even earlier ‘that
purpose was being served and appoint-
ments were being made on a regional
basis. In fact, if you bring in the
argument of autonomy and flexibility
it would be applicable to all services,
in fact much more to the IAS, IPS
and other Central services with much
stronger reason, because possibly the
autonomy of the States would be affect-
ed if people to these services are ap-
pointed by the Commission.

The appointment of a Commission
and autonomy in the functioning of an
institution are two entirely different
things and they could not be clubbed
together just for the sake of building
up a case for disbanding a fair and
impartial all India selection body.

Then it refers to the large number
of persons to be recruited. It has been
admitted that the number is large,
but that is all the more reason why
the selection is above suspicion.

Then it is said that such a system,
even with regional offices, is likely to
make the recruitment process unwieldy
and cumbersome. But, today also
there will be regional offices and the
same question of unwieldiness and
cumbersomeness arises. In fact, it
would be more cumbersome today with
the abelition of the Commission be-
cause a young man irying to get into
the banking system will have to go to
seven offices instead of one as in the

past.

SHRI GAURI SHANKAR RAL
Where is the question of de-nationalisa-
tion?
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SHRI BEDABRATA BARUA: Cer-
tainly, as my leader has said, it is
intended to play down the importance
of the banks in the economic life of
the country.

The only consolation that has been
dished out to us is this:

“....it was felt that this could be
better achieved if suitable guidelines
were issued by the Central Govern-
ment.,,.”

These blessed guidelines are issued
everywhere. What are they? In the
first instance, the person who is to
get Rs. 1,000 to start with as a clerk
must be a matriculate. There are
lakhs of matriculates in the country,
and opensg a vast field for favouritism
if it is enough that he is a matriculate.
Secondly, the post must be advertised.
Of course, everybody advertises.
Thirdly, there is some provision for
the scheduled castes and scheduled
tribes, but the hon. Minister knows
what happened to these guidelines in
the past, whether the banks did ap-
point scheduled castes and scheduled
tribes in spite of the guidelines issued
by the Central Government. These
guidelines are always there, but they
do not really make up for the loss
of an impartial selection.

The machinery, is only the former
banks. In the Calcutta region the Uco
Bank and the UBI will make the selec-
tion for all the banks including, for
instance, the Punjab National Bank
having offices there, and the Punjab
National Bank will in turn select people
for the other banks elsewhere. This
will create more difficuities and there
will be more concentration of power
in the hands of the officials of the
banks and the officials of the Central
Government. This means opening this
area to political and other influences.
1 am saying this more in sorrow than
in anger that the Janata Party or any
party should do this. It is really very
sad that with all talk of democracy,
what is being done very much openly
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in the name of autonomy, is to disrupt
the natien’s most important institu-
tion and to bring it under all types of
regional and other influences. For
regional appointments let there be local
-or regional employment exchanges, let
it be an impartial selection, and then
they should be allotted to be different
banks. That will be much better than
allowing one bank in an area to func-
tion as the lead bank and do every-
thing for the banks in the ether areas.
I do not see any autonomy or flexibility
in it, in fact nothing else except open-
ing up wide areas for favouritism and
nepotism.

SHRI K. A. RAJAN (Trichur): I rise
‘to oppose this Banking Service Com-
mission (Repeal) Bill because if you
go through the history leading to the
enactment which is sought to be re-
pealed now, you will find that it was
based on necessity. The Commision,
manned by eminent people, has exhau-
stively dealt with this particular pro-
blem of recruitment to the nationalised
banks. Though it does not strictly
fall within its purview, after going
through the pros and cons of recruit-
ment, it has laid down certain princi-
ples and stated why there should be a
.commission of this type.

Then I do not find any justifiable
reasgn for throwing away that re-
commendation, Before I go into the
Statement of Objects, I would like to
draw the attention of this House to
the fact that it is, in a way, connected
with the overall policy of the Bank
nationalisation. I do not want to
enter into any controversy. But what
was the history of nationalisation,
who were the parties and groups who
were aganist it and who were for it,
the whele country knows it. The
question of nationalisation of banks
wag not an issue of a patricular
group or party but it was an aspira-
tion of the people. The whole pro-
gressive forces of the country, the
whole working class teck the issue
of nationalisation not in a paroehial
or narrow way but in the overall
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interest of the future of the people
because such a vital sector should not
be left in the hands of g few people.
With a broad outlock and with a
greater perspective we brought about
this nationalisation. If you see the
history of the people who are work-
ing in the banks and their represen-
tative organisations you will find that
they fought for years together for
this particular aspect of nationalisa-
tion. This particular issue of estab-
lishment of the Commission has been
talked of in connection with the ma-
tionalisation,

Regarding the Banking Service
Commissie; Act, though it was enac-
ted in 1975, the Government took 2
years to establish the Commission in
1977. I really could not appreciate
that delay at all,

The reasons advanced in the State-
ment were of a technical nature. The
hon. Minister while introducing the
Repeal Bill has said that 16,000 to
17,000 Class II] and Class IV and
2,000 to 3,000 persons of officers graie
are recruited for these banks every
year, I do not accept that argumeat
because quite a larger number of
people are recruited through the
UPSC and through various State
Public Service Commissions. So, the
number and other things is not a
problem. Even for real and effective
functioning of the UPSC, it could
have regional set-ups and make the
recruitment easier. '

In the matter of recruitment i the
banks, it should not be treated as a
mere clerical recruitment. They are
the service-orienteq industries and -
people who have been recruited
should have some commitments, ideo-
logy and approach that they have to
serve the people. Now, our policy
is to expand these banks in the rural
sector. There should be a tendency
for those who serve in the banks to
have a commitment to its ideology
and its service-oriented approach to
the people, That is a very relevant
thing in ‘this particular banking sec-
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tor. That is why I say that this Re-
peal Bill is a retrograde step and a
reactionary one which will never
serve the purpose for which the bauk
mationalisation was effected in this
country.

Lastly, I would like to ask: What
is the consensus of the employees of
the banks in this respect? No ocue
has just gone into that point. What
is the consensus? The bank emplo-
Yees and the orgamisation which is
connected with the bank employees
have clearly stated on this particular
issue in unequivocal terms that the
Banking Service Commissicy; should
be there in the larger interest of re-
cruitment and in the running of the
bauks particularly in view of the Past
experience jn regard to the recruit-
ment that was going op in verious
public sector banks. The bank em-
ployees have clearly expressed their
view on thig issue,

From all these aspects, I say that
this Repeal Bill jg a retrograde step,
a reactionary one, which is not con-
ducive to the larger aspirations of
the people ang the purpose for which
the nationaliseg banks came into be-
ing.

SHRI YASHWANT BOROLE (Jal-
gaon): Mr. Deputy-Speaker, Sir, I
rise to support the Repeal Bill. In
1975, the Batiking Service Commrission
Act was brought on the statute book
only with a view to see that ‘he
Saraiya Commission be appointed to
suggest a mechanism for selection of
candidates, selection of persormel, for
recruitment in the banking industry.
The whole report of the Commission
will #dicate the purpose for which
the Commission was envisaged. It
wag thought that some kind of re-
cruitment mechanism ghould be for-
mulateq for various posts in the
banks. There were many variations
in the recruitment rules in the past
in respect of different posts. Some
had taken only written tests, some
had taken only oral tests, some had
matriculation as qualification, some.
others had graduation as qualification.
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So, there was a variation no doubt in
the recruitment process of the candi-
dates to be selecteg and appointed in
the banking industry. It was then
considered that there should be a
centralised Commission of this type,
the Banking Service Commission,

Now, if we go carefully through
the Report of the Saraiya Commis-
smn, the idea that a centralised Com=
mission should be there will not Le
fully justifieq by its various recom-
mendations that have been made in.
the very same report. If the recom-
mendations in regard to the recruit-
ment are processed and followed, it
will be seery that a decentralised
machinery will be very useful and
convenient. It ig from this aspect of
the matter that we have to consider
the whole thing, Even the Leader of
the Opposition, Mr. Y, B. Chavay,
has himself said:

“The attitude of employers and
employees was a very material
factor in making the programme of
natipnalised banks g success.

The attitude of employers and em-
ployees is to be considered.

I a decentralised process of re-
cruitment, as has been envisaged by
the hon. Minister, there will be a
boara which will function in parti-
cular regions.

Inn a particular region where our
banks are functioning, there shall be
a board for recruitment. Now, in the
nationalisation, the priucipal objec-
tive was that ag there was a concen-
tration of investment in imdustry, it
should also be spread over in the
rura] areas, in the small industry, in
agriculture and even eXxtend to pro-
fessionals who are engaged in diffe-
rent avocations. That was the prineci-
pal idea. So, there will be an expan-
ding process of this banking industry
in the rural areas.

If in the rural areas, the banking
system has to work very efficiently,
then, paturally the persennel who
can man this system ought to be ac-
quainted with the rural life, with
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the rural problems and the rural
conditions in which a particular bank
functions. For example, here, we
find that nobody is prepared to change
his jdeas to suit rural condition. How
can these persons who will be re-
cruited centrally will change their
concept vf security for loan? There-
fore, the persons who could tiknow
about moffusil, the persons who know
the conditicas in the moffusil, if re-
cruited through this decentralised
process and mechanism which  has
been contemplated by the Minister,
1 am sure, it will be a step in further
progress of the nationalisation of the
‘banks, There is nothing which will
me:n that there is a denationalisa-
tion process which is going on.

The Leader of the Opposition has
saig something about it ang I am
quoting his words, He said:  This
wag another way of denationalisiag
the gsystem that we have introduced.
1 cannot understand how the process
of denationalisation can come in:; it
is on the contrary. If the objectives
are to be achieved, we should see
that there js more and more of de-
centralisation in order they shouid
function properly,

It is true that a certain type of
nepotism, a certain type of recom-
mendatioy, a certain type of local
influence is likely to come in the way
of recruitment, but that will be by
way of an exception; it will be any-
where; it will contraue to be any-
where. Therefore, I humbly submit
that this Bill should be supported
even by Opposition.

Now in regard to possible central
recruitment, I will give you certain
figures of the National Institute of
Bank Management. In 1970, there
were in all 230,000 employees in
commercial banks; in 1975, there
were 3,38,000 employees; in 1980, there
would be about 4,97,000 employees
and in 1985, there woulq be 7,30.000
employees. Now the experience evea
with the UPSC is that there is a time
lag of 4-6 months. In fact, they are
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alsp worrying about it and are trying
to fing out ways and means how this
time should be curtailed. They waut
to find out ways and means for cur-
tailing time for dealing with such a
vast number of persons and their
selection; it will be impossitle to
deal with them i time. The same
apprehension is seen from provision
made in the enactment of 1975.
There has been a provision which has
been made that in case the Commis-
sion cannot select personnel required
for banks, the banks shall tempor-
atily appoint a person for one yea:.
Also it has been said that only 25 per
cent of vacancies should be reported
so far as official are concerned.
(Interruptions)

Even this step is contemplatad be-
cause it is likely that the Commis-
sion may not meet the needs of the
different Banks’ requisitions made on
them for the selection of candidates.

15.00 hrs.

Therefore, Sir, 1 submit that this
Bill ghould be passed,

=t ww www &Y (TR ¢
ITeqE wgrew, faord om & el
N T L owAqT § o9 gifew Faar
ATy FAr W § ag awwar g 7
wq FqET T G W @ a9 9%
dz3 % w17 37 gHg A gRW F faody
& FTEI FT 2 4, IT g9 TN WL
fagr=i w1 s war far @ giw o=
FTay fad ow &Y wa @ mar & =
faiw ¥ fau fady T 1 AR
FE M Fw w;Y, T a7 v fady
= ¢ TRT IN gifaw s EF av
q FT §F |

3ITEgE WEew, W1 fagww wmv
2, 3q & ULmEw & A T G, 3| AT
w1 dur graw 7@ g 9 wrwT ag
g fF T ¥ S 73 wTEHY, AT TS
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QqUTSeH 91 §, 99 & Ag ¥ 9« 78 9
freadt § W1 39 #7 d9g IR IW A
# doram, ¥g WO WA A A Awvaw o
3 @t w1 5% F fow | gy 9w,
I F womwEE fafe § e
& aan faen fF IR g & a1 79 A,
FEAHI | F5 qq@ H Fg A AR
T & @R 99 &1 99 qAG | gaiAg
Faar ot # g FG ¥ fau
7 T W @ § 7 oA s
#1 o TEHHEHT FT WY § AT T&T
FC & AR FT ATATK F W § 1 T
" g ¥ greme fam s amy NI fa

a% @ T A G 2 A g A

AT FAIA FT GIFT TG 2 qHS | A
T WA wFgd &as &y TS 2
sk gmgar g & 1977 & @&
F T @ faet o S @@ AR &
FUW qE AT AR G AT ARG
fir saT wr e FaEE TG @ AE R
foaaaT @Y WY FWmT T 1 WA T
a1 g & | 3% & fav & ww Iw
N, gIHT § FAF MW F FF0OOH
g @ § fF Aw A A S A
g3 safarEm T @ o4, 19 "EW
¥ oY 3o w9 A fFar, 9w ¥ S@m
F Fow X faar #AR ww &N
= F fau ww ¥ famw fFar o
THi9T AT FT ag @=r & ag ww
FY arq wr, § T8 guswr fF oA
gH |

Fa<r i 0F AR | w9 T
wfqw Fiwm &Y @ FE | A0 g
F4q & & & 1 qaC 5 g
&1 1969 ¥ WIT 7 7@ & o7 §9 A
g1 wafs §&1 &1 aaw fean
o1 | I aug T F fomr ¥ i
 ara ) 7 7 L (smAw). L F
qg ATAAT ATEAT § | T T AV g@
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A @ &, 9w v ow a w
FIRF T T W T H
19 EATRIC § | 9 W S
X H%E OB WIE | 1969 H 9
& 1 admwr fer omEn, ot
W& e ¥ oreey wifgw 9r 1 1969
¥ U 7 ¥ AR 1972 F
a9 F e ¥ ooy oaw oo
T A% W1 AfET FHET WA
afge 1 1972 ¥ =9 ¥ Tm@T A6}
1T 3 & fou 1972 % W W
w® 1 f5T 1975 7% s @y @ wik =
| T 9 T | TH AG & A 717 98
A a9 a1 a6 W9 99 Q@ 6T
qq G W A7 I A T ATEHy
from ax fear 1 @ a@ ¥ ww
g & oy wrew § w7
gfads FHWM FAET & A
WA AT F AT qfa@w wH
47 & 4T, a7 98 Y T FT a9 |
B|T ATy ¥ gty fear & aw ama
FIIW A IWT FET ARA T
agr amm ug g fr afewn afag s
A9 3EfEe 7 W & oww oard
TASTaE F WHTT 9T FH7 A ATATES
AEfiEl & 9en W’ 4 1 6e
St AF A ST W & 99 4g
we g o g & osm e
fed dfFn afaw #imw +1 @
fedt aw a&f @=mar ar WO wWE
# 78 wvan fF &2 719 H 3@ AE A
Fga a1 fgwa 8 #X<g & ! WW
ag a1 Farsd F g &1 o s
FHET F1 F TG IATA? FGE AT
& ARy q v awt 7 gErg Al
1 well g1 1 7 A ArevaE wfwat
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=Y ANIKETSN. ®1 @15 Q. TAr. fE=r
feur, fom ¥ & Fo ¥ ww W

% IR 220 FAT T I F fow

%2 fon | (sawm) 3@ A 1 fo
& 3 qE 7.9 7 Forar Afew ww
TR 9T S # T4 9% FHee fad
MW E R owE Ffoe,
9T 391 ¥ g st &1 A
- AR 4 |

wfaa, were wgew, § 7 o
i 5 fifedl & Wit & -
arly aff & wod ferd § Sl

Wi AT ag e A

afew afew whiww gw aw &Y ane
FA IEF AR F gH g e wifgg
fF ag afew wftww s 3 R &
Ear &, wEwr aam A9 F fem F
g ar T 1 7w gfee & g ww A WY
@ wTfgg | 3R afeat & gw A
# N o T A R E
¥ gfers afew Five F AR T
TF 5T Tt g arfge 1 &
¥ AF 7g Q@1 wgar § fy I
afgw FHET FY ATF § o o
Fr o7 fga & ? w177 TE a1 7 I8
e weqd A faar | o @ aedha-
FIOT FT 77 FLT & | AfFd g9 I«
92 AT 7 T @ Far (% AT giaw
FRAT F T (5o qRe@ A
o7 By ofewrs afym SO F I
ar &1 afF o7 guandi § T W
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T faar - et geT wngn
fo @i & aval qrefadi & g w0
W FAT HIAAT  HUC FHIGT F7av
3O o™ waT 7 gifaar w0
I7%T qlgr 3% | AT AT TG, WIS
farandf o’ T o am g 1 aga AT
TG 1T | Gely qara st Ar
TR AT A 1 AT F G WS § A I
FT.AFAM Z1aT § | FE17 Thoq® afaw
TR A Fqr §ar @ ? A QA i aw
Pt o Fifeqr g w A B, 7E wE
AT AR ITATAT ST § 1 ST AR &
a1 B o g Toq a1 § 1 safag
FgT AT FHAT FATT 51 B (98
e g €wir )

A AT & o FEA AT
f& o9 Twgwg awm W W H
ITTA AR ag atg q @ MRW
e frez wigal &) $gm argar g
& OF gg I5TQ & TT FV aG AT
FL I FXT & dF w™ F @
gt FLWEE . ...

MR. DEPUTY-SPEAKER: 1 would
like to tell the hon. Members one
thing that laughing, making gesticu-
lation and this kind of thing is not
good. If anybody has to interrupt,
he may interrupt, but other things
should be avoided, It does not add to
the dignity of the House.

ot WW NWw @Rt . gfag
FHAT S 1T I A F TF AT
g A AT o & fF awqw W A
AIFTA &, IR TqqaF @ & §
T FHEAT FF GAEN G0 7 & 5
gy o §,
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1 #¥ wrATe @At @ E L g}
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AT EET & 7 &R A faww #<
Trarm At fammar . mw faw
Al & ¥ | ag THEAT A At
2 v 39 5 gz =) wn fomr o
¥ Fgwer & gwwar g o ag arfow
AR AET T | AW F gE
o wqr e w8 0 @@ @@
wwit ®1 gg Tt 2 fear @ § fom &
A% # 3% ofcam ol ar 1 9w
&y agt o Sofew g @
agt A gwwml B d oW, Il
 TgT SUTRT AT R WK &) & A
Ty fawerm 38 3% a0 & freer o
5 O@ ¥ awrd 7 gwsr 1 9@
T gAN W ST FEErsi w7
W wwTETT aE & T g FEA |
2813 LS—10.

Service Commission (Repeal) Bill

frr RW W Y 9 A wrw
FIeY o7 @Y § A S § @ ;W
W g & F

™ Wl # g § @ fadaw
TN w g AR F gwwat g
o at e Y e Row fear @
F wr fRw W arfew & & O samr
wogT W |

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
Sir, a point was raised by the Leader
of the Opposition that this measure
woulgd leag to denationalization of the
banks. We would like the Members
who wil] be speaking from the op-
position to enlighten us further on
this point.

SHRI C. N. VISVANATHAN (Tir-
uppattur): Mr. Deputy-Speaker, Sir,
o, behalf of All-India Anna DMK, I
rise to support the Bill to repeal the
Banking Service Commission Act,
1975 introduced by the Government
in this House.

Now, coming to tthe merits
anid demerits of this measure
as also the statement made
by the hot. Minister at the time of
introducing this Bill, T would like to
say that this Bill divides the country
into seven regions for the purpose
of making recruitments ete. to the
banks iy the respective regions.
These seven regional zones will be
doing this work independently. I
would say that this js a milestone to-
wards more autonomy to the States.
This is what the Janata Party had
promised and we welcome this. The
respective Boards of these regional
groups would be recruiting officers,
clerks etc. on regional basis. This
will ensure that the Members of the
Board and the other staff would be
aware of the situation prevailmg in
that region, because they would be-
long to that place. They would also
be aware of the circumstances of the
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people who would ‘be utilizing the
banking services. I will give you
one example. The Southern Group
will be situateq # Madras. It will
comprise—the Tadian Bank ang the
Indian Overseas Bank. They will be
doing the recruitment there. The
persoas will be recruited by the new
regional board, They know very
well the persons to be recruited in
those regions and they know the
value of the persons to be recruited.
If you recruit persons from far-away
regions they will not be able to know
the affairs of these particular regions
and also the names of the places snd
so on. They will take three months
of six months to know about the
whereabouts of the +wvarious places.
They will be put to lot of difficulties.
So, from the overall point of view
this regiomial recruitment will be
better. There are thousands and
thousands of clerks who have to be
appointed. The correct figure of

clerks to be recruiteq would be of |

the order of 15,000 to 20,000 and there
will be officers of about 1500 to 2000
to be appvinted. These have to be
recruited for these banks. This step
will go a long way in solvig the
huge unemployment problem which
we face today. Lakhs ang lakhs of
people who are both educated un-
employeq as well as uneducated un-
employed are there. The unemploy-
ment problem is a very pressing
problem in Tamil Nadu. So far as
the neighbouring State of Kerala is
concerned, there are lakhs ang lakhs
of people who are in the category
of educatéed unemployed. So, this
step will help us to salve this un-

employmeat problem to a great ex-
tent.

Secondly, there will not be any
wastage in abolition of this Commis-
sion. 1 say this because only one
Chairman and 27 members of the
staff alone are affected. There will
not be any big 1oss on this accoumt.

1 support the Bill on behalf of the
All India Anna DMK. The Mimister
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assured us that there will be iﬁro
impartial recruitment bgards, one:for

‘clerks and the other for officers. If
"the recruitment board selects persons

in @ impartial way, if the Govern-
ment succeeds in this regard, it will
be greatly appreciated by the people.
All sections of the people will great-
ly welcome this, This is certainly a
milestone in giving more power to
the States and stremgthening State
autonomy.

SHRI VAYALAR RAVI (Chiray-
inkil): Sir, I oppose this Bill. This
is g Bill which I term a Black Bill,
this is against the interest of the peo-
ple as a whole. This is against the
spirit of the constitution of India.
Article 315 of our Coastitution pro-
videg that there shall be Service Com=
missions in the Centre and also in the
States. Mr. Tyagi accused us saying
that we were wanting to fill the Ser-
vice Commission with our owm peo-
ple. I would like to ask one gues=
tion to Mr. Patnaik: In Orissa and
other States, do you want to fill up
the Service Commission with your
own people? In UP. Bihar and
other States, are you going to,fill up
the Service Commissions with your
own people? So, to say that we are
wanting that would be most ynfair on
your part. This charge is utterly
baseless. The Secretary of your party
who spoke and a senior member, Shri
Gauri Shamkar Rai spoke nothing but
only about the delay.

1 wish to remind you how ' this
Service Commission was first ap-
pointed. This was appointed by no
less a person tham Shri Morarji Desai,
who was the Deputy Prime Minister
at that time ang who is now the
Prime Minister of India. I do not
want to guote his speech but I only
waat to quote the relevant portion of
the Terms of Reference. These terms
of reference were given to them by
Shri Morarji Desai: Item No, 5 of

the Terms of Refererie states as fol-

lows: .

.
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‘To review the Ml.ing arrange-
ment relating to recrunitment, trami-
ing and other relevant matters
‘onnected with manpower plaing
of bank personnel and to make re-
commendations for buildimg up re-
quisite professional cadre of bank
personnel at all levels of manage-
ment.’

This is the terms of reference
givan by Shri Morarji Desaj himself,
On that basis, the Commission has
made a recommendation. I shall only
quote one sentence from page 354 of
the Commission's report. Of course,
I kow that somebody referred about

that. We are prepared to argue on
that. I quote:
“As the major portion of the

banking industry is also in the
public sector, there should be a
common agency for recruitment of
staff for these bauks both at the
clerical and junior officers’ level.
This agency could be named as the
National Banking Service Commis-
‘sion”,

This is the recommendatioa of the
Banking Service Commission. So,
the whole origin of this recommenda-
tion has the basis,  Of course there
is delay. I admit that. Now, the
hon. Minister gpeaks about the cea-
tralisation. In this connection, I
would only like to draw your atten-
tim; to the observations made by the
Banking Commission, Two or three
points have been raised here. Please
take the branches opened in 1951 to
1976 alone, especially from 1968 to
1976. From 8321 it hag gowe up to
23,630 after mationalisation, In terms
of percentage, om the rural sector
-alone it has come to 45 per —cent.
'ortyfive per cent of the bramches
have beeri opened in rural sector.
Somebody talked about the rural
economy. I pay it has come to 45
per cent so far as rural banks are
concerned. Moreover, i1 1875, the
tota] number of branches that were
opened was 2,337, in 1976, 1t went up
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to 3,191. The target of the Reserve
Bauk from 1975-37 was 5000. In
their enthusigam to exceed the target,
upto 1976. they .have opened 5,528
branches, So, expansion of the bran-
ches of the bankg in the rural sector
has gone much fater. What about
the credit? I do not want to ‘alk
about that because Shri Patnaik and
Shri Pate]l are well acquainted with
‘the banking industry. The credit,
which was Rs. 909 crores, from 1951-
1971 has gone up to Rs. 5699 crores,
in 1974 it has again gone up to
Rs. 10,719 crores and in 1975 it has fur.
ther gone up to Rs. 12,497 crores. In
1976 it has gone up to Rs. 15,120
crores. I can give you the figures
from the report of the Reserve Bank
of India which I have got with me.

Regarding distribution of employees,
in 1956 it was 79,000, in 1969 after
nationalisation the figure went up to
2,20,000. Naturally, the Commission
expected, according to Adarkar Com-
mittee’'s Report, expansion of the
banking industry and its personnel.
According to that Committee at the
rate of 2,000 every year it was go upto
7,18000 iy 1985. I would request
Shri Patnaik to follow the spirit of
the constitution of Union Public Ser-
vice Commission or the State Public
Service Commissions in the matter of
bank recruitmeat also. In Kerala we
follow this practice in the matter of
appointment in the public sector.
Look at the Bill itself. It is very
interesting. I do not want to quote.
If you examme the Bill you will find
that concentration of recruitment of
regional or local persons may come
in the way. Please sep.clause 4 of
the Bill. It says:

“The Commission shall have re-
gional offices g such  State or
Gmup of ‘Statd¢” ag the Commission
may, with the previogs approval
of the Central GGovernment deter-
mine and no %ich regional oﬂ;'lce
shall be abolisheq without the,
vioug approval of ‘the Ceutral

ernment." _
TED £
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To overcome this, there is a statutory
provision. According' to that, the
Commission can open regional offices
in the State or amy group of States
or in any of the region, There is
alsp a provision for appointment of
a sub-Committee. You are now tak-
g away the statutory authority. You
want to give it only on the basis of
Government direcion.

SHRI BLJU PATNAIK: What is the
exact difference?

SHRI VAYALAR RAVI: Ii is not
statutory as you say. The fear of Mr.
Patel is that there will be centralis-
ation. I say ‘no’. Under Section 3
Clause 4 of the Act there is a provi-
sion which gives power to the Com-
mission to open regional offices.

Then, Sir, the integrity of the Mem-
bers has been questioned. Section ¢
clause 2 provides that fifty per cent of
the Members must be qualified and
they must have put in ten years’ of

_ service in the banking industries. So,
Sir, there is no question of any ‘yes-
men’ coming. No Tuli or Puri will
come heremafer. But if this Act is
not there then there will be many Tulis
and many Puris.

Further, Sir, the present measures
goes against the interests of the
Scheduled Castes and Scheduled Tri-
bes. I am making this charge with
all responsibility. You are repealing
this Act. Sir, I quote Section 17 of
the Act: '

“The Central Government may,
by order direct that in relation to
every public sector bank, reserva-
tlons in favour of the Scheduled
Castes, Scheduled Tribes and other
categories of persons shall be made

. .in such manner and to such extent
" as it may specify:”

K is a statutory provision. They
cannot run away from it. If you take
away this Act you can only give a

There are 1,08,000 employees but only
9,000 scheduleq castes/scheduled tribes
employees which means less than 9
per cent.

AN HON'BLE MEMBER: Then it
was your Government.

SHRI VAYALAR RAVI: Yes, we
agree., We do not want to repeat it
whereas you want to continue it. You
want to continue with this kind of
ignoring the rights of Harijans in this
country.

SHRI BIJU PATNAIK:
Never.

Never,

SHRI VAYALAR RAVI: Sir, strong-
ly say that it goes against the inter-
ests of the scheduled castes and sche-
duled tribes.

Lastly, Sir, there is a provision in
the Act—Section 22—whereby every
year the Annual Report will be pre-
sented to the House. Thereby the Far-
liament has the right to discuss the
acts of omission and commigsion of
the Commission. Now, you do not
want the Parliament to discuss. You
do not want the Parliament to discuss
these appointments. There is no pro-
vision to bring the reports of the in-
dividual banks before the Parliament.

So, Sir, because of these reasons I
believe that this enactment is against
the interests of the poor and the Ha-
rijans and the minorities of this
country. I oppose this Bill This is
a black Bill where you are afraid of
bringing these matters before Parlia-
ment for discussion. You want seven
lakhs of clerks to be distributed as a
matter of your own pattern age. Then,
instead of one ‘Tuli there are going
to be thousands of Tulis. That is why
1 strongly oppose this Bill. I would
therefore appeal to the hon. Minister
to withdraw this Bill.

1530 hra
[Dn. SUSHETIA NAYAR in the Chair.]
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*SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Madam Chairman,
the Banking Services Commission
(Repeal) Bill is being discussed in this
House and on behalf of my party I
extend full support to it. The Cong-
ress Government under the leadership
of Smt. Indira Gandhi had embarked
upon a policy of concentration of
power in the hands of a supreme leader.
With this end in view, you will re-
call Madam Chairman, the Constitu-
tion was amended through the 42nd
Amendment Bill and personal liberty
which is the essence of democracy was
taken away from the people. Not only
this, in pursuance of the same pro-
licy the Government and the party

end Bi

starteq:concentrating reat power in
the hands of the f»w amd:in:banks
and other public sector organizations
they planted their own hea-
chmen so that the power
could remain concentrated
in the hands of a few. When the
bank nationalisation Bill was introduc-
ed in this House by party has support-
ed the Government because we felt at
that point of time because we falt
that as a result of nationalisation of
the banks the stranglehold of the big
monopoly houses on the primer Jend.
ing institutions of the country would
end and the small and marginal far-
mers, will be given easy loans and it
would lead to their prosperity. It was
also our hope that members of the
Scheduled Castes and Scheduled
Tribes aand all  those per-
sons who were economically back-
ward will be benefited as a result of
the nationalisation of banks. But
unfortunately even though the Gov-
earnment of that time clamoured
much for the welfare of the people,
particularly of the weaker sections
in effect, these people were totally
neglected and the big industrialists
were given huge amounts of loan and
ag a result the rich became richer and
poor poorer.

A little while ago my friend Mr.
Vayalar Ravi was arguing that as a
result of the present legislation the
members of the Scheduled Castes and
Scheduled Tribes will suffer most. 1
must say madam that it is like shed-
ding crocodile tears. In this very
House during emergency I had proved
through statistics how scheduled caste
and scheduleq tribe people were being
harassed in the Stailes of Andhra, Kar-
nataka, Tamilnadu, Rajasthan, Punjab,
Bihar and West Bengal under the pro-
visions of law that were made by
Government under MISA. The har-
assment and the brutality that these
members of the communities were
subjected to is too well known to be
reiterated in this House but when a

*The original speech was A%ivarad in Bengali.
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member of the Congress party tries
to shed tears for them I cannot but
feel dejected and aggrieved.

Madam, Chairman we support this
Bill because we fee] that public ad-
ministration should be free from po-
litical domination, and justice should
be done to the deserving. Today the
Janata party is in Government and
tomorrow may be, some other party
would come into power. This does not
mean that the political party enjoying
power in the centre should monopolise
service also. We would therefore
suggest that all public sector organi-
sations should be freed from politi-
cal interference—a phenomena  that
was prevailing during all the past
years. Not only this we have also
found that organisations whose emp-
loyees were members of the trade
union organisations of the political
party in power in centre were given
patronage while those belonging to
the opposition were looked down
upon.

SHRI VAYALAR RAVI: What is
the name of your Union?

SHRI KRISHNA CHANDRA HAL-
DER: CITU and All-India Bank
Employees Federation

SHRI VAYALAR RAVI: Just a
small one.

SHRI KRISHNA CHANDRA HAL-
DER: It is one of the strongest Fe-
derations of the Banks. You should
now that. You should not mislead
the House. It is one of the strongest
in the Reserve Bank and State Bank.

MR. CHAIRMAN: Please continue
your speech.

*SHRI KRISHNA CHANDRA HAL-
DER: As 1 wag suggesting Madam
the Congressmen had concentrated all
the power in their own hands and in
fact it was available only to a few.

Service Commission (Repeal) Bill

This stite of affairs must end and
the present Bill is a step in that di-
rection and I welcome thig Bill

PROF. P. G. MAVALANKAR
(Gandhinagar): Madam Chairman,
this discussion is going on jointly on
the statutory resolution moved by
my friend, Shri Saugata Ray and the
Bill moved by the hon. Finance
Minister. My first question is why was
an ordinance necessary for this? Is
the Janata Government, like the pre-
vious government, committed to ordi-
nance raj? Mr. Patel and his collea-
gues, who were on this side of the
House not too long ago, always op-
posed any ordinance tooth and nail.
What is the motivation for issuing this
ordinance? I am sorry the goverument
has not given any reason about the
need for the ordinance in the state-
ment. Why could not the govern-
ment wait till November 14, when
Parliament was to meet? It is high
time the Janata Government god rid
of this habit of issuing ordinances.

Secondly, why was not the
opposition consulted on such
a major move like this? 1
understand that on major mat.
ters there is the usual consultation
between and among the Chief Whip
of the Janata Party, the Minister of
Parliamentary Affairs and the Leader
of the Opposition. But after hearing
the speeches of opposition memkbers
from the Congress Party, 1 feel that
the Congress Party has not been taken
into confidence in this particular mat-
ter. This Bill has a major signifi-
cance, It creates some suspicion in the
minds of even people like me, not
to speak of the opposition, whether
you want re-structuring of the recruit
ment policy or whether you are hav-
ing second thoughts about bank na-
tionalisation. The Congress Party nas
a majority in the other House and
if they wish, they can stall this Bill.

*The original speech was delivered in Bengall i
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it is, therefore, in the interest of
proper functioning of the parliamen-
tary time-table that they should have
been taken inte confidence earlier,
their reaction ascertained and then
this ordinance should have been issu-
ed. If this Bill is not passed by the
other House, who is going to take the
blame for all this? I am for nationali-
satipn of banks, I was and I am for
it even today. I believe in economic
and social justice to the poor people.
In the previous years, for many years
banks were looking after private in-
terests of monopoly houses, big busi-
ness industrialists and a section of the
people who were very rich and very
privileged, and a large number of
weaker sections of the community and
the poor people were completely ig-
nored and unattended. I am vyot, there-
fore, saying that these are all the peo-
ple who are now being well attended
to! Not at all. But at least a point of
view was created that now you must
look to the poorer people. That good
tendency or healthy tendency has to
be continued rather than taken in the
reverse direction. Therefore, Madam
Chairman the point is by merely say-
ing that Government is giving guide-
lines, does it mean that Government
will keep free from interference? I
have no time to go into details, but
Mr. H. M. Patel has to reply. As re-
gards the Chairman of the nationalised
banks and the appointments to the
Boards of Directors, those who are in
the new list, I have a suspicion that
all those people who are new Direc-
tors. they are either representing big
business interests, landlord interests
or some special or privileged inter-
ests and the common people who were
there in the previous Boards are ab-
sent, not completely, but to some ex-
tent. I want, therefore, doubly to be
assured that the Government's policy
is for nationalisation, and for improv-
ed recruitment procedures. If you say
that, I am with you. But if you do
not spell out clearly, I am afraid I
will take this as a kind of a lurking
suspicion in my mind that this may
perhaps be the backdoor entry to the

Service Commission (Repeal) Bill

process of denationalisation. 'That
should not happen and the Goavern=
ment must make it amply clear and
if the Government makes it amply
clear today, Madam Chairman, I hope
and request my friends on the oppo-
site side, particularly the Congress
benches: Let them not then stand on
prestige issue and let them not oppose
this Bill. If Government are for
nationalisation, if Government are
for improvement of banking services,
if Government are for economic and
social justice for the poor people and
the weaker people, then merely beca-
use it has been done in the way Gov-
ernment wants to do, let the Congress-
men not oppose it. That I can appeal
to them in all sincerity though I am
only one man here. My only point is,
let the Government clearly spell out
that they are for continuing the na-
tionalised sector of national banks,
that they will continue to improve the
services, the personaliseq services
which were available to the old days
will continue with a larger perspective

-of social and national context for wea-

ker people and poor people. If that
happens, I am with them; otherwise,

I am afraid it is very difficult to give
support to this Bill and, therefore, I
am reserving my judgment about vot-
ing this way or that way until I get
a satisfactory reply from the Govern-
ment on this. I do not want this
recruitment abolition to be the begin-
ning, to be the thin and of the wedge.
You might start denationalisation in
a veiled way and then after some
years you might come to a situation
where you might say: “Well, we can-
not run this business. Therefore, let
us go back to big business monopoly.”
I am opposed to it because I believe
in economic and social justice. That
is why I am mentioning this point.
[ want clarification on this point to
be spelt out clearly by the Govern-
ment.
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRIL
H. M. PATEL): Madam Chairman, I
was very much surprisei when the
honourable the Leader of the Opposi~

tion said that “my main charge-

against this Government is that this is
not just a single ctep, This betrays
their motivations and character. As I
said in the beginning, this is not just
a move to do away with that Act by
way of Ordinance, this is another was
of denationalising the system that they
had introduced.” The same suspicion
my hon. friend, Mr. Mavalankar has.

Now, let me first of all remove one
point which Mr. Mavalankar raised
about ordinance. The objection to the
ordinance that one has when one is
in the Opposition is when an ordinance
is brought just before Parliament is to
meet.

PROF. P. G. MAVALANKAR: I am
SOTTY. ...

SHRI H. M. PATEL: Mr Mavalankar,
you may be sorry, but this has been
the convention ang that convention
was repeatedly, time and again, broken
by the other side nf the House when
Congress wag in power and that was
the question and that really was a
major objection. Undoubtedly, as far
as possible legislation by
has to be avoided, but there may be
occasions and when a Government has
to be run, there are occasions when
ordinances have to be issued, but as
I said, if a Sesgion is about to meet,
it is definitely deing scmething which
is not correct.

Now, as far as de-nationalization is
concerned, let me gzive the assurance
to my friend, Mr. Mavalankar—be-
cause he wil] certainly accept this
assurance—that there is not the slight-
nst intention of de-nationalization What
is astonishing is that anybody should
have any doubt on the subject and
read this into this particular bill, ex-
cept of course wih politial motivation.
This is the point. Where do you see
in it the first step towards de-ratio-
nalization? We have in fact gone very

ordinance ,

' much further forwarg in strengthes--

ing and improving the nationalized®
banking system, since we came into.
power. Ome of the hon. Members-
from the Congress side said that they
had opened so many branches and st
forth. Let me tell him that the num-.
ber of rural branches which were
openeq in the 3 years 1974, 1975 and.
1976 was something like 2800—odd.
Ang in 1977 ie. at the end of Septem~
ber the number was already 1349. If
you look at it, you will find that the
stepping up of the ovpening of rural
branches has been very substantial
One of the first thingg that the Gov--
ernment did was to direct the Reserve -
Bank to appoint a committee to go
into the question of branch expansion,
with g view to seeing whether it was;
achieving the objectives with which
that expansion was being undertaken,
and to see whether any weaknesses.
were creeping into the organization.
The terms of reference were very’
wide. It was to go into the system:
thoroughly. Similarly, another com-
mittee was appointed fo go into the:
question of regional rural banks, be-
cause they were started without any-
philosophical bagis. For that reason
we said that regional rural banks were
intended to fill the lacuna left by the-
nationalized banks working in the-
rural areas on the one side, and the
cooperative banks on the other. We
felt that we were not reaching the
marginal and samll  farmers; and;
therefore, that some other organiza-
tion should come into being. And
from that point of view, this regional
rural bank idea was ushered in; but
it wag not working quite well. Ever
since its introduction, the number of
advances made ran into a very small
figure, although the number of bran-.
ches opened, ran into quite a sttbstan-
tia] figure, apart from the main
branches. 1 am <caying this as an
illustration to show that our interest
in srengthening the nationalized sys-
tem is very great. 1 myself have al-
ready held 3 meetings of the regional
consultative committees, where we go
into the question of how these branches
are functioming in the rural areas.
particularly and in the States con-.
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cerned in general, in order to see that
they do, in fact, achieve the objectives
with which nationalization was
brought in; and the membership of
the regional consultative committees, I
may say, comprises the Chief Minis-
‘ters of the States concerned and vari-
ous other interests, plus the chairmen
of the banks which have branches in
that area. They take part in the
meetings. We go into the difficulties,
-and into whatever shortcomings of the
banks there may be; and we also try
1o see that the aspirations of each
region are met. Naturally, I have to
say and I can say 1t without any hesi-
tation that the extent to which the
banking system should go into the
Tural areas is not yet achieved. It
will take time. After all, we started
virtually from scratch, and evan today
the commercia] banks meet only about
10 per cent of the rural agricultural
requirements, It is the co-operative
banks which have reached 25 per cent.

But the co-operative banks too, some

25., years ago, were meeting  barely
three per cent of the requirements
of .the agricultural areas. Today
they have  developed into. 25
per cent, and I have no doubt that the
anner in which we are approaching
this question, the nationalised banks
will also increase their contribution to
‘the rural requirements very substan-

tially.

16 hrs.

I am trying to establish that our
interest in nationalisation is genuine
ang it is not only for the sake of ap-
pearances. Therefore, to say that this
Bill has been broug_ixt in with a view
to de-nationalise the banking system
is the most unwarranted, very unkind
and uncharitable charge.

It is the shedding of crocodile tears
which surprises me. Here ig the
Leader of the Opposition, who was
‘himself the Finance Minister when
this nationalisation came in. The
banks were nationalised in 1969. The
Banking Commission, by which he now
swears, was- appo&n{ea before that. It
‘was not appointed by the then Fin-
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ance Minister or the then Government
It was appointed earlier ang it report-
ed in 1972, This particular recom.
mendation, which has now so enthuseq
everybody on the other side, so much
enamoured them that they took three
years in order to consider it, before
they would bring a Bill for establish-
ing a statutory commission! And
then too, so greatly enthusiastic they
were about it so worried were they
about  the unsatisfactory recuriting
system, that they took ye: another 16
months before, doing what, apyointing
a Chairman! Nothing mare was
thought about it, as to how this Com-
mission was to function. Not even a
paper was written down as to how
they would proceed. Yes, the Com-

mission could have regional organisa-
tions and so on. But, was anything
worked out? Nothing has been work-
ed out. They have not done arything
of that kind. Yet, they sav how very
sad they are that this statutory Com-
mission has been given the go-by or
it had a stil] birth. Why? Because,
they say, what we inteng doing will
mean patronage. Here are these peo-
ple who never exerciseq patronage;

never at all! It is only we who are
going to start it! Mo you know that
the only reason that can be ascribed
to the fact that they were dragging
their feat on the appointment of the
statutory Commission was their desire
to continue the patronage, urrestrict-
ed patronage, which they were exer-
cising?

My hon. friend, Shri Mavalankar,
referreq to the Boards., T am sur-
priseq that he thought that the com-
position of the new Boards was not
satisfactory. First of all, let me say
this. It was three years after natio-
nalisation that the then Government
was able to establish the Board of
Directors. Then, after appointment,
they went on for five years.

They did not find time. The nationali-
sation of banks is so very important
that they did not even find time to
appoint fresh boards in time.

Not content with that, the Hon. Lea-
der of the Opposition says that we re-
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gleet " the -interests of the seheduled
casteg and 8o on, and in another form
another hon. Member today vepeats
thsat. Let me tell them ithat there were
only eight persons representing _tﬁe
scheduled castes qnd, sehaditiael iy
in the boards appointed by the
Congress. It may please Mr. Mava-
lankar in particular to know that
we have appointed at least one sche-
duled caste or scheduled tribe or back-
ward class representative on the board
of every one of the nationalised banks.
We act, we do not just talk.

He says that under the Act it was
laig down that there would Le this and
that proportion. I can tell him that we
have issued guidelines as to the pro-
portion in which there should be sche-
duled castes and scheduled tribes in the
staff, officerg etc., of the nationalised
banks, and the nationalised banks have
accepteq it and are proceeding to see
that these guidelines are implemented.

The hon. Member there started poohb-
poohing guidelines and he almost said
that they are meant only to be disre-
garded. I am afraid that must be his
experience. He had the misfortune to
gerve at a time when these guidelines
werebeingdi;mga.rded,butletmteil
him that we do not disregard the
guielines, When we frame them, we in-
tend to implement them.

SHRI C. M. STEPHEN (Idukki): We
are very much impressed by that state-
ment.

SHRI VAYALAR RAVI: What is the
percentage?

SHRI H. M. PATEL: Whatever is the
normal percentage fixed for everything
else in ‘Government.

SHRI VAYALAR RAVI: Nothing
new.

SHRI H. M. PATEL: There need not
be anything new. What is rvally new
is that it will be implemented, and it
is the most imporant thing; not just to
talk but to do.

Then they say that we are abolishing
a statutory commission ang in its pla-
te We are going to establish Boards
which will not be statutory. Does that
mean that they will not be imparﬁal,‘
“IHEY “wall not do their duties objective-
ly? These gentlemen do not seem to
be aware of the fact that the railways
recruit their junior staff through six
commissions, appointed in six different
places, and there has been no comp-
laint of lack of objectivity, or impar-
tiality of not ensuring that the various
reservations etc. are respected. No one
has complained about it. So, why
should you think that the same will
not be the case when these Boards are
appointed, when I have pointed out
that there will be an eminent persona-

lity as Chairman from outside the kan-
king circle?

Perhaps they are not aware, but
the State Bank has been -recruiting
through a Board of the kind that I
am mentioning, presideq over by a dis-
tinguished administrator. There have
been former Cabinet Secretaries and
other persons of that kind. There has
never been any complaint of their re-
cruitment being unsatisfactory.

So, there is no reason to think that
when we set up Boards of this nature,
with a Chairman from outsids, with an
expert drawn from the Banking Msn:
agement, it will aot be satisfactory.
The banks are not going to run these
Boards. These Boards will be created
under the scheme that will be drawn
up now. Banks accepted it. But
the banks are pgoing to provide all
their facilities which exist with them
because they have been recruiting all
these times. They have man-power;
they have people. We are going to use
merely the mechanical facilities, the
human resources which they possess for
clerical work and so on, for doing this,
In the matter of cost, we do not see
any reason why we should be extrava-
gant when we need not be. We thou-
hgt this was the better way of achiev-
ing our objective at the lowest possible
cost but without in the least jecpardi-
sing the essential -objectives of care,
equitable ang impartial selection.
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Then the hon. Members said, Oh!
we can appoint boards also. 1 would
like to inform them that when ycu de-
cide io have large number of rural
branches and when you w35t 10 pene-
trate deep inside the couniryside, y¥cu
need personnel caparle of speaking the
local lanzuages well, Therefore, it be-
comes very essential to see that the
recruilment is done in such a way that
you have... (! atorruption) I wish they
had taken i trouble to studv. As my
hon. friend said, the result of tho re-
cruitment as carried out by the UFSC
for all thes~ higher services is such
that many a State is not represented
in them at all and you will not find
people speaking certain languages, 1e-
presen;ed in those servicas. We do
not want to work in such & way that
such a kind of result may come. But
all the same, these banks are all-India
banks, But while they are all-India
banks, they each have a largesi clus-
ter of rural branches and branch sys-
tem in one or two or three States and
not all over India. They are spread all
over India, they have g certain num-
ber of branches but that is only a frac-
tion of their total number of hranches.
Therefore, the manner in which we
have sought to group these is in order
to ensure that the people in those
areag will have every facilily to Le
represented anq to be selected. This
scheme has not yet been finalised and,
therefore, I may point out at this
point of time that I would have been
happy to have given consideration to
any constructive suggestion that might
have come forward. One or two sug-
gestions have come but none. I am
sorry to say from the owvposition side.
We do want to see that the system
under which we recruit, achieves this
objective and I think, thosa who wish
to serve in a particular bank can in-
dlicata their preference and this pre-
ferenre would be related when the re-
cruitment is in group manner. So, I
do think that the way we have thought
of this system is reallv sound, and
well conceived and should achieve the
objective of strengthening nationalisa-
tion and not weaken it because we wilj
see that the staff will be motivated to
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do the work that we expect of the
nationalised banks. For all these con-
siderations, to my mind we have done
rightly. .

SHRI VAYALAR RAVI: Now, the
Annual Reports will not come and we
will not g2t the chance of discussion it

SHRI H. M. PATEL: | am surprised;
my hon. friend is so naive. This deg-
re= of mnaiveness I would have never
expected of him. He himself said that
if there wag his Governmenti's think-
ing; it would have come to be discuss-
ed in Parliament.

May I ask what exact improvement
these comments of theirs for years
have brought about in the actual re-
cruitment of Scheduleq Castes and
Scheduled Tribes in the Services? Not
much. But I will tell them that we:
will actually achieve that.

We are answerable to this House.
How can they say that merely because
there is no statutory Commission, they
will not be able to ask me questions as
to how this bank or that bank func-
tions, how recruitment has been car-
rieq out and all that? We will be
ready to answer such questions without
any hesitation. In matters of actual
credit requirements ang to what ex-
tent we have met the credit require-
ments, we have given such information.
and we are prepared to give informa-
tion on that. Do they think that we
will hesitate to give information about
staff recruitment ang officers’ recruit-
ment in the banks? IL.et them  ask
questions and we will give answers.

SHRI VAYALAR RAVI: That was
mandatory, to have a discussion on
the Annual Report.

SHRI H. M. PATEL: Unfortunately,
they are so accustomed *o be dictated
to that they cannot think of anybody
acting voluntarily in a right manner.

I hope, the hon. Members will acc-
ept what I have said in support of
the Bill and pass it. With these words,
I commend the Bill] to the House for
consideration. )
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SHRI SAUGATA ROY (Barrack-
pore): Madam Chairman, I have had
the opportunity of listening to hom.
Members from both the sides of
the House on the Statutory Reso-
lution disapproving the Banking
Service Commission (Repeal) Orvdi-
nance, 1977. 1 also had the privilege
of, last but not the least, hearing the
hon. Finance Minister's reply. You
must have noticed that I was very
attentively listening to the Finance
Minister’s speech. I found that he
was only sarcastic in his reply trying
to be witty and nothing else. If I
may say so there was not an iota of
logic in all that he said. I may point
out that he was very angry and charg-
ed with emotions when he said that
we had made an unwarranted criti-
cism of him coming forward with ihe
Banking Service Commission (Repezl)
Bill and that we were attributing mo-
tives that he was reversing the process
of nationalisation of banks. You must
pardon us if we had attributed such
motives because when the people attri-
bute motives of de-nationalsation of
banks to Mr. Patel they refer to  his
old Swatantra background, his love of
free enterprise, his c¢oposition of the
bank nationalisation i2 Parliament ang
outside in the law couris, It is orly
with this backgrounq that Mr. Patel’s
small step in repealing the Bank Ser-
vice Commission is taken as a  ster
towards de-nationalisation. That is
how it comes to one’s mind.

The Finance Minister has dilated on
a number of subjects ang the main
subject was, of course de-centralisation.
‘De-centralisation is the standard path
of every Janata Minister which he fol-
lows. On any matter, they ultimately
‘come back to de-centralisation. Tt
is with this logic that the Gov-
-ernment has suggested the repeal
of the Banking Service Commis-
sion Act. As my hon. friend, Mr.
“Vayalar Ravi, pointed out in the Act
itself it was provided that the Bank-
ing Service Commission could have re
-gional offices in different areas in diff-
erent States, to cater to the needs of
local population and cater to the ‘ocal

hanking needes. Such a thing was

not ruleq out by the Banking Ser-
vice Commission Act. Instead in the
name of decentralisation, he has said
that there will be regional boards.

May I suggest, Mr. Patel was S0
nice as to think like an experienced
administrator—that the Commission set
up by an Act of Parliament is the
same as the Board that is set up by
an order of the Banking Minister. I
have not come across such a thing
from a Minister. I only humbly sub-
mit that this is the reversal of the
Banking Service Commission Act, it
it is not for the purposes of decentrali-
sation, it is not for the purposes of tak-
ing banks to rural areas. 1f I may hum-
bly submit, to take banks to the =ural
areas was not the 1dea of Mr. Paiel, it
was the idea of the Congress Govern-
ment.

Mr. Patel has, a numker of times,
referred to having eminent outsiders
and also eminent bankers, on his Re-
cruitment Board, For example, there
is, at present, an Indian Institute of
Bankers. If an officer has to get pro-
motion in the pank, ne has to get a
CAIIB (a certificates of associate from
the Indian Institute of Banlkers). I
have received a large number of Te-
presentations from banking officers
saying that this Institute is not func-
tioning properly. There are a number
of cases in which there have been
leakages of question papers, and tne
questions have come up and the people
have known them before-hand. So,
this is the thing that has teen happen-
ing in the Indian Institute of Bankers'
examination and that is what Mr.
Patel has envisaged.

When Mr. Chavan wanted to know
about the Boards of Directors of the
different Nationalised Banks  which
Mr. Patel hag appointed recently, he
has not yet laig such a list on the
Table of the House. Of course, he is
free to extend that patronage to any-
body he likes, to include them in the
Board. We only wanteq to know this
information. We askel him,Z please
tell us the names of those persons
whom he has included in the Board of

the Nationalised Banks. Up-till-now,
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including bhis last speech, he hag mnot

‘come forward with this thing.

I am referring to the constitutional
provision to which the hon. Member
Shri Vayalar Ravi referreq to. This
ig with regard to doing away with
discrimination of caste and creed in
the matter of services. We envisaged
the Union Public Service Commission,
the different State Public Service
Commissions and the Railway Service

. Commission in order to satisfy this

constitutional requirement. Mr. Patel,
in his very sarcastic speech forgot
about the constitutional requirement;
he has not mentioned even one word
about what he plans to do with regard
to fulfilling the constitutional provision.
I do not feel a little unsurprised when
the CPI Member was vocally support-
ing the Banking Service Ccmmission
Repeal Ordinance. But I will only
quote from the speech of my friend
who ig from the Ruling Party, a well
known friend, Dr. Ramji Singh.

‘¥ g awmm R aw
oY FfE ¥ AT AT aET Y
I g, I9 F1 6 e Ty
He is bringing such an ordinance.

ST T AT FaTel g T faOnT
T ¥ anl Y faae s 8, @1 3
w1 2T i 51 gaw o faindr
T & AATHT 7 I F AT T F AT
FERF I N 2 fF @ 5 aw=g
1 wara fadio &1 & o gaT ¥ o
Tz HEfF ) W Fwam H
T fadyr &= & s @Y = A
=fge 1"

At the end Prof. Mavalankar also said
that. But he is an independent
Member with independent views on
all aspects; so, we respect his opinion.
But this is from a very well known

member of the Janata Party; this is
what he says: :

“% wug g 5 ocdart § @
faw &1 W R F wrAW@IAT T
: L
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'Iﬁemlsnoneedtopassﬂusmllm
a hurry.

‘T e T Aam
an ww frgw =W faw w1 oaw w7
w7 e e F AT Y ow A
foT & Ta% A § qra-dra gr ot §
o ad o 99 fam w@ § s
A FTHW s e@rg?”

This is what 3 Member from the
Janata Party has said—What is the
hurry in bringing forward such a
Bill?". Mr. Patel, in his caustic speech,.
has mentioneq this: ‘Well; the scheme-
has not yet been /nalised; so, after
the scheme has been finalised, we will
come forward and tell you how fair
the recruitment system would be'. He
has not even finalised the scheme. And
they were blaming the former Gov~
ernment for the delay in implement-
ing the recommendations of the Bank-
ing Commission! What is the hurry
now in bringing forward a Bill to re-
peal something that has been done
without even finalising the scheme fot
recruitment? So, it only seems to me
that there is no intention behind bring-
ing forward this Bill other than ex=
tending unlimited patronage to the
Members of the ruling Party, unlimit-
ed patronage to the business houses.
to which Mr. Patel had erstwhile been
connected, unlimited patronage to peo-
ple who had supported him throug:
the thick and thin all these years in
their opposition to bDank nationalisa-
tion. That is why, Sir, I press my
motion, namely,

“This House Jisapproves of the .
Banking Service Commission (Re-
peal) Ordinance, 1477 (Ordinance
No. 10 of 1977) promulgated by the
Vice President discharging the func-
tions of the President on the, 19tk
Sepember, 1977."

And T appeal to their censcience, if it
ig there—I do not know whether the
Ministers have got it. I would acpeal

“'to Mr. Patel his senior colleague sit-

tmg by his side and otherg to consult
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among themselves and postpone pass-
ing of this Bill today because when
the recogniseq Opposition in Parlia-
ment seeks to disapprove of a Bill,
brought forward by the Government,
in all seriousness, Government should
ponder over its wisdom in bringing
forward such a BillL

SHRI H. M. PATEL rose—

SHRI SAUGATA ROY: He cannot
reply again. The Resolution i3 mine.
It has to be put to the vote of the
House now.

MR. CHAIRMAN: He can clarify
some points.

SHRI SAUGATA ROY: He cannot
reply.

MR. CHAIRMAN: According fo the
rules adopted by this House, he has
the right to reply. Rule 358(3) says:

“A member who has moved a
motion may speak again by way of
reply, ang if the motion is moved
by a private member, the Minister
concerned may, with the permis-
gion of the Speaker, speak (whether
he has previously spoken in the
debate or not) after the mover has
replied.”

I call upon Mr. Patei to reply and to
be as brief as possible.

SHRI H. M. PATEL: Mr. Saugata
Roy, I understand is a professor.
Therefore, it is understandable that he
should fing fault with my logic. But
I would like to ask him what pre-
cise legistics there. ... (Interruptions).

AN HON. MEMBER: He is an ex-
bank employee.

SHR] H. M. PATEL: 1 am sorry. I
begin again.

He said that he was surprised at a
nurhber of things, bat it is very inte-
resting to know the things at which he
was surprised. He asked why I did not
give the names of the Board of Direc-
tors. Now, he must know that ‘the

names of the Board of Directors have-
been widely published in every news-
paper. But I can certainly put them:
on the Table, if the Chairman desires,.
tomorrow.

But let me ask him one thing. The
point of his reply was only what his
Leader had said. His Leader had
asked specifically. .. .( Interruption).

MR. CHAIRMAN: Any Member
who desires any information can write

to the Minister and get the names.
(Interruption). No one will stand
while the chair is standing.

Now, the Minister has already
offered on his own to place it on the
Table: so what is the probler?

SHRI H. M. PATEL: Now I think
I would like to correct the misimpres-
sion that has been created, When T
said that the scheme has not been
finalised, I only meant {hat the sche-
me can be improved. The scheme-
which I have outlined admits of im-
provement, But we are proceeding
with the implementation and by
March 1978 this scheme will start
operating. This is something much
mare than what was done earlier. I
hope he will be able to adq up the
monthg from the date the Ordinance
was issued to the date the new system
actually starts working and find out
the time taken. There was no such
system at all earlier. So I hope that
at least will satisfy his conscience.

Now, he worries 50 much about our
conscience. Let us have a look at his
conscience. Let me ask him whether-
when this very Bill, for instance, was
introduced to establish a Statutory
Commission, they had consulted the-
Opposition. The answer~is No.! Did
they consult the Opposition on any of

PROF. P. G. MAVALANKAR: They
might not have consulte dbut dgn’t.
tollow their bad examp]e
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SHRI H. M. PATEL: I think you
are quite right. I accept that your
point is perfectly valid. I am only re-
ferring to his reference to ‘conscience’:
it does not lie in the mouths of people
who do not act in a particular way.
“That ig all: there is nothing more to
it,

Now, he says that when there was
a Bankers’ examination, there was a
leakage from the institution and so
.he assumes there will be a leakage in
other tests we may take for recruit-
ment. Perhaps he does not know (I
.am told he has no contact now with
the educational system) how many
times, in his own Calcutta University,
there have been leakages in Univer-
sity examinations. Are you there-
fore going to abolish the University?
Are you going to suggest that? So, it
has nothing to do with ifs being a
statutory establishment or otherwise:
it is the manner in which you run
them that matters. Then, look at his
-logic. (Interruption).

MR. CHAIRMAN: Mr. Saugata
"Roy, this is very unfair: you should
not go on interrupting. Will you
please sit down? (Interruption),

SHRI SAUGATA ROY: Madam

MR, CHAIRMAN: You have had
~your say; now, this is not right that
“you go on giving s running commen-
-tary. Let the hon. Minister answer.

SHEY H. M. PATEL: I would say
Thow <ompletely illogical my hon.
: frierd is. While he was dealing with
7ilve question of recruitment, he said
“that there were a number of mal-
spractices in the banks. Look at his
-sentence; it is totally out of the blue.
He said:

‘We know a number of cases of
mal-practices in the nationalised
banks”,

He has nev@Teard of mal-practices
anywhere glse. Then, he goes on tO
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refer to a case which s totally incor-
rect. My hon. friend owes an apology

‘to him because that person has never

been involveq in” anything iriproper,
or an alleged impropriety and yet my
hon. friend has no hesitation in re-
ferring to such a matter. I am not
referring to it; I see no point jn giv-
ing greater publicity to it. It is total- ’
ly and utterly incorrect.

Having said ftat, I wouldl once
again point out that it is on the
merits of this Bill that I am urging
the House to accept what we have
done and we are going to do.

MR. CHAIRMAN: | will now put
the Statutory Resolution moved by

Shri Saugata Roy to the vote of the
House.

The question is:
“This House disapproves of the
Banking Service Comrmission (Re-

peal Ordinance, 1977 (Ordinance
No. 10 of 1977) promulgated by
the Vice-President discharging the
functions of the President on the
19th September, 1977.”
The Lok Sabha divided :
Division No. 3] -+
[16.42 hrs. *
AYES

Alagesan, Shri O. V.

Alluri, Shri Subash Chandra Bose
Austin, Dr. Henry

Banatwalla, Shri G. M.

Barua, Shri Bedabrata

Bhakta, Shri Manoranjan

Bonde, Shri Nanasahib
Chandrappan, Shri C. K.

Chavan, Shrimati P.

Chettri, Shri K. B.

Choudhury, Shrimati Rashida H’.ique
Damor, Shri Somijibhai :
Deo, Shri V. Kishore Chan” e
Faleiro, Shri Eduards -
Gopal, Shri K, I

S.
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Gotkhinde, Shri Annasaheb Cavda, Shri K. S
Jeyalakshmi, Shrimati V. Chhetri, Shri Chhatra Bahadur
+* Kadannappalli, Shri Ramachandran Dandavate, Prof. Madhu
Kalyanasundaram, Shri M. Danwe, Shri Pundalik Hari
Kodiyan, Shri P. K. - Das, Shri S. S.
Kolur, Shri Rajshekhar Dave, Shri Anant
Kosalram, Shri K. T. Durga Chand, Shri
Krishnan, Shri G. Y. Ganga Singh, Shri
Krishnan, Shrimati Parvathi Gattani, Shri R. D.
Laskar, Shri I?ihar Gupta, Shri Kanwar Lal
Mallanna, Shri K. Jain, Shri Mohan Bhaiya
Parvati Devi, Shrimati Joshi, Dr. Murli Manohar
Pullaiah, Shri Darur Kaliash Prakash, Shri
- Rajan, Shri K. A. Kakade, Shri Sambhajirao
Ramalingam, Shri N. Kudanthai Kar, Shri Sarat )
Rarcamurthy, Shri K. Khan, Shri Ghulam: Mohammad
Rao, Shri Jagannath Khan, Shri Kunwar Mahmud Ali
Rao, Shri M. S. Sanjeevi Krishan Kant, Shri
Ravi, Shri Vayalar Kureel, Shri Jwala Prasaq
Reddy, Shri G. Narsimha — ™ - Machhand, Shri Raghubir Singh
Reddy, Shri M. Ram Gopal Malik, Shri Mukhtiar Singh
Roy, Shri Saugata N Mangal Deo, Shri
Sayeed, Shri’ P. M. N Mathur, Shri Jagdish Prasaq
Venkataraman, Shri R. Mavalankar, Prof P. G.
NOES Mehta, Shri Prasannbhai
Mishra, Shri Shyamnandan
Agkan Singh, Shri Munda, Shri Govinda
‘Ahmed, Shri Halimuddin Munds, Shes Easis
Alhaj, Shri M. A. Hannan Narendra Singh, Shri
Amin, Prof. R. K. Nayak, Shri Laxmi Narain

Paraste, Shri Dalpat Singh

Ansari, Shri Faquir Ali
Parmar, Shri Natwarlal B.

Barnala, Shri Surjit Singh

Bashir Ahmad, Shri Patel, Shri H. M.
Bateshwar Hemram, Shri Patel, Km. Maniben Vallabhbhai

Berwa, Shri Ram Kanwar Patidar, Shri Rameshwar
Bhattacharyya, Shri Shyamaprasanna Patnaik, Shri Biju

Birendra Prasad, Shri Raj Keshar Singh, Shri
Borole, Shri Yashwant Rajda, Shri Ratansinh
Chandan Singh, Shri Ram Kinkar, Shri

Chandra Pal Singh, Shri Ram Kishan, Shri

Chaturvedi, Shri Shambhu Nath Ram Sagar, Shri

Chaudhary, Shri Motibhai R. Ramapati Singh, Shri
Chaudhury, Shri Rudra Sen Rangnekar, Shrimati Ahilya P.
2812 LS—11,



323  Stotutory Resolution DECEMBER 5, 1977
Service Commission (Repeal) Bill

Saeed Murtaza, Shri

Saha, Shri Gadadhar

Sai, Shri Narhari Prasad Sukhdeo
Sarkar, Shri S. K.

Satapathy, Shri Devendra

Satya Deo Singh, Shri

Shaiza, Shrimati Rano M.
Shakya, Shri Daya Ram
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y, P.

Sheo Narain, Shri

Singh, Dr. B. N.

Sorrani, Shri Roop Lal
Surendra Bikram, Shri
Swatantra, Shri Jagannath Prasad
Tan Singh, Shri

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tyagi, Shri Om Prakash
Varma, Shri Ravindra
. Verma, Shri Brijlal

Verma, Shri Mritunjay Prasad
Verma, Shri R. L. P.

Yadav, Shrj Narsingh
Yadvendra Dutt, Shri

MR. CHAIRMAN: The result® pof
the division is Ayes: 39; Noes 86.

The motion was negatived,
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MR. CHAIRMAN: Now the gues-
tion is:

“That the Bill tp repea]l the Bank-
ing Service Commission Act, 1975,
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We go to Clause-
by-Clause consideration. Now the
question is:

“That Clauses 2 to 5 stand part
of the Bill.”

The motion was adopted.
Clauses 2 to 5 were added to the Bi!!.ﬁ

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI H. M. PATEL: 1 beg to
move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The Lok Sabha divided:
Division No. 4] {16.49 hrs.

AYES
Aghan Singh, Shri
Ahmed, Shri Halimuddin
Alhaj, Shri M. A. Hannan
Amin, Prof. R. K.
Ansari, Shri Faquir Alj
*Austin, Dr. Henry
Balak Ram, Shri
Barnala, Shri Surjit Singh
Bashir Ahmad, Shri

*The following Members also re corded their Votes:

AYES: Shri B. P. Kadam;

NOES: Sarvshri Larang Sai, Zulfi quarullah, Dr. Ramji Singh, Shri

Ramanand Tiwary, Prof. Dilip Chakravarty, Dr. Vasant

Pandit and Sarvshri Raghaoji, R.
Singh.

*Wrongly voted for Ayes.

Kumar

Mhalgi, Balak Ram and Shri Krishna
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Bateshwar Hemram, Shri

Berwa, Shri Ram Kanwar

Bhattacharyya, Shri Shyamaprasanna

Birendra Prasad, Shri

Borole, Shri Yashwant
Chakravarty, Prof. Dilip
Chandan Singh, Shri

Chandra Pa] Singh, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhury, Shri Rudra Sen
Chavda, shri K. S.

Chhetri, Shri Chhatra Bahadur
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri s. S.

Dave, Shri Anant

Digvijoy Narain Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gupta, Shri Kanwar Lal

Jain, Shri Mohan Bhaiya
Jethmalani, Shri Ram

Joshi, Dr. Murli Manohar
Kakade, Shri Sambhajirao

Kar, Shri Sarat

Kesharwani, Shri N. P.

Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmug Alj
Krishan Kant, Shri

Kureel, Shri Jwala Prasad
Machhand, Shri Raghubir Singh
Mahi Lal, Shri

Malik, Shri Mukhtiar Singh
Mangal Deo, Shri

Mathur, Shri Jagdish Prasad

Mavalankar, Prof. P. G.
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

‘Miri, Shri Govind Ram
Mishra, Shri Shyamnandan
Munda, Shri Govinda
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Munda, Shri Karia
Narendrg Singh, Shri
Nayak, Shri Laxmj Narain
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarla] B.
Patidar, gshri Rameshwar
Patnaik, Shri Biju

Patel, Shri H. M.
Raghaviji, Shri

Rai, Shri Narmada Prasad
Raj Keshar Singh, Shri
Rajda, shri Ratansinh
Ram Kishan, Shri

Ram Sagar, Shri

Remapati Singh, Shri
Ramji Singh, Dr.

Saeed Murtaza, Shri

Saha, Shri Gadadhar
Sarkar, Shri S. K.
Satapathy, Shri Devendra
Satya Deo Singh, Shrl
Shakya, Shri Daya Ram
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.

Sheo Narain, Shri

Shrikrishna Singh, Shri

Singh, Dr. B. N.

Somani, Shri Roop Lal
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Tan Singh, Shri

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tyagi, Shri Om Prakash
Verma, Shri Brijlal

Verma, Shri Mritunjay Prasad
Verma, Shri R. L. P.

Yadav, Shri Narsingh
Yadvendra Dutt, Shri
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NOES
Alagesan, Shri O. V.
Alluri, Shri Subhash Chandra Bose
‘Banatwalla, Shri G. M.
Barua, Shri Bedabrata
Bhakta, Shri Manoranjan
Bonde, Shri Nanasahib
Chandrappan, Shri C. K.
Chavan, Shrimati P.
Chettri, Shri K. B.
Choudhury, Shrimati Rashida Haque
Damor, Shri Somjibhai
Deo, Shri V. Kishore Chandra S.
Faleiro, Shri Eduardo
Gomango, Shri Giridhar
Gopal, Shri K.
Gotkhinde, Shri Annasaheb
Jeyalakshmi, Shrimati V.
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Kalyanasundaram, Shri M.
Kodiyan, Shri P. K.
Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnan, Shri G. Y.
Krishnan, Shrimati Parvathi
Laskar, Shri Nihar
Mallanng, Shri K.
Parvati Devi, Shrimati
Poojay, Shri Janardhana
Pullaiah, Shri Darur
Rajan, Shri K. A.
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.
Rao, Shri Jagannath
Rao, Shri M. S. Sanjeevi
Ravi, Shri Vayalar
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Reddy, Shri G. Narsimha
Reddy, Shri M. Ram Gopal
Roy, Shri Saugata
*Sai, Shri Larang
Sayeed, Shri P. M.
*Varma, Shri Ravindra
Venkataraman, Shri R.
MR. CHAIRMAN: The result} of
the division is: Ayes 82; Noes 43.
The motion was adopted.

16, 48 hm

PAYMENT OF BONUS (AMEND-
MENT) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):
Madam, I beg to move:

“That the Bill further to amend
the Payment of Bonus Act, 1965.......

MR. CHAIRMAN: Let the proceed-
ings go on. Those who wish to leave,
may do so quietly. Do not make so
much noise please.

The Minister.

SHRI RAVINDRA
Madam, I beg to move:

“That the Bill further to amend
the Payment of Bonus Act, 1965, be
taken into consideration”.

!

VARMA.:

The Bill seeks to replace the Pay-
ment of Bonus Ordinance that was
promulgated on the 3rd September,
1977. The Ordinance had a limited
and urgent objective. Its objective
was not to bring forward a compre-
hensive rewvision of the existing law
on bonus, affecting the coverage of the

*Wrongly Voted for Noes.

+The following Members also recorded their votes:
Ayes: Sarvshri Ram Kinkar, Narhari Prasad Sukhdeo Sai, Zulfiquarullah.

Km. Maniben Vallabhbhai Patel, Rama-nand

Tiwary, Kailash Prakash,

Surendra Bikram, Gauri Shankar Rai,Shrimati Rano M, Shaiza. Ravindra

Varma and Larang Sai;
Noes: Dr. Henry Austin.
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Act or dealing with all issues on
which demands for revision had been
made by the workers or employers.
The limited, urgent and immediate
objective of the Ordinance was to re-
store the position that existed before
the compulsory minimum bonus was
done away with during the emergency.

Madam, the payment of bonus in
this country has a very long history.
1 do not propose to take the valuable
time of this hon'ble House by referring
to the distant past. 1 will make only
a brief reference to the events from
1965 prior to which there was no
legislation on the subject of bonus.
The Government of India appointed
a bonus Commission, and on the basis
of the recommendations of the Com-
mission that were accepted by Gov-
ernment, an Ordinance, called the
Payment of Bonus Ordinance was
promulgated in 1865. This was later
replaced by an Act of Parliament in
‘the same year. The Act provided for
the payment of a minimum bonus of
four per cent whether there were pro-
fits or not. It also fixed a limit of 20
per cent as maximum bonus. Section
34(3) of the Act enabled parties to
enter ‘into agreements for the payment
«of bonus under a formula different
from that embodied in the Act.

Madam Chairman, in the light of
demands for increase in the quantum
of the minimum bonus, a Committee
known as the Bonus Review Com-
mittee was set-up in April, 1972 to
review the operation of the Act. The
‘Committee submitted their interim
findings on the question of minimum
‘bonus on the 13th September, 1972 in
two separate reports. After consider-
ing the two reports of the Committee,
the then Government promulgated an
Ordinance on the 23rd September,
1972, to provide for the payment of a
minimu bonus of 8.33 per cent for the
accounting year 1971-72. As I stated
earlier, the rate of minimum bonus
‘had been four per cent in the preced-
ing years. The Act was amended
again on two occasions to provide for
the payment of a minimum bonus of

'8.33 per cent for the accounting years
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1972-73, and 1973-74. The final report
of the Bonus Review Committee was
submitted to Government on the 14th
October, 1974. The recommendations
were examined at different levels, and
decisions were taken about the middle
of September, 1975. By then, the night
of the Emergency had settled over the
land and along with other sections of
the population workers too has lost
their fundamental freedoms; Every
one lived in fear, dreading that the
Draconian MISA would be invoked
against them. Normal Trade TUnion
activities came to a stand-still and
there was a moratorium on the right
of workers to resort to industrial
action to defend their rights and re-
dress their grievances. In this atmos-
phere of fear and repression, an Ordi-
nance called the Payment of Bonus
(Amendment) Ordinance was promu-
lgated on the 25th of September, 1975.
The Ordinance was later replaced by
an Act of Parliament. These amend-
ments in the Act did away with the
minimum bonus of 8.33 per cent. A
minimum bonus of four per cent was
made payable in respect of the ac-
counting year commencing on any day
in the year 1974, but was provided
that in the subsequent accounting
years no minimum bonus would be
payable if there were no allocable
surplus. Thus the concept of a com-
pulsory minimum bonus, irrespective
of profit and less and productivity,
wag struck off from, the Aets; and the
workers lost not only the 8.33 per cent
compulsory bonus that they enjoyed
for three consecutive years before the
Emergency, but even the statutory
compulsory bonus of 4 per cent that
they were enjoying from  1965.
Another amendment related to the
exclusion of the employees of banking
companies and the Industrial Recons-
truction Corporation of India from the
purview of the Payment of Bonus Act,
1965. Section 34(3) of the Act, en-
abling the employers and employees
to enter into agreements for payment
of bonus under a formula different
from that provided under the Act
was also deleted. To say that these
amendments affected the Workers
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adversely will be a gross understate-
ment. Many workers received only
four per cent bonus in 1974-75 and
were totally deprived of any “onus in
1975-76. '

When this Government assumed
office, it made a solemn declaration
that it was pledged to carry out the
mandate that it had received from
the people, that in accordance ‘with
this mandate it would take steps to
restore the freedoms of the people, to
right the wrongs and injustices that
were perpetrated during the Emer-
gency, and endeavour to end poverty
and destitution within ten years. It.
therefore, took immediate steps to re-
store freedoms on all fronts,

Like other sections of the people,
the working class too had suffered the
rigours of the Emerpency. Workers
lost not only the fundamental free-
doms of the citizen, but also the re-
cognised rights that Trade Unions
enjoyed in an  enlightened demo-
cracy. The Government, therefore,
took immediate steps to restore the
rights of Trade Unions; to direct the
reinstatement of all employees whose
services had been terminated for
political reasons; to undo all political
victimizations by reviewing all cases
where services had been terminated
without the normal! procedures that
are followed to ensure natural justice.
It decided to discontinue the impound-
ing of additional D.A. under the
Compulsory Deposit Scheme, and
made cash payments to return the
instalment that was falling due. The
Government took this decision in
spite of Its apprehensions about the
inflationary effect that a sizeable in-
flow of money (of the order of rupees
326 crores) was likely to have on the
economy in general and prices, in
particular, only because it was pledg-
ed to remove the hardships of the

wrarlring alaoce
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Demands for the restoration of the
minimum bonus that the workers had
enjoyed before the Emergency came
up as a natural consequence of the
manner in which the bonus was taken
away during the Emergency. All
Central Trade Union Organisations
and all political parties made demands
for the restoration of minimum bonus
of 8.33 per cent. The continued denial
of a bonus of 8.33 per cent was looked
upon by them as a continuance of a
wrong that was done during the
Emergency. The Government, there-
fore, decided to restore the minimum
bonus of 8.33 per cent for the account-
ing year 1976 subject to the existing
provisions in the Bonus Act which
empower Government to protect
marginal and sick units.

This House is aware of Govern-
ment’'s endeavour to formulate an
integrated policy on wages, incomes
and prices, to ensure growth as well as
social justice, to reduce dis-
parties of income and development,
and to move towards an egalitarian
order. All questions relating to’ the
level of wages, disparties in the level
of wages in different sectors, dis-
parties in wages paid for the same
kind of work, disparties in wages and
incomes in and between the urban and
rural sectors, minimum wages, fair
wage, the rationale for a deferred
wage and the concept of bonus un-
related to profits or productivity will,
therefore, have to be viewed afresh
and reviewed in the light of the inte-
grated policy that is expected to be.
formulated. The formulation of such
an integrated policy requires an in-
depth study of various matters, and
this needs time. We felt, however,
that it would not be fair to the
workers to postpone a decision on the
question of bonus for the current year.
Accordingly, the Government decided
that—

(a) The level of minimum bonus
be fixed at 833 per cent of the
annual wages, whether the establish-
ment made a profit or not, during

.the_accounting year;
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(b) a provision be incorporated
in the law by which employers and
workers in an establishment or in
a class of establishments can enter
into an agreement for payment of
bonus on a formula different from
that of the Act; so, however, that
the minimum and maximum limits
of bonus are adhered to (this would
however, be suject to certain safe-
guards);

(c) the maximum limit of bonus
would be 20 per cent;

(d) increasing emphasis must be
placed on promoting agreements for
payment of bonus related to in-
crease in production and producti-
vity;

{e) invesment allowance will be
included as an element of prior
charge in the determination of
available surplus;

(f)y employees of banking com-
panies and Industrial Reconstruc-
tion Corporation of India wculd be
brought again within the purview
of the bonus law;

¢g) to ensure tHat loss making
units are not unduly burdened by
the incidence of the minimum bo-
nus. resulting in their becoming
sick, provisions of section 36 of the
Act for grant of exemption may
have to be resorted to;

(h) employees of nan-competitive.

public sector establisments  will
“be paid an exgratia amount on the
same basis as in the Bonus Act.

It was also decided that these deci-
sions would apply to the accounting
year commencing on any day in the
year 1976. An Ordinance was pro-
mulgated on the 3rd September, 1477
to amend the law to the extent neces-
sary to give effect to these decisions.
Copies of the Ordinance have already
been placed on the Table of the House
along with the usual statement ex-
plaining the circumstances in which
the Ordinance had to be promulgated.
The Bill which is now before the

House closely follows the provisions
in the Ordinance, and seeks to replace
the Ordinance. 1 commend the Bill
for the consideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Payment of Bonus Act, 1965, be
taken into consideration.”

*SHRI K. RAMAMURTHY
(Dharmapuri): Hon. Madam Chair-
man, while introducing the Payment
of Bonus (Amendment) Bill, 1977, the
hon. Minister of Latour narrated the
circumstances in which urgent action
had to be taken for issuing the Presi-
dential Ordinance in this regard. He
pointed out that the several represen-
tations from the workers about bonus
induced the Government to take im-
mediate action. Many hon. Members
on all sides of this House know that,
besides frequent reference on the floor
of this House about the urgent need
for taking a decision in the matter
of bonus, the Governments in the
State were urging that in view of the
approaching Festival Season, like
Dussehra, Diwali, Onam ete. the
Government of India should restore
the minimum bYonus to the workers.
In fact, the Ministries in the State
of Kerala and in the State of West
Bengal passed Resolutions to this
effect and forwarded them to the
Government of India.

Realising the gravity of the situa-
tion which might endanger industrial
peace in the country if the minimum
bonus of 8.32 per cent was not re-
stored to the workers, the Govem-
ment of India got the Presidential
Ordinance issued before the beginning
of the Festival Season. It is not as
if the Janata Government suo motu
acled in this matter. The Central
Government wilted under the pres-
sure from the workers and the State
Governments and took immediate
action. It is not a benign mercy of
the benevclent Janata Government

*The original speech was delivered in Tamil.
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shown towards the workers. This
House must know this basic fact be-
fore the provisions of this Bill are
discussed.

It was the Congress Government
that declared 8.33 per cent bonus to
the workers. Janata Government has
merely restored this to the workers.
Thisg is not any new discovery of the
Janata Government like the discovery
of America by Columbus. I will not
accept that this is a product of the
political philosophy of the Janata
Goverument at the Centre. It should
be borne in mind that the Janata
Government is not only resting on the
oars of the Congerss Government but
also hag wrested laurels.

The hon. Minister of Labour gave
a background of the bonus issue. Be-
fore the 1965 Bonus Act, bonus was
ccnsideder as customary bonus, later
as a cousequence of Court decisions,
ag Labour Appellate Tribunal formula
etc. In 1965, it became an aspect of
profit sharing. The Janata Party in
its election manifesto accepted bonus
as deferred wage and assured the
workers of their rightful share. I
am sorry that the hon. Minister of
Labour has not clarified as o whether
the Janata Government has accepted
bonus as deferred wage. I need not
go back to the days of 1965 when the
minimum bonus was accepted and
after that how very many organs of
labour were waging a relentless
struggle for getting bonus treated as
deferred wage. Shri Madhu Danda-
vate, who spear-headed the move
ment for making bonus a deferred
wage, was here till now and perhaps
it 'was inconvenient for him to be pre-
sent here at the time of discussion of
#his Bonus Bill. I would like like w0
recall the days when on the floor of
this House Shri Dandavate had plead-
ed passionately for treating bonus as
deferred wage. The hon, Minister of
Labour should have, in his introduc-
tory speech, referred to his Party's
acceptance of Bonus as deferred wage

DECEMEER 5, 1977
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and how the Government propose to
implement that assurance given to the
people during the General Elections.

On the 29th of last month, about
60,000 railway workers staged a
demonstration in Delhi demanding
bonus. The workers in the Public
Sector Industrial Units, the Post and
Telegraph workers, the Government
employees and ‘workers in the un-
organised sector whose number run
intc millions have been reminding the
Janata Government of its solemn as-
surance of implementing Bonus ag de-
ferred wage. In today's Indian Ex-
press newspaper, owned by the
Guru of Janata Party, Shri Goenka,
you find and editorial entiled TO-
WARDS COFRONTATION. I am
sure that the hon. Minister will clarify
this point at the time of his reply to
the debate.

While we welcome the restoration of
8.33 per cent bonus to the workers, I
would like to inform the House of the
impact of certain provisions of this
Bill. What we expected was in/the
light of what I have stated at the out-
set, that the provisions of this Bill
would cover Railway workers, Bank em-
ployees, P. & T. employees, workers
in the Pubic Sector Industrial Units
and even Government employees. It
is rank disappointment that they have
not been made eligible through this
Bill for 8.33 per cent bonus. The hon
Minister referred to the dread of the
workers about the draconian MISA
during Emergency and that was the
reason why they did not even resent
the denial of their right to get bonus
and digd not even demonstrate. He
shared his sympathy for the workers
with gll of us here, While | welcome
that, 1 would like to pin-point the gap
between word and deed. If the Trade
Uniong could prove in the Court that
the balance-sheet of the Company, for
that matter even the audited balance
sheet of the company, was not genuine,
then they had the right to re-audit the
balance-sheet. Even the Emergency
Government did not deprive the work-
ers of this right. It is unfortunate
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gation and Waterways Department of
the West Bengal Government had
drawn up another project for the en-
tire region excluding the comand area
of delta project, Phase I, about which
I have just now mentioned. That
works out to Rs. 11.26.92,000. ‘Thot
would include  sluices costing  Rs,
162,52 lakhs, the remaining embank-
ments Rs. 275.26  lakhs, revetment
works at vulrerable zones Rs. 135.4.
lakhs, retired and ring bunds Rs. 33.70
lakhg and overland crossbunds Rs. 498
lakhs.

We are very happy 1o see that ihe
Central Government had come lo res
cue to a situation of this nature, un-
der somewhat similar circumstances,
in Kerala to save the people and land
from the invasion of sca. In reply to
‘a question of 20th March. 1973, which
was replied to by the Minister for lr-
rigation and Power, it had been said:

“Taking into account the magni.
tude of the problem and the -2~d
for speedy implementation of anti.
erosion measures in  Kerala, the
Government of India have agreel
to provide special financia] assist-
ance during the last two years ol
the Fourth Plan to enable fhe State
Government to implement a prog-
ramme of Rs. 4 crores a year. This
assistance should be released t{o
meet the expendifure over nnd
above the provisions made in the
State Plan of Rs. 1.3 crores in [972-
73..." ete, el

Again on 17th March, 1975, in replv
{0 Unstarred Question No. 367 it was
stated:

“A length of about 113 kilometres
have been profected upto the end
of the Fourth Plan with an outlsy
of Rs. 17.50 crores of which  the
Centre has provided special loan &s-
sistance of Rs. 4.59 crores. These
measures are being continued in
the Fifth Plan also for which an
antlay of Rs. 20 crores has been
tentatively proposed.”

I am very glad to find that this has
been done.

Sundarbans 338

(Mot.)

Recently. a repiy has been given to
Unstarred Question No. 26 dated 14-
11-1977. The Minister had visited the
areas affected by :ea erosion in Ke.
rala. In that reply it has been stat>i:

“However, taking into  account
the need for speedy implementation
of anti-sea erosion measures in the
State, the Centre has provided spe-
cial loan assistance to the  Stale
Government for gccelerating the ap-
pruved anti sea erosion schemes in-
cluded in the State Plan. The
amount made available during
the first three years of the Fifth
Plan has been Rs. 3.75 crores. Dur-
ing the current year, an amount of
Bs. 1 crore has been released so
far for this purpose.”

Therefore, this is the position. I[a»:
is a cas¢ which could be used as j
parallel instance. 11 is a case where
the people are suffering because oi
invasion by saline water coming ‘rom
sea, and il has to be treated as a n.
tional problem. We would earnestly
make this request to the Central Tov-
ernment through you. Sir.—The hon.
Prime Minister has taken the trouble
of coming and listening to us—to be
generous and save these 20 lakhs .f
people from perpetual misery, poverty
and destruction, The State Guvernmet
resources are very meagre;ifitis left
in their hands, I do not think, in our
life time, people will have any relief.
The poverty there is something un-
believable. Prof. Madhu  Dandavate
should go there; we expect that he
will inaugurate the railway line after
the fina] location survey is done. He
ig keeping mum. That is the trouble.

There should be a massive ro3-
ramme for multiple cropping and c¢rap
diversification.  Production of cIm-
mercial and cash crops is also neces-
sary. It is predominantly an agrarien
area with 88.53 per cent of people in
agriculture.

There is a deep pauperisation and
the percentage of owner-cultivation tc
the total agricultural worker is: in
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hon. Members, either on this side of
the House or on the other, who are
interested in the welfare of our wor-
kers, will ponder over the jssues I
have rajsed ang will insist on my
amendments being accepted by the
Government.

If the Government had to act
urgently, it does not mean that they
should bring forward a half-baked
Bill before this House. Six months
is a long period to formulate a com-
prehensive Bill. Yet the Government
have failed the workers in the coun-
try. I request that the Government
should bring forward a comprehensive
Bill for Bonus at the earliest, accom-
modating the above mmendments.

Before 1 conclude, I demand that
8.33 per cent bonus, which has been
declared as deferred wage, must be
given to all the workers in the coun-
try—railway workers, bank em-
ployees, workers in the public sector
units, P. & T. employees and also the
Government employees. The right of
re-auditing the balance-sheet and
other accounts by the Trade Unions
must be restored to the workers.
Similarly, the bilateral agreements
entereq into on the basis of produc-
tion and productivity must be hono-
ured by the management and there
must be legal provision for this in the
Bill. This minimum bonus must be a
regular feature and should not be only
for this year.

‘I am grateful to you for having
given me an opportunity to participate
in the debate,

DR. SUBRAMANIAM SWAMY
(Bombay North East): I would first
like to congratulate the Minister and
the Government for undoing one of
the blackest acts of the Emergency—
which act of the previous Government
thoroughly exposed its intention vis-
a-vis the workers of this country. It

was a promise made during the Lok

Sabha elections, viz. that once the

Janata Party was voted to power, it
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would undo this black Act of Septem-
ber, 1975 and restore the concept of a
minimum of one month’s income as
bonus, or 8.33 per cent as the principle
of bonus payments.

17.19 hrs.

[SHr1 DHIRENDRANATH Basv in the
Chair]

I would also like to use this oppor-
tunity to congratulate the Labour
Minister who has functioned very well
during the last 8 months; and had it
not been for him, the labour situation
would have been a lot worse than it
is today. It is difficult for these trade
unionists—and I, myself am president
of many trade unions, especially of
Insurance, Bank and Railway wor-
kers—to go into a negotiation with the
Labour Minister Mr, Ravindra Varma
and then come away with an idea
of confronting the Government. So,
I think, in the light of the fact that
the labour situation was bottled up,
as it were, by the previous dictatorial
Congress Government, which <was
supported by the “so-called” suppor-
ters of labour, called the Communist
Party of India, this Act, this step
taken by the Labour Minister deserves
the complete support of Parliament.

Sir, T would like to say that the
question of payment of bonus is a
mratter of concern in the country for
a long time. Strictly speaking, if we
had a correct wage-income policy,
there would have been no need to
have a dispute on the question of
bonus, But it is because we have not
been able to pay minimum wages,
which has been laid dewn by the
National Labour Conference, and have
not been able even to establish
minimum norms for the payment of
workers in industry that the question
of bonus comes up periodically. I
would say that if we are able to
evolve, and we should be able to
evolve very quickly 1 wage policy,
in which the workers are given a fair
share, then the question of bonus
would not be of very material <igni-
ficance.
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It is significant that in the last 13
years of progressive rule, supported
by the progressives like the CPI, the
share of iobour has declined from 55
per cent to 40 per cent. There are
only very few countries in the world
where the share of labour in the
national income has declined, but
India is one of the few countries
where the share of labour has de-
lined. It is not that today the labour
says “we want more share”; it is not
that labour is asking for more share.
But if labour is asking for constancy
of shares in the national income, it is
something which should receive
national support,

Having said this, I would like to
say that although this Bill is com-
prehensive enough to remove, rather
to undo, what was done during the
emergency, it does have some ele-
ments which require the considera-
tion of Government, particularly sec-
tion 34, which describes the maximum
and minimum limits, Well, there is
a clause there which says that if the
management and labour enter into an
agreement independently of the for-
mula laid down in this Bill, it must
have the prior approval of the Gov-
ernment. I would say that this con-
dition need not be put in a demo-
cratic society. If labour and manage-
ment on their own come to an
agreement, in the absence of a
national wage policy—and there is no
national wage policy today—then
they should be allowed to do so.

Secondly, there is the definition of
#allocable surplus”. That is all right
for many industries which are regu-
lated by the Companies Act. But,
what about the banks, which havae a
right to maintain, what is called,
“Secret reserves”? It is possible for
ary bank to manipulate the accounts
in such a way that the allocable
surplus becomes very small. And it is
significant that this year, except for
the Indian Owverseas Bank, no other
bank has paid more than 8.33 per cent.
Therefore, I think that this seection
34A really puts the employees of the
banking industry at a very very great
disadvantage. I would like the Minis.
ter to keep this in mind,
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I would also say that some of the
things which the previous Govern-
ment have done, the Labour Minister
cannot undo. But he is a very in-
fluential Minister, a very capable and
persuasive Minister .... (Interrup-
tions)  All Members of Parliament
beloenging to the Janata Party are like
that. He is also a very sweet-
tongued Minister. I am sure he will
be able to persuade the Cabinet and
the Prime Minister...,(Interruptions)
I am speaking on behalf of the wor-
kers, not on behalf of any foreign
country, I would urge the Labour
Minister to use his influence to see
that the other black acts of the pre-
vious Government towards labour
are also undone, For jnstance, LIC js
not directly under him, but still the
Cabinet has collective responsibility.
There was an agreement with labour, .

SHRI K. RAMAMURTHY: It s
sub judice.

DR. SUBRAMANIAM SWAMY: 1
am telling you the factual part, I am
only describing what happened, I am
not commenting on the merits of ke
case.

On 24th January, 1974, the manage-
ment and labour of LIC entered into
an agreement, This agreement was
unilaterally undone during the Emer-
gency by an Act of Parliament in
spite of the opposition of able Mem-
bers like Mr. Mavalankar, among
others. How can you win the con-
fidence of labour if the management
signs a contract, to which the Govern-
ment agrees and which Parliament
ratifies, and then you unilaterally get
it undone? Labour has gone to court.
I am very happy that the Finance
Minister is here.

SHRIMATI
SHNAN (Coimbatore):
ready said no to them.

DR, SUBRAMANIAM SWAMY:
He is a very open-minded person.

PARVATHI KRI-
He has al-

It is very essential that Govern-
ment consider this as a gross mct of
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betrayal of labour, whatever the
legal merits or lack of it. That has to
be decided by the courts, but the fact
is that Parliament can take a view of
the unilateral wundoing of an agree-
ment of this sort. Therefore, I would
urge the Labour Minister and the
Finane Minister that this black act
of the previous Congress Government
must also be undone and that labour
in the LIC must be given what they
were entitled to by collective bar-
gaining.

I think it woulg be improper for
me not to say something about bonus
to railwaymen also, I realise the
Government's difficulties in payment
of bonus to railwaymen, Nevertheless,
it is my duty as the Vice-President of
the Bharatiya Rail Mazdoor Sangh 1o
say that the railwaymen valiantly

fought against the Congress Govern- -

ment and its black policies. Their
demand for bonus is genuine in the
absence of a national wage policy. I
would disagree with the wview that
we should wait for a national wage
policy before we think in terms of
giving bonus. I would say that we
should have ad hoe arrangements to
pay bonus ang once a national wage
policy comes, we can think of read-
justing the bonus. "I do not think it
is a question of lack of money, There
are many ways in which Government
can raise money without taxation.
“There are 20 million tonnes of food-
grains lying in stock. How much has
been stolen or eaten away, I do not
know.

SHRI SAUGATA ROY (Barrack-
pore): American aid will be there.

DR. SUBRAMANIAM SWAMY:
With your co-operation, Russian aid
may also be made wvailable,

I certainly think that Government
can sell 10 out of the 20 million tonnes
of foodgrains, This wil] give cheap
food to the people. They will not be
able to sell it at Rs. 105 per quintal,
the rate at which they bought through
deficit #mancing. So, they may have
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to make a loss if they sell it today,
but enough money can be generated.

So, while these clowns of the
Congress Party watch in despair, let
us redeem our promises one by one.
They have lost not only the Lok
Sabha elections, but also the State
Assembly elections, and they are about
to lose more elections, So, let us
fulfil our promises as early as possible.

———

17.30 hrs.
HALF AN HOUR DISCUSSION

VILLAGES COVERED BY NATIONALISED
BANKS

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I had asked a question
of the hon. Finance Minister to know
how the various banks are working
in the agriculture sector and how
much credit they have given tp the
agricultural and other labour in the
towns. The Finance Minister said that
4540 branches of 14 nationalised banks
were functioning and that there were
no statistics to show as to how much
money was given to the agriculturists,
how many villages were covered and
how many agricultural workers were
covered. I want to bring to the notice
of the hon. Finance Minister about
the actual working of the nationalised
banks in rural areas so that he may
improve upon it,

For Chittoor district, Indian Bank
is the lead bank and other banks
have startedq certain branches but
these branches are only a few. The
Minister has said that they are started
in places where 10,000 people are
there. It may be true but how many
villages have they covered? For
example, in Chittoor district, not even
100 central villages have been cover-
ed., There are certain restrictions on
them, When agriculturists ask for
money, they say that they cannot go
beyond five or ten kilometres. They
select one or two villages. In Pillaru
they selected one village consisting
of five or gix families. In the nearby
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villages, handloom workers live and
they want credit for purchasing looms
etc. but they are not being given
loans, The officers who come to the
villages are not interested in rural
arcas and, therefore, the lending
position is becoming very difficult.
The Finance Minister knows that
private money lending is becoming
very difficult because of the liquida-
tion of loans which had been done in
the past. Therefore, the cerdit gap
is increasing and now these banks
have to fill up that gap. The Finance
Minister must evolve a policy of ex-
tending the credit to all the needy
persons in the villages. I suggested
to the Finance Minister previously
that all these nationalised banks must
be merged together and they must
finance cooperative credit societies.
The Finance Minister said that so long
as these nationalised hanks existed,
there would not be any competition.
For the present, let us agree on this.
But we have to see whether there is
any competition or not. For example,
there is a branch of the UCO bank in
Bhipani. The State Bank branch is
also there nearby. When the agricul-
turists approacn the State Bank
Branch at Bhipani for loans, they say
that they cannot go out of their juris-
diction and that they cannot enter
into that jurisdiction. So, in practice,
there is npo competition. Therefore,
the Finance Minister should give
instructions to all the rural branches
that they should give loans to all the
persons who are pear to them,

There is no uniformity in the pro-
cedure of these banks. Let us take
the State Bank of India. Even in the
Siate Bank there is ng uniformity of
procadure. There is a branch at
Chittoor and there is a branch at
Bargarupalam. There are other
branches also in other areas, The
State Bank branch at Chitioor is
having one procedure and the State
Bank branch at Bargarupalam is hav-
ing another procedure, There is no
uniformity even in the procedure
adopted by the State Bank. Therefore,
the Government should give guide-
lines to them.
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With regard to the wgricultural
sector, one Bank branch says that they
are giving loans only for certain
things and not for other things. An-
other branch says that they are giving
loans only for poultry, not for dairy.
When they are having limits, when
they say that they are giving loans
only for certain things and not ifor
other things, how is it possible to get
loans for other things? Let the
Minister of TFinance consider that
also.

In the rural areas, the agriculturists
are not able to get loans for cun-—
structing houses. The Finance Minister
says that his party is interested in
agriculture. He says that they are
increasing the Plan allocation from 20
per cent to 40 per cent for agriculture.
Is there any allocation for bank lend-
ing for agriculture? Unless there is
such an allocation, it is not possiblé
for the agriculturists to get loans. I
had been to Cuppam. In Cuppam,
the bank is giving loans only in towns,
only for industry, not for agriculture,
I can quote instances, If I am wrong,
I may be corrected. But from what
I hear and what I find, only 2} per
cent is going to agricultural sector.
It must be increased to at least Z0-—40+
per cent if agriculture is to improve as
per their policy.

Coming to agricultural workers,
they are not at all getting anything
from these banks. They are the
people who must come up. Unless
they are given some loans, it is not
possible for them to come up. Dairy
is being developed; milk collecting
centres are being organised. ‘There is
the milk production centre. The milk
project is giving a guarantee for coll-
ecting loans and giving loans. There-
fore, there is a guarantee for repay-
ment. Wherever there is a guarantee for
repayments, at least there they can
give loans to agricultural workers to
buy poultry, animals and other things.

Now I come to educated unemploy-
ed. I am glad that there is a scheme
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for giving loans for self-employment.
But the banks are not doing it pro-
perly. I myself wanted to encourage
it. We submitted 120 applications.
These were endorsed by the Indus-
tries Department. The Industries
Department is a technical department.
It knows whether, that kind of an
industry should be started in a parti-
cular local area or not. They have
given the marginal money also. But
the Banks are not giving any loans
because there is no proper procedure.
‘They say, “This guarantee is enough”
Again, they say, “It is not enough.
You must give another guarantee.”
The educated unemployed are coming
for gettig loans. They ask, “Have
3ou got any experience?”. They say
that educated unemployed can get a
loan. How can they have training
when they are coming from colleges?
It is not possible. Therefore, unless
they frame rules in such a way, it is
not possible to encourage self-employ-
ment.

Now I come to interest. In the
meantime, the Finance  Minister
changed the rules with regard to pay-
ment of interest. They have reduced
the rate of payment of interest from
16 per cent to 12 per cent for those
who are getting loans for industry
and other things. They have reduced
it to 4 per cent in the case of margi-
nal farmers. The marginal farmer is
a farmer who is holding 2% acres of
land and below. When you are reduc-
ing the rate of interest in the case of
industries and other people who are
taking a large portion of loans say,
72-80 per cent, why not reduce it in
the case of small farmers? In the case
of industry and other people, you are
reducing it from 16 per cent to 12 per
cent, why not reduce it from 12 per
cent to 6 per cent in the case of small
farmers who own less than 5 acres.
That is my request to the Finance
Minister.

With regard to recruitment, I con-
gratulate Mr. Charan Singh for telling
us that recruitment must be done
from the rural areas. Unless people
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are recruited from agriculturists,
agricultural labour, arfisans, it is not
possible for them io take interest in
helping the agriculturists and the
rural people. Therefore, I request the
Finance Minister to consider whether
any allocation can be made in the
recruitment also so that the rural
people may be brought into the ser-
vices. In agricultural colleges also,
there is some allocation. Unless a
person is a peasant they may not
give him the priority like this. I am
telling you this thing because you are
extending your branches to the rural
areas in the country. Unless he is
from the rural area, it may not be
possible for him to take interest or to
know the locality or tfo know the
mind of the people in the rural areas.
Therefore, I again request him to
consider whether it is possibie to have
that formula.

The Government has said that
they are going to help the backward
community for housing facilities and
therefore our Government has for-
mulated a proposal to have a corpo-
ration. That corporation has given
marginal money for construction of
houses for backward people ih Chittoor
and they are using loans for construc-
tion of houses in Chittoor. They can
get loan either from the State Bank or
any other bank, but they are refucing
it. I know about the State Bank.
They say that there are no instruc-
tions from the Head Office. Is it not
necessary to help them when we have
taken up this programme to help the
backward community and when we
have assured them that we are going
to help them? For housing facilities
also, the banks should give them
money. In thig respect, we are having
a provision in the sense that we can
give them loan taking into account
their paying capacity. To that extent,
in instalrnents, they can he asked ‘o
repay the loan. Why I am telling all
these things is because now the
present policy is to be improved? Now
the guidelines should be given and if
possible all these Nationalised Banks
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must be merged together. ‘“[hat is my
reguest.
PROF. P. G. MAVALANKAR

(Gandhinagar): Mr. Chairman, Sir,
I am glad that Shri Naidu has brought
this discussion because I think a lot
more needs to be done for the villages
and the rural India to be covered by
these services. Therefore I think it
is a good discussion which one needs
to welcome.

Now I want to submit by saying that
the Finance Minister's assurance this
afternoon about the question of
Notionalised Banks is all the more
welcome. I can teil you that my
doubts and reservations are cleared,
because I feel that his assurance s
sincere and well-meant and he did
say, if I am correctly quoting him, that
Government are keen to see that the
nationalisation of banks continues to
be strengthened in terms of better and
improved services all over the coun-
iry, particularly in the rural areas
where the banks have not yet gone. His
stout defence of the Bill earlier in the
afternoon was welcome. ‘The principle
of nationalisation is acceptable to ail.
The main principle was not only eco-
nomic justice but also attending to
the credit needs and facilities of the
weaker sections, of the rural areas, in
the whole country. Now I want to
ask Mr. Patel, the Finance Minister,
whether, in his reply to the Unstarred
Question out of which this discussion
has arisen namely No. 867 of 18th
November, what he has given by way
of information is adequate and.
secondly, whether whatever he has
given in that original answer really
satisfies him and the Janata Govern-
ment. After all, much needs to be
done in this direction of developing
rural banking and, therefore, I start
by asking, very briefly, a couple of
questions. [ do not want to make a
long speech, and I am not permitted
either,

My first question is this. With the
right empnasis by the Janata Govern-
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ment on rural development would
the Finance Minister be able to tell
us whether they have any plans or
concrete proposals for strengthening
rural banking—regional rural tanks
and the credit facilities in yural areas—
in the next calendar year, 1978.

Secondly, I want to know whether
the banking services in operation in
the rural areas are really manned as
efficiently as they are in urban areas.
I do not think that, in urban areas,
they are efficient. But whatever effici-
ency is there in urban areas, I want
to know whether that modicum of
efficiency, will obtain in rural areas
alsp. We find a large number of peo-
ple wanting to work in banks in
urban areas, but they do not want to
go to rural areas. So, the banks in
the rural areas get neglected even in
terms of recruitment of officers. Like
the need for a senior professor going
to teach lower classes, the Pre-Uni-
versity is opposed to Post-Graduate
some Seasoned officers must be obliged
to have experience of rural areas so
that they could act as friend, philoso-
pher and guide to the agriculturists
and other people in the rural areas in
terms of banking facilities.

My third gquestion is this. Does he
feei that Government are taking ade-
quate steps to see that the banking
habit grows in rural areas? The
original question was about villages
covered by nationalised banks. I do
not mind whether the nationalised
banks cover ‘X' number of villages or
4 number of villages or that
whether the number should increase
quickly or not. What I want to know
is whether the villagers and the
village-folk are given the necessary
banking facilities, whether they are
enabled to get themselves habituated
to banking services. That is the point.

Lastly, I come to credit facilities in
the rural areas, to the agricultural
sector. From this year I have been
connected with a rural constituency,
namely, Gandhinagar, where 115 vill-
ages are there. And I know of many
more villages also. It was for the
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first time that I came into closer con-
tact with the rural people—during my
election campaign. I find that the
rural people are negiected in 1l
aspects including this aspect, namely,
banking credit facilities. The farmers
are completely neglected. It is no use
having a cooperative movement. We
must have cooperative banks. Urhan
cooperative banks are there, But
rural cooperative banks are yef to
grow. [ would like to know what
Government have in mind in this
regard. The money-lenders in the
villages are charging a high rate of
interest.  The dependence on them
must slow down and ultimately go.
The rural people must get all credit
facilities. The overall credit facilities
to rural sreas must increase. I want
to know whether Government are do-
ing something in this regard.

SHRI CHITTA BASU (Barasat):
Before putling my question, I would
like to raise something about the
cocial aspect. The banks were nation-
alised with a certain social objective.
One of the primary social objectives
was to provide more credit fo the
rural population, to the rural agricul-
tural population. The nationalised
banks had also another very laudable
objective of bringing about changes in
the disparity of income between one
section and another section. Having
these two laudatle objectives in view,
1 know from the hon. Minister whe-
ther he does not consider it quite right
when [ say that mere expansion of
banks in the rural areas does not
mean ruralisation of banks? In the
reply it has been stated that 4500
hanks have heen established in the
rural areas. My question is whether,
merely by expanding branches in the
rural areas the credit needs of the
rural agrieclfurists have been com-
pletely met and whether there has
been any change in the disparity of
income between ihe rich peasants and
the agricultural workers. With these
things in view, my straight question
is whether the Government proposes
{o review the credit-worthiness in this
matter.
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Secondly, may I also know when
the Government proposes o meet the
entire credit needs of the rural people
through institutiona] finance so that
they will not be necessitated to rely
on non-institutional finance?

SHRI 0. V. ALAGESAN (Arkonam):
Now, the emphasis is on asking ihe
bank people to mobilise deposits: you
fix targets and ask them to mobilise
deposits.  But there is no emphasis
on diversification of the service of
lending lo various categories of rural
people. Would the hon. Minister pay
attention to this aspect also?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): Mr. Chairman,
a large number of questiong have been
raised but I think they all boil down
to this question as to whether we are
doing as much in the rural areas as
was expeeted to be done. I have al-
ready said and I repeat that we are
certainly not very bhappy with what-
ever has been achieved so far. In fact,
I pointed out that when we started,
less then 2 per cent of the credif re-
quirements of the farmers were being
met by the commercial banks, natio-
nalised banks and so on (I am not in-
cluding the cooperative banks) and
today we have reached 10 per cent to
11 per cent. It seems to me {hat this
is quite a sizeable progress but it does
not mean that it is anywhere pear
meeling the full credit requirements
of these people. Cooperative banks fo-
day meet about 25 per cent and the
nationalised  banks, State banks and
cooperative banks put together meet
35 per cent. Therefore there is a leng
way still for us to zo. All I can say
is that we are striviag to reach the
goal of meeting the maximum possible
credit requirements of the rural areas.
It is hecause we were not «hle, even
through the cooperative eredit societies,
to meet the requirements of the margi-
nal and smal] farmers that this con-
cept of regional rural hanks was
brought into existence. I may say
that we are not satisfied with this also:
in fact, as it is today, it has really not
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tiied the lacunae which we thought it
would fill wher it was brought inte
being. That is why I mentioned ear-
lier that I bave appointed two Come
mittees, ome to go into the - guestion
of rural branches ang to what extent
they have been able to achieve the ob-
jectives we hagd in mind, and the olher
to go into the regiomal rural banks te
see whether it is the right appraoch or
whether we should change the concept.
So, we are not at all satisfied with the
way things are going on. None-the-less
we are somewhat satisfied that consi-
derable progress has been made. I
think it should be realised that pro-
gress in this direction must necessari-
]}Y be slow.

I think, my hon. [rierrd, Shri Mava=
lankar, must be aware that banking
habits have not yet instilled even in
the urban-dwelling people and to ex-
pect that the village folk will get to
accept the banking system is to expect
too much. What we can expeet in the
rural areas is to see that the credit
requirements of the villagers are met.
We do not need to teach them to write
ang sign cheques etc, now, because for
that many other things will nesd to be
done. As I said, the credit require-
ments are not adequately met, but we
are definitely striving towards that. It
will take a long time and I hope. ...

SHRI O. V. ALAGESAN: In how
many years will you be alLle {o meet
the credit needs of the rural areas to
the extent of hundred percent?

SHRI HA M. PATEL: I would be
very happy if you tell me that assum-
ing that you had the power, bui I am
quite sure, even you woauld find it
very difficult to say by what date you
would be able to achieve it.

I can only say that we are not just
using these empty words that we will
do this, we are striving towards that.
It will be our aim to strive and do it
as expeditiously and as quickly as
possible. At the same time, I am quite
frankly warning you that it mus! take
quite considerable time, Now, the Rura)
Credit Survey Report came out, I think,
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in 1947 or 1948 and % said that the co-
operative credit secieties, the coopera-
tive banks etc. which had been in exis-
tence for a long time, had only been
able to meet three perceni of the cre-
dit requirements of the farmers of the
rural areas. Today, they have come teo
twenty-five percent angd they had a
long lead. The nationalised banks came
into the field much later.

A point was raised by Shri Naidu
that there should be coordination tet-
ween the working of the nationalised
banks and the cooperative credit banks.
That must be so and it is for this kind
of thing that we have appointeq these
committees to see what kind of arran-
gement should exist hetween the two,
and how (o see that whatever effort
is made, I produce the maximum re-
sult.

A question was put whether the offi-
cerg etc. have the right attitude. Of
course, they have mot and there is no
doubt about it. It is another thing
which we want to do. We want to
instil in those who are recruited for
the rural branches and have to work
there in the right attitude, right ap-
proach towards meeting the require-
ments of the villagers farmers and
others.

SHRI CHITTA BASU: How are you
going to do that?

SHRI H. M. PATEL: If I had all the
answers to these gquestions, | would
have readily given you; I do not wish
to keep them to myself. But unfortuna-
tely, I do not know answers fo ques-
tions myself; we are trying to fird
unswers. I you have any suggesiions
to make, we wil! welcome them.

SHRI ANNASAHEB P. SHINDE
(Ahmednagar): Why not recruit agri-
cultural graduates?

SHRI H. M. PATEL: Agrcuitural
graduates by themselves will not be
able to do anything: they would of
course, be an improvement. Earlier if
you were present during the debaie on
the Banking Service Commission Bill,
I &id point out that we want fo try
and get to these areag and recruif



355 Villages covered

|Shri H. M, Patel]

more people from these areas so that
they know the requirements of these
areas, and then, we woulq be able to do
better. This is one of the ideas we are
trying. If we do not succeed, we will
try another one. We want to keep on
wrying until we succeed in doing this.

Shri Chitta Basu said that mere ex-
pansion of thg banks in the rural
areas does mot mean anything. I entire-
ly agree with him. Therefore, ] am not
just for rural expansion. When Shri
Naidu says that the village workers
cover a certain area only, it does not
frankly mean to me very much at all.
I would like that whalever we co in
the rural areas is done soundly and
properly. This is not always possible.
Now, when you mention that each
Branch is regquired to cover an area
of 10 K.M., that does not mean rigidly
fen kilo-metres radius. There hag to
be some limit of the area which they
can cover, which must be followed un.

18 hrs.

SHPI P. RAJAGOPAL NAIDU: Even
if you agree, it has not been covered
completely,

SEIRI H, M. PATEL: I agree. I am
admitting that. What I am saving is
this. The necessity for having some
kind of a limit is that vre should be 1n
a position to get to the area, get to the
villages. There are difficulties of trans-
port, communications etc. So, we do
want to be realistic zbout it. If we
merely say, yes, you must cover 50
kilometres, that does not mean any-
thing, because he will not he able to
cover it. Therefore, we say, this much
at leas! should be there and you must
cover gll the villages which come with-
in it.

Then, the hon. Member said that only
one or two villages have been covered,
I will certainly go into that guestion
and see that the directives which we
have given are scrupulously followed
and that whatever we expect of them
is really, in fact, achieved. But, I can
assure you that there was no attempt
at running away from answering any
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of the questions. And, if 1 may say so,
with all respect to the hon. Member
Mr. Naidu, who put the question, our
answers were all to the point and also
gave as much information as we were
in a position to give, We would like to
assure him that there was no gquestion
of evasion. As you will see frcm whai-
ever reply I am trying to give you, 1
do not want to evade the issue. I wish
to point out quite clearlv thst we are
not doing al] that needs to be done in
the rural areas and we are going to try
to do it.

As I told you already, we have held
three Consultative Committee meelings.
I met Chief Ministers of at least ten
of the States and discu:sed with them
and I do hope that we shall do much
more in this direction.

SHRI CHITTA BASU: Do you consi-
der the necessity of reviewing the
creditworthiness  principls in respect
of the rural people? I think you know
all these things. Agricaitural workers
are not entitled to get many of the
benefits. There are :ertain standards
ang guidelines. Are you prepareda to
revise or review those guidelines?

I

SHRI H. M. PATEL: They are being
continuously revised. Had the normal
banking requirements for the purrpose
of giving credit been followed strictly,
little credit would have been made av-
ailable for the rural areas, That is
why we have already diluted them 3
great deal in order to be able to meet
the credit requirements of the rural
areas. We are going on studying, and
there again, without jeopardising the
bank’s role, we shall see what can be
achieved. After all, the hanks have to
get their money back. without un-
reasonable risks. And in this light, I
think, we are able to meet to the maxi-
mum extent possible, their credit re-
requirements.

18.04 hrs.

The Lok Sabha then adjourned till

Fleven of the Clock on Tuesday.

December 6, 1977/Agrahayana 15,
1899 (Saka)
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